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LOK SABHA DEBATES

4753 

LOK SABHA
Friday, August 28, 1959/Bhadra 6, 1881 

(Saka)

The Lok Sabha met at Eleven of the 
Clock.

I Mr. Spe a k e r  in the Chatr]

ORAL ANSWERS TO QUESTIONS 

Newsprint Factory, Niaamahad
+

f  Shri Ram Kriahan Gupta:
| Shrimatt IU Palchoodhnri: 

Shri Kunlun:
Shri T B VitU! Rao:

I Dr. Run Sabhaf Singh:
Sbri S. A Mehdi:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No 
2307 on the 8th May, 1959 and state

(a) the present stage of the propo-
sal for the setting up of a newsprint 
factory at Nizamabad in Andhra 
Pradesh.

(b) whether any guarantee has since 
been obtained from the West German 
Firm,

(c) whether the negotiations with 
the above firm for the setting up of 
the newsprint factory at Nizamabad 
jave since been finalised; and

* (d) if so, the terms of the agree-
ment?

|  The Minister of fodostry<,. (Shri 
J b m M u i Steh): (a) to <*>. The

192 LSD- -1.
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report of the German Expert on the 
economic feasibility of the new pro-
cess for the manufacture of News-
print from bagasse is still awaited. 
It is expected very shortly.

Shri Ram Krishan Gupta: My
question was about the guarantee. 
May I know whether this guarantee 
has been obtained or not9

Shri Manubhai Shah: The guarantee 
*ill depend upon the report of the 
Experts Unless the technical exami-
nation reveals the feasibility of the 
practical process, the question of 
guarantee does not arise.

Shri Ram Krishan Gupta: May I
know the details of this project, what 
is its capacity and the approximate 
expenditure to be incurred*

Shri Manubhai Shah: The capacity 
is 100 tons per day, that is, 30,000 
tons of newsprint per year. The cost 
will be about Rs 6 crores to Rs. 8 
crores of which more than half will 
be foreign exchange.

Shri Heda: So far as the economic 
feasibility is concerned, some quantum 
of it should have been there on the 
basis of which the scheme was under-
taken Now the question of guarantee 
remains I would like to know whe-
ther there is any difference between 
the economic feasibility so far achieved 
and the economic feasibility expected 
to be achieved by the report that is 
awaited'*

Shri Mannhhal Shah: This, Sir, is a 
very new type of process It is not 
the economic feasibility but the 
technical feasibility that we have to 
take into account. Whether ha game 
could be converted by the new proem
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into newsprint or not is itself in 
doubt, and unless we are satisfied that 
such a large investment of Rs. 6 
crores to Rs. 8 crores would be justi-
fied from  the point of view of practi-
cability of the process we cannot pro-
ceed further. The question as to 
whether we can make newsprint from 
bagasse or not is itself under exami-
nation.

Shri S. A. Mehdi: May I 'k now
what is the main reason for delay and 
when the report can be expected?

Shri Manubhai Shah: Nowhere in
the world has newsprint been so far 
manufactured out of sugarcane 
bagasse. It is the first process invent-
ed by German technicians. W e want 
to be sure that the process is really 
practicable and it w ill result in the 
production of newsprint from  bagasse.

Shri Nagi' Reddy: May I know w he-
ther any preliminary report was 
received from  the German firm; if so, 
what are its contents?

Shri Manubhai Shah: No report has
been received. As I said, it is still 
awaited, but we- hav<? received the 
latest news that within a few  days or 
a week or more we may get the
report.

Shri Thirumala Rao: Are we to
understand from  the reply o f the hon. 
Minister that this process is being 
first experimented upon in India in 
this factory?

Shri Manubhai Shah: This is being
experimented in Japan and Germany 
at the instance of the Government of 
India. Because we are short of the 
traditional raw material for newsprint, 
w e want to try out whether the cellu- 
losic material content of bagasse can 
be used or not. Therefore it is being 
tried in Germany as well as in Japan 
and not in India. If the process 
succeeds, it w ill be established in 
Andhra, Shakkarnagar.

Shri Damani; May I know whether
the representatives of the West G er-
man firm visited our country and 
made a survey?

Shri Manubhai Shah: More than
three times they have come. Then 
we wanted an independent expert o f 
the German Government rather than 
the firm, and even that expert has 
come and gone into the matter. W e 
are now awaiting a report.

Shri Thirumala Rao: Has it been
produced in any other country on a 
commercial scale and proved to be a
success before it is being experiment-
ed here on a commercial scale?

Shri Manubhai Shah: This is the
first time that we are trying. The 
normal white printing paper and art 
paper are already being produced 
from  Bagasse. It is quite on the cards 
that with the new process newsprint 
can be produced from  bagasse. Small 
quantities have been produced in 
Germany and other countries. If w e 
are satisfied on technical grounds, w e 
will be the first country to establish 
such a plant, and if that comes up the 
potentialities of newsprint manufac-
ture in this country would be
enormous.

Bara Hoti Plateau

Shri Ram Krishan Gupta:
Shri Radha Mohan Singh;
Shri D. C. Sharma;

I Shri Vidya Charan Shukla:
I Shri Bhakt Darshan:

Shri Nek Ram Negi:
Shri Pahadia:
Shri S. N. Ramaul:

* 867.

W ill the Prime Minister be pleased
to refer to the reply given to Starred 
Question No. 2337 on the 8th May, 
1959 and state;

(a) whether the negotiations with
the Chinese Government regarding 
the occupation o f the Bara Hotf 
Platean and other places situated on 
the border o f Tibet adjoining Uttar 
Pradesh by the Chinese soldiers have 
since been concluded; and

(b ) if so, the outcome thereof?
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(•) a»4> (hX> Th* negotiations h*v» 
not j&t b««a resume*.

Shri Km  ■Mahan Gqptet May I 
kntnr sinq* when this we* if under 
the control and occupation of the 
Chinese Government*

Shrimatt Lakshm| Menon: It »
neither under the control nor occupa-
tion of the Chinese

Bfcri IK c . Stama; May 1 know 
if the Government is aware of the 
approximate number of the Chinese 
soldiers who are stationed on this 
border between Tibet and U P 1

The Prime Minister and Minister of 
Bxternal AJfolrs (Shri Jawahariai 
Hftfaa): How can we say the num-
bers of Chinese forces on the other 
side7 But at these places, that is, the 
Hoti border, thu* far, in the past years 
I mean, small patrols have come— 
may be 10 20 25, 30 not more than 
that—and on our side also relatively 
small patrols of police have gone,
there have been no large numbers 
involved anywhere

Wfr : WT *** $ fa
PT «Tf*Wt f  $  TO tPTT*

IH p ih  *rc q j#  fit qr 
$<nct wr <m *i# wr ’  w t m*r*nr 

t  fa flrnPTT * sur «nfw
f c f o n * ’  *

ar̂ r ?rc» m
i n w f I w f a w f r  
furft "irff

v  i 1 1  W w  *n?ft 
w t  t *  * 5  ^  F  1

¥H|, U * T ^ k «W *fa * i* iP fc  *
|  ? -1*  <*# *  4£w mff n *  I  «*

:v&w*i m  
* m  *afipr vfwfr f i jw  fe
inj i f  « w i  w  W ' 

4fpft *hfw | «fiwt #  *1 * m  
5f|r «wr | i # n t  *  

mTcn  *nr$ t o  *  fiw, tfa»r $  
fa# f  *ftr *  wwrnn: f?nwr ^  
a w  % «raft | vftfa n r  tit qpr f t  
q^nr f  i w  api$ w r  5*TTft otpc 
sfcr jftw  qrff fcfr p f $ ifa  
^  I  i

Shri VJdya Charan Shokla: The hon. 
Deputy Minister said that negotiations* 
with the Chinese Government have 
not yet concluded May 1 know, 
whether we sent any letters to them;* 
if so, whether those letters have been 
replied or even acknowledged by 
them’

Shri Jawahariai Nehra: On this 
particular matter, I do not think manjr 
letters have been sent, maybe, per-
haps, it might have been mentioned 
in some communication, but we had- 
those discussions and they were ad-
journed saying that there will be I  
future meeting Since then, as the 
House very well knows so many* 
other things have happened* sp raagy 
other developments have taken, placfr 
that, that rather minor matter h*», 
gone into the background.

*  1m  «* r  W
TFff STTWT JUT
« «nfa* «n#, *** m

#  «T VK $  ffT W T  ftRT I
A 5TFRT j? fa w t v tf sr^rwr

^  wfa
w # fit # f!TR an ’

^  ^  t  fa  fHJUfr f t r  
i f  jrt  i j r  fpi? t  ^
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w ff# * t  « n t f  1 «w w tf W fR r t m  
1W f *|?r wmT tnrihf ¥, iit fiis r
«i* T t  «rff #, *r«f *, *rf|pj *frc «rc 
€t ^  *flf trw *nif m f*  * ff fclt i
Shri Braj KaJ Singh: In reply to 1  

previous question it was stated that 
negotiations shall be earned on with 
the Chinese Government on this, and 
now it is stated that the negotiations 
have not yet come to any conclusion 
Are we to presume that the negotia-
tions have now been abandoned?

Shri Jawaharlal Nehru: No, they 
have not been abandoned. May I 
My this in answer to the previous 
question, that it was decided at the 
time of those negotiations that no fully 
ausned party should remain there and 
(hat that area of l i  square miles 
should be considered, well, if you like,
• neutral territory till a decision is 
mpde. So it is still pending a final 
decision. Our police party that is 
there has not, in accordance with that 
decision, taken even the normal arms 
iphich, I think, may be required to 
•due away wild animals, etc., because 
the decision was that no party, either 
Indian or Chinese, should go there 
with guns and the like.

‘'Shri Vajpayee: May I know if the 
Government have any information in 
regard to the strength of the Chinese 
forces who occupy Bara Hot! and if 
there is any likelihood of further en-
croachment into our territory’

Shri Jawaharlal Nehru: I think 1 
have Answered that question. It was 
In Hindi which I think is sufficiently 
understood by the hon. Member.

w N  : $«t firif

f  m*r fcwr «rr % ot «r *ftr- 
f*rr*f wtc *rar w f t c  vt jnqi*nw 

ffffa& qfrfrarvrv 'r 1
*  t  fir  w a r n  1
fii^rrc fiwr | *r m rifr w i t  
*fcrfjffar * * *  f t  fa n  | i

;*N r*hpew j 
uftrfaftr *  w m  f t  4 t , fc fo f w it

Jrtt fm r #  wf tnwr, n tw
t  3  m n  fr  'rp f f t  
tc  ts  far OT I

v tf  trm fi at (  i **  nm
*5t *ra $ i o t  v  qro ait *r»pror
*rr < m  wt ftq t£ r  o t  % o t
?t flWHT t  i *rc vr 'tfrif

Shri Vldya Charaa Shukla: The
hon. Prime Minister has just now 
said that it has been decided between 
the Government of China and the 
Government of India that no armed 
forces will be allowed at Bara Hoti 
plateau If this plateau is within our 
boundary, may I know the reason 
why we accepted the condition of the 
Chinese that our forces also will not 
go there with arms*

Shri Jawaharlal Nehru: It is in our 
territory; nevertheless, it was a 
small disputed area. For three or 
four years, small groups, platoon of 
the Chinese and platoon of our forces 
sat there, both facing each other; not 
exactly coming into conflict but they 
were sitting there, both of them, and 
they were camping in the same place. 
We were discussing, according to the 
maps and charts what should be the 
future of this little styip. We agreed 
that neither party should sit in armed 
troops to occupy it while we were dis-
cussing it

Leans for Land Development

f  shri Barman:
. m  j  Shri Sabodh Hanada:

Shri S. C. Samaata:
^Shri 8. A. Mehdt:

Will the Minister of Weeks, g i i hn 
and Sapply be pleased to state:

(a) whether there k  any proposal 
to grant loans to State Governments 
for the acquisition and development
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of land for stfte to prospective heme 
buiktars;

<b) whether this scheme has been 
accepted by the State Government*; 
and

(c) if so, which States have 
approached the Central Government 
for loans so tar under this scheme*

The Deputy Minister of Works, 
Bnutai and Supply (Shri Anil K 
Chanda): (a) to (c) A Scheme for
the bulk acquisition and development 
of land is being finalised The details 
of the Scheme, together with the allo-
cations to be made to them, will be 
communicated to the State Govern-
ments shortly

Shri 8. C Samanta: May 1 know 
whether, over and above this acquisi-
tion and development, houses will 
also be built and sold to persons’

Shri Anil K Chanda: It is really to 
provide loan assistance to the State 
Governments to acquire land for the 
purpose of housing

Shri S C Samanta. We are given 
to understand that 3) per cent of 
interest will be charged within three 
years May I know whether the 
State Governments take a long time 
to acquire the loans and, if so, whe-
ther three ytars will be sufficient’

Shri Anil K Chanda: Under the
present scheme, it will not be three 
years . it will be spread out to eight 
years

Shri 8 A. Mehdi: May 1 know the 
amount sanctioned under this scheme?

Shri Anil K Chanda: The sanction-
ed amount would be about Rs 15 
crores The actual expenditure during 
the second Plan period will be about 
Rs 3 crores to Rs 4 crores

Shri S. A Mehdi: May 1 know 
whether the Government have ear-
marked about 50 acres near Moti 
Bagh to be requisitioned in this year 
or next year?

Shri Anil K Chanda: That is a 
different thing altogether This is with

regard to the loan assistance to the 
St̂ te Governments.

ghri S. A Mehdi: I am asking whe-
ther under this scheme the Govern-
ment is taking over the land.

jfhn Anil X. Chanda: As I said, it
,s |iot for any work to be done by the 
Central Government It is just loan 
a„«istancc to the various State Gov-
ernments who want to acquire land 
on a large scale

{Sbri Pahadia: May I know whether 
this scheme of acquisition and 
development of land for sale to pros-
pective house-builders will be for the 
c,ties only or for the villages also* *

9hri Anti "R 'Unanla: It is mainly 
an urban scheme

W it % H  sft 
tftra iff 

M  tftjsinpft ?

Shri Anil K. Chanda: The details
h^ve not been worked out But if it 
]<s for the benefit of co-operative 
hiuse-buildmg societies or for the 
subsidised industrial housing scheme, 
it will be on a no-profit-no-loss basis, 
gut, if it is for some commercial or 
business purpose, it will not be on a 
nfi profit-no-loss basis

Shri Anthony Filial May I know
w hether the scheme stipulates that a 
particular portion of land will be 
reserved for the industrial housing 
cp operatives9

Shri Anil K Chanda: It is for the
States concerned to decide

■ff^btuiis in lanunn and Kaaharir

•S6»  Shri D. C. Shanna: Will the 
jflrbne Minister be pleased to state*

(a) the number of Pakistani 
Nationals who crossed into Jammu 
and Kashmir State during 1809, so flar, 
»nd were arrested;
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(b) how these figures compare Irfth 
the corresponding peHod of 19S8; and

(c) the fteps taken to check infiltra-
tion?

The Dcpofty Minister of External 
A M ti (fihrtsfcrtl iJJmhnri Mmmu): 
«-«; -boring the first ? i months of 
M69. Ml Pakistan Nationals and 
'pestsdna from Pakistan-occupied 
‘JGadanir infiltrated into Jammu and 
Kashmir and were apprehended.

(b) The figure for the correspond-
ing period of 1958 is 182.

<c) Steps are taken to check infil-
tration and this is clear from the 
number of infiltrators apprehended

Bhri D. C. Sharma: May I know
whether the purpose of these infiltta- 
tions has been ascertained—whether 
they ctaae to Kashmir to settle down 
there or whether it is for espionage 
purposes If it is ior espionage pur-
poses, may I know what steps are 
"being taken to stop this kind of 
infiltration?

Mr. Speaker: The reply has already 
been given The question is whether 
steps are being taken to prevent this 
Perhaps he yams to know the object 
•of the infiltration—whether they con.e 
there to settle down permanently and 
create trouble or not

Shrtattati I,.ataihinl Menon: I have 
no information

Shri D C. Sharma: May I know 
if these cases are handled by the 
U.N.O. observers also and, if so, m 
what way do they help us in this 
matter?

Hie Prime Minister and Minister of 
‘tr iM U  Affairs (Shri Jawaharlai 
Nshra): I take it that the United
Nations observers have nothing to do 

Individual civilians coming over 
legally or illegally They have to 
deal ‘with the military forces on either 
side

Wttf Ha*s Bam: May I know whe-
ther the Government can give us the 
'figures 6f  those people who were en-
gaged actually in espionage, if at all.

out of those who have in^UroM 
into Kashmir and have hew appre-
hended so ter?
—Shri Jawaharlai Nahra: If the
Government had that figure it could 
not give it I have not in any wwy 
heard of Government giving public 
information of what they know about 
ttBtenage

j  ft? ** tftn ftpgRiTO *  | i t  fa t
qiftwwfR  f o r  1

H*RTT I *PT | fa  3*  if %
5 *  flfor wppt *mr<T frnr fr tm  

#  t o  t  «n«r 
fwr fa  w  fivfi jpwrn *pt wrm 

T O j  f ,  M in i $  I
"tor ftnT t o

% »Tt»T ’WT# 5T»f ft I Jft f t f
V *  ftW 317% fB[ 5TTCT7 nfV

f e f  4 In ^  I Si|R4lf j V W
*r»ff T sr 1 1

Heavy Engineering Corporation

+
#n . f  Shri S. C. Samanta:
870 \  Shri Sabodh Hansda:

Will the Minister of Commerce and 
Industry be pleased to lay a state-
ment on the Table showing the pro-
gress made so far by the Heavy Engi-
neering Corporation Limited9

The Minister of fnAastry (Shri 
Maavbhai Shah): A statement is
placed on the Table of the House.

St a t e m e n t

The Heavy Engineering Corporation 
was registered under the Companies 
Act on 81st December, 1968, wNh an 
authorised capital of Rs. SO crores, of 
which Rs. 10 crores have been issued 
and Rs- 90-04 lakhs have been- P*^ 
up so ter to start with. All fb* 
shares in the company are owned by
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tfce>$**i)iettt a&lMfla er bis noMMMes. 
fflhe ,afta»s of th» company are 
"waMttfd b y  a Board of Directors 
nominated by the PgaaMant consisting 
of a Chairman and * Director*. The 
present Board comprises of officials 
only. Government intend to 
strengthen the Board further by 
appointment of more Directors in due 
course

2. The company has at present three 
Projects for implementation, namely, 
the Heavy Machine Building tana 
Foundry|Forge Projects at Ranchi and 
the Coal Mining Machinery Project it 
Durgapur Besides, the work relating 
to the Optical and Ophthalmic Glass 
Plant at Durgapur has also recently 
been entrusted to the company for 
the time being

3 The Detailed Project Reports foi 
the Heavy Machine Building, Coal 
Mining Machinery and Optical and 
Ophthalmic Glass Plants have since 
been received from M's Techno- 
cxport of Moscow The Project 
Report for the Coal Mining Machinery 
Plant has since been considered and 
accepted The other two project 
reports are at present under scrutiny 
The detailed project Report for the 
FonndryfForge Plant is expected to be 
received from Mis Technoexport o ' 
Ceechoslovakia by 'about the middle 
of November, 1999

4 Preparatory work is in progress 
at Ranchi and Durgapur with regard 
to the acquisition of land, levelling 
and dressing of the plant site, con-
struction of field offices, staff quarters, 
hostels, godowns, storage houses, 
supply of water, electricity, etc

Shri 8 C. Samanta: May I know 
whether any contract has been signed 
for technical and financial assistance 
with the 'Technoexports and the Gov-
ernment*

Shri Manabhat Shah: As the hon 
Member is aware, a BOO million rouble 
credit agreement has been signed, and 
under that a schedule has been laid 
down for the preparation of the 
various technical project reports and 
execution 6f  the scheme

Start S. C, Saauuria: May I know
whether the renowned consultant 
firms in this country have been asked 
to give their advice and help?

Shri Maanbhai Shah: As the House 
is aware, much before this protect was 
contemplated, we had set up a techni-
cal committee under the chairmanship 
of Shn J J Gandhi and subsequently 
also we had our own experts who 
discussed with the Soviet team Now 
that Soviet collaboration is necessary, 
no further consultations of a technical 
nature are nesessary As a matter of 
fact, the House will be glad to know 
that we have decided to double up 
the capacity of the Ranchi project and 
also double up the capacity of the 
Durgapur mining machinery project

Industrial Survey of Delhi
4*

f  Shri Ram Krishan Gupta:
**>2 J  shri R - C  M * J U :

1 Shri Subodh Haaada: 
l^Shri S. C. Samanta:

Will the Minister of Commerce and 
Indaatry be pleased to refer to the 
reply given to Unstarred Question No 
4265 on the 8th May, 1959 and state 
the progress made so far in under-
taking an industrial survey of the 
Union Territory of Delhi*

The Minister of Industry (Shri 
Manubhai Shah): The questionnaire
for the industrial survey has since 
been finalised Further action is 
being taken in the matter

Shri Ram Krishan Gupta: In reply 
to a previous question, the hon Minis-
ter said that the details of the budget 
provisions have been worked out. 
May I know what are those details?

Shri Maaahhai Shah: The budg»t 
provision n about Rs 36 000

*  firar art | ht i f f  ifr 
fimir ATT |
tor  ftw m il  *  T fr t 't
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fft V fllf  W| : Wf
$  1 1 ^  *|t % ftw tnndt |
wtf *rc $ tffc sw ifr ft*t£
ifr STffFT *t ^a(t WRft &
«rfW es *f> #<t *tHY 
*T*W^iiTriyw®riftftrcT*raTt 1

Shri Vkjptyec: May I know if 
there u  any proposal to extend the 
industrial estate at Okhla and if so, 
the details thereof?

Shri Manabhal Shah: This, of course, 
does not arise out of this. But I am 
glad to say that Government have 
decided to extend the Okhla indus-
trial estate by constructing another 
180 to 200 industrial sheds at a cost 
of about Rs. 2 crores. It will be com-
pleted in the next two years

Ahunhtiam Factory In UP.

f  Shri Vidya Ghana Shnkla: 
8hri Bam Kristian Gupta: 
Shri S. M. Banerjee:
Shri Jagdish Awasthi:
Shri Bhakt Darshan:
Shri Kalika Singh:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No 
2224 on the 5th May, 1959 and state*

(a) whether Government have re-
ceived a detailed project report in 
connection with the setting up of an 
Aluminium Factory in U.P

(b) if so, the details thereof, and
(c) the progress made so far in re-

gard to the above project’’

She Minister of Industry (Shri 
Manabhal Shah): fa) to (c) The pro-
posal for the Aluminium Plant at 
Riband has already been approved m 
principle. Shri G D Birla is nego-
tiating with M/s Kaiser Engineers of 
UUA. an agreement tor capital parti-
cipation and technical collaboration 
for the project. A dollar loan from 
the Export Import Bank of U.S.A and 
oilier credit arrangements are being 
negotiated by the parties.

• M  VMya Chana Shakhii May I
know whether there wan a proposal 
to locate the ALMUNA stoat near tha 
bauxite deposits and if so, at what 
stage that proposal is?

Shri Manabhal Shah: We an  hav-
ing consultations with the technical 
experts and Kaisers to see if it is 
more practicable to put the aluminium 
hydrate plant in Madhya Pradesh, in 
which the hon. Member is interested.

Shri Vidya Charan Shakla: May I
know if it is a fact that then is limited 
supply of electricity at Rihand and if 
so it may not be possible to extend the 
aluminium plant over the capacity of
20.000 tons that has been fixed at 
present9

Shri Manabhal Shah: Originally
the idea was to have a capacity of
10.000 tons. Then we decided to in-
crease the capacity to 20,000 tons. 
The electricity available from Rihand 
is quite adequate for 20,000 tons, 
which is considered to be an economic 
unit As the country advances, there 
is every reason to believe that more 
electricity would be generated in that 
part of UP and the proposed project 
can go ahead with greater capacity

Shri Bam Krishaa Gupta: May I
know whether the negotiations be-
tween this party and UP Govern-
ment have been concluded and if so, 
what is the result*

Shri Manabhal Shah: These nego-
tiations are of a continuous nature I 
myself had the privilege of visiting 
U P three times to discuss the forma-
lities Much of the preliminaries have 
already been finalised. Then an  so 
many questions coming up from time 
to time that we have got to remain 
in constant touch with all concerned.

Shri S. M. Banerjee: The hoo.
Minister said that Shri Birla had 
negotiations with the foreign tan  and 
he has submitted a plan to the Gov-
ernment. May I know the main fea-
tures of the plan?

Skit Minahhst 
tuns will be

These fea- 
kaown « lm  flw
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•jfcMlqMpmralfe ilND. Bm diripM k* 
lag; It i« *  90,606 ton project n -  
4iiteiag between St. IB cram  to 3U.
40 c n m  with equity capital outlay 
of Rs. • crons. The equity capital will 
be held by Birla*, Kaisers and the 
public.

ShH Jadhav: 1* it a fact that more 
aluminium plants will be started m 
other States, and if so, whether 
Kolhapur will also be included ?

Shri Manabhal Shah: There is the 
greatest scope for the aluminium in-
dustry. We are one of the richest 
countries in bauxite in the world. 
Given proper supply of electricity, 
there is no reason to believe that 
many States wil] not share the honour 
of having aluminium plants.

3 vtotut fa flrrsmr *hnc 
irepfar ^  $ *ft 4  srmr

*Tf5TT|[ V* 3 * ffcft Ttfft
star THT 5>TT {

«lt mynf  vrt; ?ft tnr
trw  ^ «pm $t«tt 1

T< 5«TO3 ITT i  Wft: Wt*T
«hmr f t  *rf | wtr j? *wr*n $ far *'t, 
flfrr «T5T»  *t* fjRfrr vnf *fr?R sprrn 
*ftr ift q p  ?> arw*iT 1
Shri Pereu Gandhi: May I know 

whether the attention of Government 
has been drawn to the fact that the 
capital cost of Rihand, from which 
power will be supplied for this pro-
ject, is about Rs. 46 crores and more 
than 50 per cent of the power to be 
generated at Rihand will be supplied 
to this factory. That means a capital 
cost of Rs. 23 crores? May I know 
whether Government had examined 
the economy of this entire scheme*

Shrt Manubhai Shah: We have very 
thoroughly gone into this question 
with the UP. Government and the 
C.W.P.C. It is true—not 50 per cent 
as suggested by the hon. Member....

SMI V W n  O n t t l : More than
that; 60 per cent

•hit Maaahhat Shah: ..but I think, 
it is about 35 to 40 per cent when the 
whole scheme goes into operation. It 
will be requiring in the beginning, 
about 25,000 KW, which will go 19  to
43,000 KW. It is also true that this 
will be a very major industry in XJ.P. 
giving employment—on the principal 
production a* well as in the andUa- 
ries—to over 25,000 people. Taking all 
questions into consideration, the Gov-
ernment of India and the UP. Gov-
ernment came to the conclusion that 
it is a very good enterprise.

Shri Fem e Gandhi: My question
was, because the capital cost comes to> 
Rs 23 crores, whether Government 
has considered the entire economy of 
this project.

Shri Mannbhai Shah: As a matter
of fact, when Rihand was planned 
originally, it was not to produce power 
for the aluminium plant. I have no 
doubt that the C.W.P.C. and the 
Planning Commission, which sanction-
ed the Rihand project, had worked out 
the details to the fullest extent. It 
it. one of the economic projects. The 
other point which arises is whether 
the entire cost of the project should 
be borne by one State or by the two. 
States which share it. It is a matter 
which is already under the considera-
tion of the Government of India whe-
ther a portion of the cost of the 
Rihand project, which goes to* 
irrigate about 600,000 acres of land... 
(Interruptions) I am only mention-
ing that the cost is not to be put 
on the electricity alone; a portion of' 
the cost has got to go into irrigation. 
That is under consideration, because
600,000 acres of land are likely to be- 
irrigated in the adjoining portion of 
Bihar. That, of course, is a matter of 
detail, but even if we take that the 
entire cost is to be borne for electri-
city, it is quite economic and the 
aluminium plant will provide a very 
big base load, as it is called, and im-
proving the load factor by at least lfr 
to 20 per cent. »

Shri Vidya Chana Shakia: What
will be the production cost per KW
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tramthe Biha&d pnfat&-maA ait what 
cost will, electricity be supplied to this 
proposed aluminium- factory and whe-
ther that will be economic?

Shri Mumbbii Shah: The cost will 
be worked out by the U.P. Govern-
ment. It is more or less going to be 

. economic in the sense that it will not 
be too high for the production of alu-
minium. It is going to be Axed at 
Rs. ISO to Rs. 160 per KW year and it 
will not be uneconomic to the Rihand 
project. The aluminium plants and 
electro-chemical plants all over the 
world are based on a little amount of 
loss even, if necessary, to the main 
generating station. But fortunately 
here it may not entail much loss.

: frnr
ftp?* **r sft
ws w  «rr fa srfcsr
v  ’art srreir*! ?tptic ssrv 'fira* *  

wNr $ %fa* srrffrr irnTT £ fa 
fa«?t eft =507 ^ phtt

’tftr vo finrat ^ r**  % %»ft 
^ft *r v*prt * iw  f  fa  fsRT 3pr?n «kt 
$<nn 1 J r  fa<Fft tots  faspft 
srn=cr £wt ?

tfrapjmf m i  : «nr v  far*
eft % *r? ft  «rr i wr 
W 'j S w i 'w t ' i  sir <?m ** n?t *ra 
$ flfr tft uftr afr qflft fatjfor
t  tft«ft vr wngi ip w w fe
J?«ff fa  fa* m i vr?rr 
***t |  vftx srrfawt $ i *  *nm?nr p 
fa  ipxm  *rtr -aft faanft <?*T «Ft 
m$4t *rtr Bftet ffrfi v  fa*
^ ^ % fa * ? ft fa % * ft  |

Mr. Speaker: Next question. Shri 
Kaflbuaath Singh.

** $ fa
t | ___

w »  «I$W : fv a n i^ t »

feat Munre called, thawwtt qu>aUhnv 
I thought thatthi* aUiminiumplant is 

■*» the interest « f  U f  . -Otherwise 
■Hdras or some other State win take 
*^ay the ateminium factory. Andhra 
W,U take it away. I was really sur-
prised at all these questions.

*Ht faffa «?Wt : *f *fflft aft 
^T T  g fa 5ft U  Vttf

^t V<TteT *TOE VT TTWRT fc fS *  fa*
^  tftfrcrer wrar q m  «¥rtc 
*̂*rr, tft wr ^T vnrrfim  T$*rr ?

lAwgnnf ^wifafaw
^TI 3Tl I «TTf%T «f fat ftlffrr  *f
? :l n ?mzT ***??*? srnrfefaft v r ._
«̂WT =T?'f fT?TT I TT f̂ftfatR

C5trc n ift 5'tm wtr g^vt aft 
'tlTqfaflRfar ^»ft s ij k i

vt wnr i f#rs >v. mxt* ^  
vr«r vr ?r <f *wr »nfw jt ^sf i 

^  ur ftp \»ro fa?nft wrct «rVr 
<f?T ?Tift, v  fa* w%

fa?pft W fT  'f ?T iftift, ^  5Tt»ft 
farRT fn%»IT I f  ST «Rt

%  vr Ttft i H  fa rt f̂t %
V T m fR  *  io , VSB, ee 

^t *T5fR  3W fa VTWPIT
^'O TTJTVTtl 5«ft ?TTf %
^■hfWfcW ^ % I ffft <nr % |«ft 
^tfappsw VWR *  fara* sx  *tf*  

H*m iftr 50 irr fr^Tf ift
f*<ft i f  rPTT s*r i  fa

trFrfa^nm ^  m  imm 
t  «nr fe=$Rn»T v  %pvr. v m r «pt
^  w*m i

:**w ^ffafainr
*R fa?RT rftW R ?
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'̂ PWWV^JWWW fH T TWWn npj*
«sm 4gg wwrr 1 

♦
Shri Vidy* Oharan Shnkta: Is it not 

a fact that the UP Electricity Beard 
submitted a proposal through the MP 
Government, offering to give electri-
city at cheaper rates than what is 
going to be obtained from the Rihand 
Project’

Shri Mannhhal Shah: That is pre-
cisely the point which you, Sir, very 
kindly mentioned There are more than 
one State which are competing for *he 
aluminium plant and it is a good luck 
for that part of the State of Uttar 
Pradesh which has no heavy indus-
tries as we try to locate it there But 
1 can assure hon Members from other 
States also that as the plants go on 
expanding we may produce more and 
more aluminium in as many States ns 
possible

Manufacture of Paper

*874 Shri Ragbunath Singh: Will
the Minister of Commerce and In-
dustry be pleased to state whether 
the experiment to manufacture paper 
from Chirwood pulp which is abund-
antly found on the other Himalayas 
and Shevalik range of mountain has 
been found to be successful*

The Minister of Industry (Shn 
Manubhai Shah): No experiment to 
manufacture paper from Chirwood 
pulp (Twisted Pine) is necessary ns 
this material is an accepted raw 
material for the production of paper

faf  ti J^3TR!TT̂ T(RTT 
£ fi»T 3WT ’STfcST *  *
tit w  tw it ^
Ufa fatft 5PFTT Sr *ft $ *t

WT 5T|ft t̂fTWIT ’

tit <m rf • tar ^  fo r 
r avrhr ftaT ** tifc

m tit t i  tit vc  m wr t  *Rr m ti

XrT wT* m k  • W  Ŵ Tn W l
f * n r r  t w i  f r r c

TT i
fipfffliT# 1

Expert of Tea
f  Shri M. B. Thakere:

•876. J 8hri Jaipal Singh:
^Shri tUumJa Deo*

Will the Minister of Commerce and 
Industry be pleased to state-

(a) whether it is a fact that the 
tea exports from North-East India fell 
considerably in February, 1959; and

(b) if so, the reasons therefor9

The Deputy Minister of Commerce 
and Industry (Shri Sati*h Chandra):
(a) Yes, Sir

(b) The decline was due to heavy 
accumulation of stocks m the London 
warehouses Heavy internal buying 
during the month also contributed 
to the decline m exoorts

Shri M. B. Thakere: May I know
the total export of tea to United King-
dom and USSR m the years 1958 and 
1959’

Shn SatMi Chandra: From January 
to May 1958 the exports to UK were 
90 8 million lbs In 1959, in the first 
five months exports were 53 million 
lbs To USSR from January to May
1958, they were 5 million lbs and for 
the corresponding period in 1999 about
9 million lbs

Shri Vajpayee: Is it not a fact that 
as a result of decline in export of tea. 
the tea growers all over the country 
and especially m Andhra, are facing 
a serious crisis

Mr Speaker: Tea growers in’
Shri Vajpayee: Andhra
Mr Speaker: Andhra’
Shri Vajpayee: I am sorry, in As-

sam I was confusing tea with to-
bacco
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Shri Satish Chandra: Regarding the
tea (rowers...

Mr. Speaker: If the hon. Menjber 
has confused tea with tobacco, why 
should that be answeicdr

Shri P. C. Barooah: Is it a fact that 
the export of tea up to July 31st is 
lower by 40 million lbs as compared to 
the previous year*

Shri Satish Chandra: Yes Sir That 
is so The mam decline was in the 
earlier months of January to May 
From June the position has improved 
In feet, m the month of June 1059 the 
exports were higher by S million lbs 
as compared to the previous year In 
July also the position is better But I 
may admit that the exports are not 
ttkefy to be as high as they werp fast 
year

Shri Bern Baraa: The hon Minister 
has mentioned the reasons for the dec-
line m the export of tea May I know 
whether it is a fact that the foreign 
demand for tea, at least for common 
tea, is withering off due largely to 
competition, particularly from East 
Africa’  If that is so, what steps do the 
Government propose to take to im-
prove the market for this tea*

Shri Satish Chandra: All possible
steps have been taken dunng the last 
year like reduction or adjustment of 
tariffs, customs duty and excise duty, 
starting tea promotion campaigns m 
foreign countries etc The situation is 
not as bad as is commonly imagined 
In 1958 we did quite well in the mat-
ter of export of tea and the present 
trend is also satisfactory There were 
lesser exports in the first 4 or 5 
months, because there was heavy 
accumulation of stocks m London due 
to heavy buyings towards the end of 
1998

Shri B Das Gupta: May I know
whether some packages of tea intend-
ed for export were examined at 
Calcutta and found adulterated*

gfcri gatish Chandra: This question 
was put on a previous occasion also 
^  was answered. There might have 
been an individual case here or there,

hut there are no such cnwHriprti. ett
• large scale. An IndhridAal ttpae 
might have bean discovered by the 
Tea Board *

Shri B. D u OaKs: It was found 
out in Calcutta. ..

Mr. Speaker: The hon Member will 
kindly bring it to the notice of the 
Minister.

taf
% i t  m  Gwfer j«rr n rif m vit
HfflH rawT JJST *FT Ww? f*lT ,

•ft wftw #  aft t o

*7 fo rk  j«rr ??* v fir
^  *rr i f a i R  H

UK* «ntf
t  ■

Shri F. C Borooah. May 1 know
whether it is a fact that the reduction 
of sales tax on tea by Ceylon by 90 
Pfer cent has resulted m an increase of 
the export of that country which has 
adversely affected our exports’

Shri Satish Chandra: This reduction 
ui tax in Ceylon took place very re-
cently and since then our tea is in 
f*ct showing improvement

Rehabilitation Ministers' Conference

»*n /S h ri Ajtt Singh Sarhadl:
7 ' \  Shri Hem Raj:

Will the Minister of Kehabilitatiaa 
and Minority Affairs be pleased to
state

(a) whether it is a fact that the 
Conference of the Rehabilitation 
Ministers of the States recently held 
at Srinagar expressed the opinion that 
the Rehabilitation Ministry should not 
be wound up; and

rtJyTTib, how far will ft affect the 
decision of the Central Govemmant 
to wind up the Ministry?
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., Vfce MHMsr MudMUtetis* (Shri
f .  S. Naafcar): (a) and (b). Yh , tome 
of tbs Rehabilitation Ministers of the 
State Governments had expressed the 
view that the Ministry should not be 
wound up till the work tor which it 
was set up is satisfactorily completed.

The dentral Government does not 
disagree with this view, but it feels 
that the bulk of the work connected 
with the rehabilitation of displaced 
persons from West Pakistan will be 
completed by the end of the current 
financial year, after which period it 
should not be necessary to keep a 
separate Ministry going to look after 
that work. Any residuary problems 
could then be looked after by the 
permanent Ministries concerned at the 
Centre.

Shri AJit 8ingh Sarhadi: In view of 
the fact that the Rehabilitation Minis-
try has to remain to deal with the 
eastern wing of Jndia, why liquidate 
the western wing when some ques-
tions will remain as discussed at the 
Rehabilitation Ministers' Conference 
m Srinagar?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): There is no use keeping a 
ministry unless there are schemer to 
implement and funds to give away. 
My work in the western region in 
regard to the allotment to lands, 
building of houses, giving of loans, 
educational stipends and all that lias 
been completed, while the position in 
the eastern region will be a little 
different. I am hoping that even in 
the eastern region we shall be able to 
close down the Ministry by the end 
of the next financial year.

Shri AJit Singh Sarhadi: Is it not a 
fact that the view of the Rehabilita-
tion Ministers was that it was difficult 
to complete the payment of compensa-
tion by the target date which was 
originally fixed. I mean the actual 
payment and not only the giving of 
statements of accounts.

Shri Mehr Chaad Khanna: I be-
lieve the compensation work may

have to be extended to the next year.
I have about 4̂ 8,000 persons to pay 
and we have been able to settle the 
accounts of over four lakh claimants 
to whom compensation has to be paid

• in one form or the other. Even that 
work we should be able to complete 
by the end ot this year. There may 
be a little residuary problems left

Shri Bangshi Thakar: May I know
whether Tripura was also represent-
ed in that conference? If so, who 
represented Tripura and what was his 
opinion?

Shri Mehr Chand Khanna: This
conference was primarily convened 
to look into the residuary problems in 
the western region. I also invited the 
ministers of the eastern region with a 
view to see if some of the connected 
problems could be discussed with 
Ministers, for example, of Bihar and 
U.f*. where we are sending displaced 
persons from East Pakistan. Tripura 
was represented through the Chief 
Commissioner of Tripura.

Shri AJit Singh Sarhadi: If residu-
ary problem pertaining to the western 
region remain after the 31st March, 
I960, would they be kept with the 
Rehabilitation Ministry or would they 
be transferred to other ministries?

Shri Mehr Chand Khanna: When I 
asked my colleagues to enumerate the 
residuary problems they had hardly 
anything to say in the matter. What-
ever the residuary problems are there, 
either we shall try to complete them 
before we go out of the picture or 
there are permanent ministries of the 
Government of India, like. Education, 
Health, Works, Commerce and Indus-
try to whom all the_ residuary work 
will be transferred.

Shri AJit Singh Sarhadi: I mean the
residuary problems particular to re* 
habilitation and not other aspects, for 
example, payment of compensation, al-
lotment issues, disputes that are pend-
ing before the Chief Settlement Com-
missioner and the like.
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Mud Owd'-meMHw: Tb* only 
major itu »  with1 which I am faced 
today is the payment of compensation. 
Ai regards the other issues, the work 
has been transferred to sister minis* 
tries during the last one year or two. 
I have said now that I am hopiftg to 
complete the compensation work by 
the 9*6 ot this year and it there is any 
flow over that would be looked into 
next year.

Shri Bern Harua: In view of the
fact that the Government proposes to 
wind up the Ministry by the end of 
the next financisl year, am I to under-
stand that the Government considers 
it possible that the refugee problem 
in the eastern wing might be resolved 
during thus period and Dandakaranya 
might be ready to receive them?

Shri Mehr Chand 3)uuuta: Though 
this question primarily concerns the 
western region, the eastern legion lias 
also come into the picture I want to 
make a categorical statement This 
Ministry was created to look after the 
needs of the displaced persons. We 
shall see that their needs are satis-
fied. But if there are need' of some 
parties or individuals, that I am not 
looking after.

Shri Hem Bara*: I could not follow 
the reply.

Mr. 8peaker: The ansvei is that
the hon Minister will look aftei the 
refugees who have to be rehabilitated. 
If there are other persons who are not 
refugees he would not care.

Shri Hem Barua: But who wants 
him to rehabilitate us’

Mr. Speaker: Hon. Membei evident-
ly has created that impression. It 
may be wrong* Next question.

Bttri Hem Barua: He cannot go
beyond his limits.
M pfllli BettiHam and- Cbemieals Ltd.

•818. Star! AJit Singh Sarhadi: Will 
the Minister of Commerce and Indus-
try be pleased to state:

(«) whether there would be any 
arrangement for manufacture of byr

Pfoductâ at th* NaagaJ 
Chemical* Ltd* Mangel; anî

(b) if so, the names of by-products 
and the quaptity. expected, to. be pp* 
ducq&?

The Deputy Minister of Oommeree 
and industry (Shri Saltish Chandra):
(a) and lb). In addition to ferti-
lizer, the Hindustan Chemicals and 
Fertilizers Ltd will produce at Nangal
14 ‘5 tons of heavy water per year. 
The possibilities of economic utilize' 
tion 0{ 85.000 tons of surplus oxygen 
are being explored.

Provision has been made in the 
design of the Air Liquefaction Plant 
for the recovery of Argon as a by-
product

Sl>H Ajit Singh Sarhadi: Is it a fact 
that the expense is in the production 
of byproducts? The original expense 
which was budgeted for this purpose 
for the fertiliser factory was Rs. 22 
crores.

Sh*i Saiish Chandra: The capital of
Hindustan Chemicals is Rs. 30 crores 
and the capital cost is about Rs. 28 
croren

Hunger Strike by Displaced Persona 
in Dandakaranya

Shri AuraUndo Ghosnl: Will 
the Minister of Rehabilitation tad 
Minority Affairs be pleased to state:

(a) whether it is a fact that some of 
the 4uplaced persons rehabilitated in 
Dandakaranya went on hunger strike 
in M«y, 19M;

<b) if so, how many; and
(c) the reasons therefor?
Th« Deputy Minister of Rehabilita-

tion (Shri P. B>. Neater): (a) Yea.
(b) Five.
(c) The mam reason for the hunger 

strike was to protest against the re. 
duction of weges paid to displaced 
persons employed on soil conservation 
work. The strike lasted for Just one 
day and was thereafter satisfactorily 
settled.
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U fi A w »W »  ObMA %  I 
know whether the refugees of other 
ekapt also in Dandakaranya area had 
been on strike because the mainten-
ance allowance was stopped and also 
the rate of soil conservation was re- 
dupced from Rs 2|8|. to Re. 1|8|-? 
May I also know whether it has been 
restored?

Shri P. S. Naskar: There was only 
one occasion for the hunger strike. 
As I have said in answer to the origi-
nal question that was for the soil con-
servation work Now the rate for 
soil conservation work has been 
fixed and the work is going on satis-
factorily There is no possibility of a 
hunger strike or any other strike by 
the D.Ps

Shri Aurobtnde Ohoaal: What steps 
are being taken by the Government to 
appoint more Bengali officers m im-
portant posts in the Dandakaranya 
scheme which has also been suggested 
by Shn Chakravarti, Secretary of the 
Congress organisation m his report to 
the Congress President’

Mr. Speaker: Is the hunger stnke 
due to that?

Shri Aarobindo Ghpsal: That was 
also a cause for dissatisfaction

Mr. Speaker: I am not going to 
allow communal considerations here.

Naaamndi Mines
*882. Shri Panigrahl: Will the

Minister of< LMe ar and Employment 
be pleased to state:

(a) whether Government is aware 
that as a result of mechanisation of 
Naomundi Mines by Tatas, more than 
five thousand mine workers will be 
rendered surplus there; and

(b) whether Government are taking 
any steps for providing them with al-
ternative employment?

The Deputy Minister of Laban* 
(Slurl AJMi AU>: (a) Yes, nearly 5,000

workers are proposed to be retrench. 
e4»in the Neeewtndi iron-ore mines *(' 
Messrs. TiSCO w.ei. 12-B-1&59 due 
to mechanisation of the mines.

(b) At the intervention of this 
Ministry the Company have agreed to 
absorb about 2,000 workers in other 
employment. As regards the remain-
ing 3,000 workers, the Ministry is ex-
ploring other avenues of employment 
for them

Shri Panigrahl: In how many mines 
this mechanisation is taking place in 
Bihar and Orissa* Is Government 
taking steps to see that all of them are 
employed elsewhere?

Shri Abid Ali: This question con-
cerns Naomundi mines and I have ex-
plained the position

Start Paoigrahi: The Tatas have* 
mines in other places also So. I want 
to know whether they are introducing 
mechanisation in other places also.

Shri Abid Ali: If the hon Member 
gives separate notice, an enquiry will 
be made

Shri S. M. Banerjee: This question 
pertains only to Naomundi mines but 
it does pertain to mechanisation too.
I want to know whether there is a 
serious threat of retrenchment m all 
the other mines due to mechanisation 
and what protection Government pro-
pose to give to those workers against 
the application of such labour saving 
devices.

Shri Abid All: So far as I am con-
cerned, as I have said earlier. If 
notice is given about other mines, in-
formation will be collected and the 
needful will be done.

Shri S. M. Banerjee: The main
question.

Mr. Speaker; I am not going to  
allow a small question relating to a 
single affair and a single place to be 
developed from tune to time into an 
all-India question.



47&S < W  AUGUST18,1888 Oral A«MMrt 4964

A d  Mmruiadk(tt)' Hh m b : May I 
I d mw  whether the Om k b b n I la 
-eatisfled in this particular ease that all 
the conditions precedent that were 

Agreed to at the 15th Indian Labour 
Conference have been fulfilled before 
mechanisation is allowed and effected*

Shri AMd All: It is not the function 
•of the Labour Ministry so far as allow-
ing mechanisation is concerned. They 

jure concerned with the employment of 
workers I have already said that be- 
•cause of our persuasion the company 
has agreed to absorb 2,000 workers 
With regard to the others, we are try. 
iag that the TISCO itself may take 
them as far as possible m Jamshedpur 
-and in other mines of theirs and that 
arrangements should be made for then 
alternative employment in other 
avenues My colleague, the Parlia-
mentary Secretary, Shn Mishra visit-
ed Jamshedpur in this connection 
We are doing all that is possible in 
the matter

S'sri Narayanankvtty Menon: Mv
•question is entirely different

Mr Speaker: All right, let it stand 
«s  different He has given an answer.

Shri K N. Pandey: Is it a tact that 
the Union led by Mr John has st-rv- 
<ed notice of strike that in case these 
workers were not taken to their work, 
there will be strike m «11 the mines 
•owned by the Tatas’

Shri Abid All: It is true that Mr 
John has served strike notice that if 
this retrenchment is not stopped or 
.alternative arrangement is not made 
for employment of these persons, 
'there will be stnke, perhaps token 
strike will be there in all the mines of 
Tatas and also in the Jamshedpur 
lactory

Mr. Speaker: Shn Narayanankutty 
'Menon* let him make it clear

Shri Narayaaankntty Menon: My
■submission was that before retrench-
ment is effected in any mine, there is 
m certain agreement entered into at the 
Tripartite Labour Conference that 
<eertain conditions are to be fulfilled.

My question is whether the Govern-
ment lg satisfied that these cendltioox 
which are to be followed before1 re-
trenchment is effected in pursuance of 
mechanisation have fulfilled by the 
employers before retrenchment is 
effected in the mine?

Shri Abid All: Yes This mechani-
sation started long before the agree-
ment to which the hon. Member is 
making reference

Reduction in the Price of Streptomycin
*833. Shri S M. Banerjee: Will the 

Minister of Commerce and Industry
be pleased to state

(a) whether the price of strepto-
mycin has recently been reduced, and

(b) if so, to what extent’
The Minister of Industry (Shri 

Manubhai Shah): (a) Yes, Sir
(b) The price of a 1 gm vial is now 

75nP as, against Rs 1 25 on 31st 
October, 1958

Shri S M. Banerjee: With the re-
duction in price, may I know how it 
compares with the streptomycin im 
ported from other countries*

Shri Manubhai Shah: It is, based 
directly on the imported price of 
streptomvem because, as the House is 
aware, so fai we have not started 
making streptomycin indigenously

Indo-Pakistan Trade Talks

___  /’ Shri P C. Borooah:
\  Shri PahadU:

Will the Minister of Commerce and 
Industry be pleased to state*

(a) whether it is a fact that Pakis-
tan has indicated its intention of 
buying cement from India; and

(b) if so. the nature and details of 
the deal?

The Deputy Minister of Commerce 
and Industry (Shri SatU Chandra):
(a) and (b). Yes, Sir. PakUrtu hat
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recently accepted an Indian tender for 
8S.Q0Q tons of cement.

Shtf P. 0. Boreoah: Is it a fact that 
Pakistan called for global tenders and 
the Indian quotation was found most 
favourable?

Shri Satish Chandra: I said that 
Pakistan has accepted the Indian 
tender for 52,000 tons of cement, be-
cause our prices were favourable

Shri P C. Borooah: Is it a fact that 
in the past, there were instances when 
equally facourable Indian quotations 
were not accepted by Pakistan and 
they imported from costlier sources of 
other countries7 

Shri Ssiisb Chandra: Jf is true 
that Pakistan has imported certain 
quantities of cement from U SSR  
and Yugoslavia against some barter 
arrangement, for exchanging goods fo- 
goods

■ft 'UpffUl fa y ara *ft fr*  
fan finre fozfrot & m  fm z  wrirt 
# jit arrtrm ^

$tift ’
•ft wftw f t  qfJratft 

if aft vrNt vt
fWT $ 1 vrf^r $ fa  f/Urcj, ***$ 
fw if? % we itt aft to jta  t  
JH*! *T ITRTpft t̂*ft I

■ft frafrft 1 $ aft ftnfr
ift fiSVT am̂ TT, <re¥t 5T WT 

$ift «ftr aft
w ftra f , srcpft »r s sw  *«t w

«ft WftW TO fltTWWHTlft
h  î tT $ 1 fffcr 

v  lift | «m*r ^t 
q roftt ̂ rr | *ft* fr* trff fr wsnr 

w  «n?ft $ t *st *»#, 
4hft ^nfarv to  $tft
(  i w w r ip fiw
$Nr 1 
188LSD—a.

^ t 'V r w W t : «r t  * r  w p r r  
qfaur *r *r|f | ? w h t 
5p n fin r srff t fm , p m  «r»t i t *  |  ’

Mr. Speaker: He says it is not
possible

The Minister of Commerce and In. 
dnstrjr (Shri Lai Bahadur Shastri): It
may be possible Sometimes, it is not 
advisable also to disclose these rates, 
because we have to sell the same com-
modity to other countries and we may 
be in the midst of negotiations with 
other countries Hence it is not ad_ 
visable to disclose the arrangements

Sbrf Vajpayee: We are entitled to 
know whether cement is not given to 
Pakistan to our loss

Mr Speaker: Is it at a loss that we 
are selling to Pakistan apart from a 
margin of profit’

Shrf Lai Bahadur Shastri: It is not
being exported at a loss so far

«ft *BT f W  «l?t
JtJ f r  Mifofam ^t ^t 1 ^ 1  

*ragt Jfft T #  f ,  5 ^ t  WUT r n t f t  
$ ftp aft ftn rz *n»r s*r q ifa w w  «Ft, 
'3^wr jpwt ^  vnmst ^ $*rr? wrr

^  *TT 3WTT filt f
s»r*jk«rT ,*5*raT#fr 1

<NW
$  *  *  anr?Ntw | «ftr

^  | ft? fnft f̂tar vr fw  ipf
I ai^T 9 V  X ^ T i t f  1ft 1 W  ^kft 

^  **ft V*ft 5JWH 
5BTOT f  <ft̂  ft? if *W TO 51^

>ft |  «ftr 5̂ ftp **rr
j r i 5!! |taT |  a r fr  m v r r  ^rt ^  

*f ^urci uiFwi ^*r ^  ^  1
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ifV « w  i f  II W W W  IT IWn WT 
|W

ŴHS« ^  • WT ̂ WT
•ftr wrr^i *hfr s trihr, i t u  %
WTtflrcr JIW  S W T l \ * .z  %  3TTT %
<tr**w n *n? *rm# ^  frr  fa te  
♦ f f  v r  «rtiff SWT f W  f ^ t  w t  
sn^ftw tyraiift #  swrr<s % ^nv
% 3  * r r  fa w *r  fo u r *nrr |  ?

fr v r r  * h r  JTOTojr % «w $ -
«fa r  «ro ^e * W t): TO *rm - 
' R  t f t r  f®WK f%*rr t o t  i f t r  w r  ’b w b t - 
«nr»ft % %fgf v t  fn ^jr fa rr *nrr $ 
ftr »f s r ^ ^ T  W r d  #«flf
w  triirf fcir f r a  fip ft  *rar ? *rft
V T ^ fW  UTOWif *T ^ «r< rt T T H  * T  
m  «F * I

«ftm frvihr
% far* STRH *Pt ^T^TC ^ ^Ill'll
^prr f  fr  *** ^ ?mj f w
wn r̂r ?

* t  w to wtafr . im rm t
f r̂trar s ta ff  f p s t  sroj fiw T ampir. 
^ t r r  f ^ H r ^  ^  <na]’ fe v r srT îrr i 

«cr «m r . *  *r? tft  arpnr 
]j ft* *rtr »r*»r nrtfiw» 

HlWfi a & *ft T O  ŴY
* t  t #  I  fs R  H  f t  v  f n r r m  srarfar 
?1Nr ’

M t w r» wo w taft. wra t f o n  
t f W t  % f ^ n f t  fiwr *raT ^  Pf  #
w n fr f r v R r  *  * $ t %
aft sp?T?i $fasr | ,  ^sppt g m fo r 
¥* i

Liquid Bobber
-»-

/Shri P. K. Deo:
* " '  ^Shri B. C. Prodhan:

Will the Minister of Commerce and 
Mtartry be pleased to state:

(a) whether liquid rubber It naan* 
factured in India;

(b) if so, the firms which manufac-
ture this rubber;

(e) what is the demand of liquid 
rubber in this country; and

(d) the steps being taken to step up 
its production?

The Minister of Industry (Shri 
Manubhai Shah): (a) No, Sir.

(b) Does not arise, in view of the 
answer to (a)

(c) There is no demand for Liquid 
Rubber at present m the country.

(d) In view of the position stated 
at (c) above, the need for any such 
steps has not arisen

Shri P. K. Deo: May I know if the 
latest process that has been developed 
in the National Chemical Laboratory 
for the manufacture of liquid rubber 
for casting of printing rollers has been 
leased out to any private firm and if 
so on what royalty?

Shri Manubhai Shah: Tt is under
negotiation This particulai thing is 
for liquid rubber to be manufactured 
in India by some enterprise. The 
other process is still under negotia-
tion

Sale of Scooters
*889. Shri A. M. Tariq: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) whether Jt is a fact that a firm 
of Delhi dealing m scooters, is de-
manding Rs. 200 as an advance for 
booking a scooter;

(b) it so, the total advance amount 
realised by the firm so far;

(c) whether any instructions have 
been issued to the firm not to accept 
an advance as has been done in the 
case of cars; and

(d) if so, whether the advance al-
ready realised is to be returned to 
individuals or the interest Is proposed 
to be paid thereon?
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TW  HaWai af M H tnr <8hri 
MamNul Shah): (a) to (d). A 
statefnent is laid on the Table of the 
House.

Statement 
In April 1959, the manufacturers of 

scooters in the country instructed 
their dealers (including the one at 
Delhi) to demand an advance of Rs 
200 from intending purchasers of 
scooters This was stated to have 
been done in the hope of deterring 
non-genuuie purchasers from booking 
orders. In pursuance of these instruc-
tions, the Delhi dealer started collect-
ing Rs 200 as advance with effect 
from the 1st May 195SK However, 
when this fact came to the notice of 
Government, they considered this 
amount excessive and advised the 
manufacturers on the 25th May, 1959, 
to issue instructions to all their deal-
ers not to demand advancc exceeding 
Rs 50 per vehicle and to return any 
sum taken in excess of this amount 
to the persons concerned 

It has been ascertained that the 
Delhi dealer started accepting Rs 5C 
only as an advance from the 25th 
May, 1959 It is boned that the deal-
er will refund the p w

«ft Vo i l l 'l l
■*updi jf *RT f  11*1 V tt txtfr
*fiET3fT | ftp
pTOT *RT *TT, anfw V* feTT
W  f  ’

tS Lai*. (Afc. ] 
fife ! J l f  j ^ i  i

^  ** *
^  *> f  V  ^  W

f

«ft n y n f m g .

gnsrtf % i f  *Fl f t  3TOT

•ft Wo m fw : ft*
«w f  w to *nflf ft*  *ra | ’

x)W  j d  W o**  &  &  ]
Js

•ft *^HT# ?̂waprar

«ft Wo «[o fn fa r: WJft •R’
% WT* 5  tfUM i, 

fatft TT TOTSRT WTOT «TT ft? $ 5
wmanpff % «mr, 5 ^  $M fer *  <rw

%ftK f , ft*
'tfirft 1 w r urt 3  fp w  

ftr
v&rt ’
L ry jt-. u*v* 0 A JS ]
K yL~+S 3 c.)Ij x
i^ s *S V  W' «_y

L j - i W  1
y ^ .  r r  r r  wl r r - r r  ^ l

<-$* i. *■**' " 4jJ) •>}
** ^  \J+*
[" \j** *e i
Shri Manabhal Shah: I take the

information from the hon. Member. I 
know of no family wh ch has 20 or 30 
<>cooters If there »•. an>. we will 
certainly enquire Bt'cau r̂, n  a free 
country where there is no control, 
anvbody can acquir* any number of 
scooters We *re certainly wanting 
to see that nobodv hoards them If 
thi‘ hon Member cive«- me specific 
information, I will b '  much grateful 
to him

Shri A M. Tariq: It wa, in yes-
terday’s papers. Tne Deputy Com-
missioner has slated that therq are 
a few families, in Dc'*u which have 
34, 24 and 28 scooters per family It 
is m the papers

Mr. Speaker: The hon Member 
vi ill kindly make enquiries

«ft v r t  : A 'srrfrr 
5 f*F ̂  3ft Tsrmr v 

fa*TT »pit  f r i f f  
fan*J*niT?

^*rr w  «rr 1
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Small Inventions Development Board
•ttl. Shri K. N. Pandey: Will the 

Minister of Commerce and Industry 
be pleased to state:

(a) whether the Small Inventions 
Development Board has given any 
assistance for inventions in small 
scale sector;

(b) if so, in what manner; and
(c) what are the results achieved 

so far m respect of such inventions 
and developments?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). The
Board was set up towards the end of 
April, 1959, and has onlv just started 
its work. No assistance has so far 
been given by the Boaid.

Shri K. N. Pandey: May I know
how long this Board will take to 
suggest anything so that fruitful 
results may follow from that*

Shri Manubhai Shah: We expect
very fruitful results, because, the 
idea is to help small industrialists, 
artisans and craftsmen to benefit by 
the labours of research so that his 
inventive spirit grows on the one 

,hand and the community gets the 
advantage of cheaper production on 
the other.
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Orientation Come to Bmal BwMtwg
*tM. Shri §. A. MeMU: Will the 

Minister of Works, Homing and Sup-
ply be pleased to state:

(a) whether an orientation course 
in Rural Housing was held at Roorkee 
recently;

(b) if so, how many trainees got 
training there;

(c) the amount spent thereon; and
(d) how many of them have been 

sent for Rural Housing Projects?
The Deputy Minister of Works, 

Housing and Supply (Shri Anil K. 
Chanda): (a) Yes.

(b) Thirty one.
(c) No expenditure was incurred 

by the Government of India.
(d) All the trainees were already 

engaged in work relating to Rural 
Housing Projects, in the fields of 
planning, execution, research or train-
ing and they returned to their res* 
pective duties after the course.

Shri S. A. Mehdi: May I know whe-
ther any of these trainees have been 
sent to the community development 
blocks in the different States?

Shri Anil K. Chanda: They are 
people engaged m the research work 
on rural or village housing projects in 
the special wings attached to the 
Engineering colleges.

S h o r t  N o n e *  Q u x s n o its  

12 hrs.
Mr. Speaker: Now, short notice

question No. 4
The hon. Prime Minister may tty to 

answer all these questions together, 
because they are similar ones; he may 
do as he likes.

The Prime Minister and Minister of 
External Affairs (Shri Jawahariai 
Nehru): I shall answer them one after 
the other. I can hardly take then all 
together.
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Own rtlw  «f liM M  Territory ly  
Chin—«i F sn «

rShrl Bidlu Mohan Singh:
I Shrinutl H» Palchoudhorl:
I Shri P. C. Boromh:

SJN.Q. «/ Shri Am u :
No. 4. j Shrimatl Maflda Ahmed:

| Shri Goray: 
t^Shri Vajpayee:

Will the Prime Minister be pleased 
to state:

(a) whether it is a fact that a por-
tion of the Ladakhi territory has been 
recently occupied by the Chinese 
forces; and

(b) if so, the action taken in the 
matter?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlai 
Nehm): (a) and (b). There is a
large area in Eastern and North- 
Eastern Ladakh which is practically 
uninhabited It is mountainous, and 
even the valleys are at a high altitude 
generally exceeding 13,000 ft. To 
some extent, shepherds use it during 
the summer months for grazing pur-
poses The Government of India have 
some police check-posts in this area, 
but because of the difficulties of 
terrain most of these posts are at 
some distance from the international 
border.

2 Some reports reached us between 
October, 1957 and February, 1958 that 
a Chinese detachment had crossed the 
international frontier and visited 
Khurnak Fort, which is within Indian 
territory. The attention of the 
Chinese Government was drawn to 
this, and they were asked to desist 
from entering our territory. They 
were also informed of our intention to 
send a reconnaissance party in that 
area. It may be mentioned that there 
is no physical demarcation of the 
frontier in these mountainous passes, 
although our maps are quite clear on 
this subject

S. Thereafter, at the end of July, 
1969, that is, last month, a small

Indian reconnaissance police pasty 
was sent to this area. Aa this party 
consisting of an otticer and live outers 
was proceeding towards the Khumak 
Fort, it  was apprehended by a stronger 
Chinese detachment on the 2ttth July, 
some miles from the border inside 
our territory. It appeared that the 
Chinese nad estabiianed a camp at a 
p lace  called Spanggur well within 
Indian territory.

4. On learning of this, a protest was 
immediately lodged with tne Chinese 
Government of tne violation of our 
frontier and the release of our recon-
naissance party was asked for. In 
their reply, the Chinese claimed that 
that part of the territory was theirs, 
but added that they would release the 
persons who had been apprehended. 
We sent a further note to them expres-
sing supnse at this claim and giving 
them the exact delineation of the 
traditional international frontier in 
this sector. We urged once again 
that the Chinese party well within 
our territory should be withdrawn. 
No reply has yet been received to this 
note. Our party was released on the 
18th August

Dr. Bam Sobhag Singh: May I know
whether this place is about fifteen 
miles within our territory and also 
whether this is the only place which 
is under occupation by the Chinese 
troops or they have occupied some 
other areas also?

Shri Jawaharlai Nehru: It is some-
what difficult to deal with this ques-
tion as an adjunct to the main ques-
tion Of course, there have been some 
frontier troubles in two or three 
places widely separated; and it would 
be hardly correct to say that our area 
is under occupation of the Chinese, 
that is, under any kind of a fixed 
occupation. But their patrols have 
come within our territory two miles 
or three miles or thereabouts. That 
is our knowledge, so far as we know.

Blur! P. C. Borooah: Has the atten-
tion of the Government been drawn 
to the news item published in fr* 
Assam Tribune of 28th Inst that one



thousand Chinese troope equipped 
with the most modem weapons enter-
ed Indian territory in the NEFA, and 
the Chinese flag had been hoisted 
there?

Mr. Speaker: The main question 
refers to Ladakh.

Shri Garay: On this issue, there is 
an adjournment motion.

Mr. Speaker: That is all right; but 
that does not refer to Ladakh. There 
is no meaning in expanding a parti-
cular question

Shri Jawaharlal Nehru: May I say 
that there is likely to be very consi-
derable confusion if we mix up these 
various areas*

Mr. Speaker: 1 have got an adjourn-
ment motion here on that, and 1 shall 
presently be asking the hon Prime 
Minister as to what he has to say on 
that

Shri Jawaharlal Nehru: What the 
hon. Member has just referred to is 
an entirely different area, and the 
statement m the Assam Tribune is 
entirely wrong, if I may say so

Mr. Speaker: Hon. Members will 
kindly confine themselves to the 
occupation of the Ladakhi area There 
are other questions with respect to 
the other areas, and we shall come 
to them.

Shri Goray: May we know whether 
the Chinese had built a road across 
this territory joining Gartok with 
Yarkand and whether this road has 
been there for the last year or so? It 
passes through the Ladakhi territory

Shri Jawaharlal Nehru: Yes, that 
is in northern Ladakh, not exactly 
near this place but anyhow in the 
Ladakhi territory.

About a year or two ago, the 
Chinese had built a road from Gartok 
towards Yarkand, that is, Chinese 
Turkestan; and the report was that 
this road passed through a comer of 
oar north-eastern Ladakhi territory.

4795 Oml Aniwirt

The House wiH appreciate that 
these areas are extraordinarily remote, 
almost inaccessible, and even it they 
can be approached, it takes weeks and 
weeks to march and get there.

In that connection, a reconnaissance 
party was sent there. I cannot ex-
actly say when, but I think it was a 
little over a year ago, some time last 
year; I could give the exact date, but 
that is immaterial here; this recon-
naissance party was sent there. In 
fact, two parties were sent; one of 
them did not return and the other 
returned

An Hoa. Member: What happened 
to them’

Shri Jawaharlal Nehra: When it
did not return wo waited for it for 
two or threu weeks, because these 
were remote areas When it did not 
return, we suspected that it might 
have been apprenhended or captured 
by Chinese authorities on the border.

So, we addressed, the Chinese autho-
rities, this was more than a year ago; 
we addressed them about a month 
after this incident, and they said, yes, 
some of our people had violated their 
border and come into their territory, 
and they had been apprehended, but 
because of their relations with us etc 
they wore going to release them, and 
they did release them afterwards, that 
is, after they had been with them 
about a month or so That is concern-
ing this road about which the hon. 
Member was enquiring In all this 
area, there is no actual demarcation. 
So far as we are concerned, our maps 
are clear that this is within the 
territory of the Union of India. It 
may be that some of the parts are not 
clearly demarcated or anything like 
that But obviously, if there is any 
dispute over any particular area, that 
is a matter to be discussed.

I may say that this area has nothing 
to do with the MacMahon Line. Hie 
MacMahon Line does not extend to 
the Ladakh area, it ia only on the 
other tide. This was the boundary 
of the old Kashmir State with Tibet
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and Chinese Turkestan. Nobody had 
marked it But after some kind of 
broad surveys, the then Government 
had laid down that border which we 
have been accepting and acknowledg-
ing.

Shri Goray: Does it mean that in 
parts of our country which are in-
accessible, any nation can come and 
build roads and camp there7 We 
just send our parties, they appren- 
hend the parties and because of our 
good relations, they release them 
That is all? The road remains there, 
the occupation remains there and we 
do not do anything about it

Shri Jawaharlai Nehru: I do not 
know if the hon Member expects me 
to reply to that There are two or 
three types of cases here These are 
border and frontiei questions In 
regard to some parts of the border, 
there can be no doubt from any side 
that it is our border If anybody 
violates it, then it is a challenge to 
us There are other parts regarding 
which it is rather difficult to say 
where the immediate border is, 
although broadly it may be known 
But it is verv difficult even in a map 
to indicate it, if a big line is drawn, 
that line itself covers three or four 
miles, one might say, in a major map 
Then there are other parts still where 
there has been no demarcation m the 
past Nobodv was interested in that 
area Therefore, it is a matter now— 
it should be a matter—for considera-
tion of the data etc by the two 
parties concerned and decision taken 
in a normal wav, as and when there 
is some kind of a frontier dispute.

In this particular matter, we have 
been carrying on since then our 
correspondence, concerning this parti-
cular North-East area, and suggesting 
that this should be considered by the 
two Governments

Shri Vajpayee: The hon Prime 
Minister just now said that if anyone 
occupies our territory, it is a challenge 
May I know what positive steps are 
being taken, or have been taken, to

enforce security measures on this 
border area?

Shri Jawaharlai Nehru: Which
border area9

Mr. Speaker: The i.»dairh area. 
All the questions now will be confined 
to this area

Shn Jawaharlai Nehru: There axe 
thousands of miles of border. The 
hon Member should be a little more 
specific in his question If he is refer-
ring to this particular corner, the Achin 
area, that is an area about some parts 
of which, if I may say so, it is not 
quite clear what the position is It is 
not at all that particular area About 
other area, the position is quite clear 
The difficulty comes in regarding some 
places where there is no absolute cer-
tainty about it, m other places, we 
are quite clear and certain about it 
The border is, I believe, 2500 miles 
long

Shrimatl Maflda Ahmed: May I
know whether Government’s attention 
has been drawn to a statement of the 
President, ‘Azad’ Kashmir, blaming 
India for the Chinese occupation of 
Ladakh and urging the Security 
Council to take over the responsibility 
of the frontiers of Jammu and 
Kashmir7 If so, what is the reaction 
of Government to that’

Shri Jawaharlai Nehru: I believe I 
did hear about it I attach no impor-
tance to it

Dr. Sushi la Nayar: I would like to 
know if these troubles on the border 
are over the same areas of our terri-
tory which the Chinese had indicated 
as their territory in their maps, and 
if so, the implication thereof

Mr Speaker: Any further en-
croachments within the limits of the 
map*

Shri Jawaharlai Nehru: This parti-
cular question that I answered related 
to one area There are other areas 
to.1 wnere we have had, and we are, 
in fact, having, some trouble now. I



do not want to mix it up with this. 
Then there will be confusion in one’s 
mind, Thu is a frontier at over 2,000 
mile*.

Shri Vajpayee: What is the use of 
repeating that it is a long frontier? 
Are we not in a position to defend it?

Mr. Speaker: Order, order. No 
harsh words need be used.

Shri Jawahariai Nehru: 1 was only 
venturing to say that by putting two 
or tnree places together, there would 
be contusion in tne laemoers' minds. 
Let us take them separately so that 
they may be separate compartments 
Ihere is no question of aelence or 
not. For instance take the Assam 
Tribune's statement. There is utter 
contusion in the Assam Tribune’s 
mind about various territories which 
are thousands of miles apart which 
have nouung to do with each other. 
It has lumped them up and said—I 
believe in the statement in the Assam 
Tribune—that 1,000 Chinese came over 
the Nathula Pass m the Kamerg 
Frontier Division. It shows utter con-
fusion in the mind of the writer of 
this. He does not know his 
geography, although he lives in Assam. 
It has nothing to do with it. The 
Nathula Pass is between Sikkim and 
Tibet and nothing has happened there. 
Nobody has come across there. It is 
said that a thousand men came there 
and put up the Chinese flag. It is 
completely baseless—I am referring 
to the statement so far as Nathula 
Pass is concerned. So far as I know, 
I have not heard of a Chinese flag 
being hoisted anywhere there.

As I was saying, there have been 
cases, and there are continuing cases 
in one or two places, of Chinese 
aggression. Therefore, I want to keep 
these separate so as not to produce 
confusion in the mind of hon. Mem-
bers here. If this question is over, 
I shall proceed to the other question 
and deal with as they come.

Mr. Speaker: I thought the bon. 
lady Member wanted to know if any 
portion of Ladakh is included in the
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map prepared by the Chinese Govern-
ment and if this is beyond that Use 
even with respect to Ladakh. T%at 
was that I thought when 1 allowed 
the supplementary.

Shri Jawahariai Nehra: The Chinese
Government’s maps are on such a 
small scale and m broad splashes that 
some parts of Ladakh appear to be 
included in them. But they are not 
accurate enough. What we are dis-
cussing, and the question which 1 
have answered, relates to about two 
or three miles. Two or three miles 
are not visible in those maps. But it 
is a fact that part of Ladakh is broad-
ly covered by the wide sweep of their 
maps.

Some Hon Members rose—

Mr. Speaker: Next question.
Shri Braj Baj Singh: May I know

if the camps that have been put up 
by the Chinese have been removed?

Mr. Speaker: Order, order. Next 
question.

Chinese Propaganda about Bhutan 
and Sikkim

S.N.Q /  Dr Item Subhag Singh:
No. 5 \  Shri Raghubir Sahal:

Will the Prime Minister be pleased
to state:

(a) whether Government of India 
have seen reports m the press about 
Chinese propaganda m Sikkim that 
Bhutan and Sikkim were part of 
Chinese territory in the past and are 
bound to return to the Chinese 
mother-land within the next few 
years; and

(b) it so, what action Government 
of India propose to take to remove 
the anxiety created by these reports 
among the people of Sikkim and 
Bhutan and border territories is 
India9

The Prime Minister and Minister ef 
External Affairs (Shri Jawahariai 
Nehru): (a) and (b). We have see*
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occasional reports in the praas to the 
«0 Mt mentioned by the hon. 
Member. It is not possible for us to 
check up the authenticity of these 
reports. Such reports *re naturally 
causing concern to the people of 
Sikkim and Bhutan and elsewhere in 
the border regions of India. Our posi-
tion is quite clear. The Government 
of India is responsible for the protec-
tion of the borders of Sikkim and 
Bhutan and of the territorial inte-
grity of these two States and any 
aggression against Bhutan and Sikkun 
will be considered as aggression 
against India.

Shri Hem Barua: May 1 know 
whether the Governments of Sikkun 
and Bhutan have by now apprised our 
Government of the situation obtaining 
there’  The Prime Minister said that 
he has seen only newspaper reports

Shri Jawaharlal Nehru: I can't 
catch the question

Mr Speaker: Have the Governments 
of Sikkim and Bhutan made represen-
tations to this Government that propa-
ganda is being earned on there’

Shri Jawaharlal Nehru: We have
been m touch with both the Govern-
ments, naturally 1 cannot say exact-
ly whether this particular matter was 
referred to by them But the fact 
remains that, if I may use that word, 
they are not happy about the situa-
tion They are rather nervous about 
what is happening roundabout them

Dr. Ram Subhag Singh: As tbe
reports indicate the Chinese troops 
arc all along the 500 mile border of 
Bhutan and Tibet, Bnd it has also 
come to our notice that the traditional 
route to Bhutan which passes through 
a portion of Tibet has been closed. In 
the circumstances, may I know what 
help the Government of India is going 
to render to save Bhutan’s economy 
at present9 May I also know whether 
the Defence Ministry has studied the 
entire situation from the new position 
which has been created at present’

8li«| Jawaharlal Nehru: A big ques-
tion, Sir. It is true that there have

been some recent difficulties in a 
person going to Bhutan from India by 
tbe normal route which crossed a 
little corner of Tibet below Yatung—a 
route, in fact, by which 1 went last 
year this tune or a Mile later. There 
will be difficulty for Bhutanese people 
to cross that route. Therefore, they 
are using other routes.

There are other routes from India, 
of course; only they are longer and 
sometimes more difficult and these 
routes are being improved. In fact, 
quite apart from recent incidents, 
there is a programme of road build-
ing in Bhutan, roads from India to 
Bhutan and within Bhutan and we are 
helping them m building those roads.

As for the hon. Member’s enquiry 
about the Defence Ministry, the 
Defence Ministry no doubt keeps all 
these things m view and it is difficult 
for me to discuss what exactly the 
Defence Ministry may consider right 
or proper under a certain set of 
circumstances

Dr Bam Subbag Singh: May I know
whether Government have received 
any reports of harassment of Bhutan 
and Sikkim citizens by the Chinese 
troops or Chinese nationals9

Shri Jawaharlal Nehru: You mean
in Bhutan or Sikkim or outside?

Dr Ram Subhag Singh: On the
border also

Shri Jawaharlal Nehru: So far as 1
know, I do not think there has been 
any incursion of Chinese troops into 
Bhutan or Sikkim The Chinese 
troops came to those borders probably 
because the refugees were coming 
through that way, possibly to stop 
them or in pursu't of them. Probably, 
they were not more gentle with the 
refugees One can imagine that But I 
do not think there was any kind of con-
flict with the Bhutanese as such. It 
may be that some threats were thrown 
out occasionally and some Bhutanese 
have heard them

Dr. Ram Snbhag Singh: Will the 
Prune Minister give us a clear guaran-
tee that in no case the Chinese will
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be allowed to set up any post in 
Bhutan or Sikkim as they have done 
in Ladakh?

Mr. Speaker: There 1* no Q u estion  
at guarantee.

Start Jawaharlai Nehru: That is a 
very odd question 1 do not think, not 
only this poor Prune Minister, any 
Prune Minister can give guarantees of 
that type Ail we can say is that as 
I have said already any kind of incur-
sion into Bhutan or Sikkim will be 
considered incursion into India, that 
we shall abide by the assurances we 
have given to them How we shall 
abide by them and in what manner if 
circumstances arise is a matter for 
careful consideration It is not a 
matter of a direct statement made in 
this House or elsewhere but of action, 
if necessity arises, difficult action, 
very difficult action and action the 
burden of which will have to be 
borne by this House It is not an easy 
matter in which an easy assurance 
can be given which may rather sound 
pompous

Some Hoa. Members rose—
Mr Speaker: There are other similar 

question*
Shri Braj Raj Singh: May 1 know 

whether we have written to the 
Chinese Government at Peking about 
this propaganda and whether we have 
received any reply to it’

Mr Speaker: Propaganda about
Bhutan and Sikkim

Shri Jawaharlai Nehru; Yes, we 
have specifically written to them 
•bout this Of course, we could not 
accuse the Chinese Government of 
propaganda We have not stated so 
but we have said to them that such 
thing* are reported to us That wc 
have said

An Ban. Member: What ww the 
reply’

Shrt Panlgrahl: May I know whe-
ther* these reports are emanating 
from Chinese Government sources or 
sources outside China—these reports 
about Sikkim and Bhutan?

Shri Jawaharlai Nehru: Theae
report* mostly come from, naturally, 
not Chinese Government sources. That 
U what I have said. I have said in 
my reply that it is not possible for 
us to check up the authenticity of 
thos« reports But they are said to 
be >nade by lesser functionaries in 
Tibet, smaller people who say this

Alt Hon Member: Lets than 5 feet
M*. speaker: Let us not indulge in 

such kind of remarks
Shri Jawaharlai Nehru: As 1 said 

we Cannot say if any responsible man 
has said that The people in Tibet 
who come to India repeated that to 
us 1*1 their own turn—that they have 
fieartf this kind of thing being said 
It is bazaar gossip, one cannot catch 
it( but it produces some impression 
on people (Interruptions)

Pakistan Presidents meeting with 
Prime Minister

r

!Shri Raghunath Singh.
Shri Panlgrahl.

Shri Ram Krishan Gupta:
« 'l Shri S. M. Banerjee*

Shri A K Gopalan:
Shrimatl Parvathi Krishoan:

W]]] the Prime Minister be pleased
to state whether it is a fact that Gene-
ral Ayub Khan, the President of 
Pakistan, while on his way to Dacca, 
is njeetmg him at the Palam Air 
Port*

The Prime Minister and Minister of 
Extendi Affa n  (Shri Jawaharlai 
Nehtn): The President of Pakistan 
will be halting for an hour or so at 
the Palam Aerodrome on his way to 
Dacca from Karachi on the 1st 
September The Prime Minister will 
meet him at Palam No special sub-
jects have been mentioned for discus-
sion

jr f*  ejrfa tnj fer*  mfaw w  S wr xt
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«C* tW  m  Jfl^Tfrr
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^ ^ i W t  1

3hri Hem Banu is it a courtesy 
call or has the Prime M nister an' 
agenda for this’

Shri Jawaharlal Nehru: No agenda
Shri Hmb  Baroa* It i& a courtesy 

call then
Shri Jawaharlal Nehru: Yes

considered the following effects result-
ing from this step*

(I) what avenues have now been 
considered and opened for 
continumg the recruitment of 
labour from these Eastern die* 
tricts of UP State

(II) whether the density of the 
population and acute problem of 
unemployment which would 
further be accelerated by the 
abolition has been considered,

(III) Whether any alternative job has 
been found out for the perma-
nent office and other employees 
working m the said organisa-
tion’

The Deputy Minister of Labour 
(Shri Abid All): (a) The decision to 
abolish the Gorakhpur Labour Organi-
sation was taken in a tripartite meet-
ing held on the 9th August, 1959 The 
Trade Unions have been pressing for 
its abolition

Gorakhpur Labour Organisation (b) By the employers

S.NQ
7.

Shri K N Pandey' 
Shri Sinhasan Singh: 
Shn Bshwanath Roy 
Shn Birbal Singh: 
Shri Ram Shankar Lai* 
Shri Sarju Pandey:

Will the Minister of Labour and 
Employment be pleased to state

(a) whether the decision rigardmg 
notification issued on 11 th August, 1959 
abolishing the Gorakhpur Labour 
Organisation has been taken at the 
instance of the Labour Unions or on 
demand of the coalfield employers,

(b) whether the cost of the mainten-
ance of this organisation was com 
pletely borne by the coalfields em-
ployers or a part of it was met by 
Government,

<c) what are the reasons that had 
lad to this decision of the Government 
•nd whether the Government have

(c) It was considered undesirable to 
continue treating a section of workers 
as a separate class, subjected to van- 
ous controls in worksite camps

M) The recruitment function of the 
Gorakhpur Labour Organisation 
will be taken over by the 
Employment Exchange Organi-
sation

(11) This does not arise in view 
reply to (1) above

of

( i u )  The matter is  under considera-
tion

Shri K N Pandey: The employ-
ment exchange is located in a parti-
cular area and it will serve only that 
particular area Previously the 
workers were sent to eveiy part of 
the country May I know how these 
things will be affected by this tiring
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being taken over by the employment 
exchange?

Shri Ahftd AU: This particular
function of the Gorakhpur labour or-
ganisation will be taken over by the 
employment exchange and it will be 
looking to this special work. The pur* 
pose in view will thus be served

Bhri K. N. Pandey: I want to bring 
to your notice that one employment 
exchange cannot serve the purpose 
because generally it serves a parti-
cular area These workers numbering
16,000 were sent to every part of the 
country where coal-field exist One 
employment exchange cannot help 
them to give them employment in all 
these places Will it be possible for 
the Ministry to open one special em-
ployment exchange for seeing that 
these persons can be employed m 
every part of the country where they 
are required?

Shri Abid All: That is the inten-
tion

Shri Btshwanath Boy: In view of
the fact that every year a large 
number of workers were recruited at 
Gorakhpur, may I know whether that 
sort of employment would be affected 
in any way by the new arrangement?

Shri Abid Ali* That is what I have 
said The intention is that The 
Gorakhpur Labour Organisation was 
enlisting individual persons who want-
ed to go to work in the coal fields 
Now also, enlistment will be done and 
the collieries will be informed of that 
and all these workers will be em-
ployed in these collieries, needing 
them.

•ft «ppr ir i  iftrspjr 
dtownptoPT v  tpnfw  aft

WPfr srrt HTTTC WT 
fiW R V C tf I ’

aft irTnr w ft 
«|*fh

| ***t fsrr <f w  fiwr an w

■ft a n ftx  « n t :  n r  ait «njt 
?\SK «If4 t irw f

* t
^ aroft v t  *ft roan*
ftwnr an vrr i
Shri S. L Saksena: Is the hon 

Mmister aware that the Minister in 
charge of this in UP did not agree 
to the abolition of this depot in the 
tripartite conference7

Shri Abid All: The representative 
of the UP Government was present 
m the conference

Shri 8 L Saksena: He did not agree
to it7

Shri Abid Ali. I cannot say This 
decision was taken in the Conference

Shri S. L Saksena: Is the hon 
Minister aware that the U P Assembly 
was told by the State Minister that 
they are not agreeable to this9 Can 
the recommendations of the labour 
tripartite conference be implemented 
without unanimity9

Shri Abid All- The UP Govern-
ment had written to us that this or-
ganisation should not be abolished, it 
is a fact

Shri 8 L Saksena: I want to know 
whether you propose to accept the 
view of the UP Government or not

8hri Abid All: This was a tripar-
tite conference attended by the repre-
sentatives of the Governments con-
cerned employers and employees and 
the decision was taken there

Shri S. L. 8aksena: Could a decision 
of the tripartite conference be bind-
ing if it is not unanimous*

Shri AMd AU: Yes, Sir.

Shri Mahwanafh Soy: May I knew 
whether Am  workers employed by ttw
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exchange at Gorakhpur would be em- 
ployed in the tame manner as they 
were employed by the organisation 
previously or other formalities will 
have to be followed by them?

Shri AMd All: They will be em-
ployed as other workers are employed

WRITTEN ANSWERS TO 
QUESTIONS

Import ef Cycle Components

• M t  / S h r i  *  C  M a Jh i:Shri 8abodh Hansda:
Will the Minister of Commerce and 

Industry be pleased to state

(a) whether Government have 
decided to ban (he import of cycle 
components,

(b) if so, whether this decision has 
been implemented, and

(c) what will be the net saving of 
foreign exchange?

The Minister of Commerce (Shri 
Kannngo). (a) No, Sir

(b) and (c) Do not arise

Government Contractors
*875 Shri Keshava: Will the Minis-

ter of Works, Housing and Supply be
pleased to state

(a) whether it is a fact that the 
Government contractors are generally 
reluctant to execute CPW D  works,

(b) if so, why and for what reasons, 
and

(c) how the crisis is proposed to be 
overcome’

The Deputy Minister of Works, 
Bousing and Supply (Shri Anil K 
Chanda): (a) No, Sir, but occasional 
instances of poor response from con-
tractors have come to notice

(b) and (c) A statement contain-
ing the required information is laid

on the Table el the House. [See Ap-
pendix HI, annexure No 48]

Conference of Rehabilitation 
Secretaries at 8rinagar

•879 Shri Sadhan Gupta: Will the 
Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a) whether the Conference of Re* 
habitation Secretaries held at Sri-
nagar has decided to lay emphasis on 
resettlement of displaced persons from 
East Pakistan in West Bengal through 
the Bainanama Scheme,

(b) if so, whether and to what ex-
tent the upper limit of grants per-
missible under the Bainanama Scheme 
will be increased,

(c) whether the question of under- 
taking agricultural and industrial 
schemes in West Bengal for providing 
employment to displaced persons was 
also discussed in the Conference, and

(d) if so, with what result9
The Minister of Rehabilitation and 

Minority Affairs (Shri Mehr Chand 
Khanna): (a) It was agreed that the 
West Bengal Government would take 
steps to further encourage the dis-
placed camp families to rehabilitate 
themselves under the Bainanama
Schemes^

(b) There is no proposal to general-
ly increase the upper limits of finan-
cial assistance admissible under the 
scheme Schemes, however, which 
involve higher financial assistance for 
purchase of agricultural land by the 
camp families would continue to be 
considered on their merits

(c) No
(d) Does not arise

H o««al for Mica Mines at KaUehedu

•881 Shri T B. Vlttal Rao- Will the 
Minister of Labour and Employment
be pleased to refer to the reply given 
to Starred Question No 1826 on the 
14th April, 1959 and state*

(a) whether the equipment tor the 
hospital under construction at
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Kalichedu for into* mines has since 
been obtained;

(b) if so, when is it likely to be 
opened; and

(c) if the reply to part (a) above 
be in the negative, the reasons there-
for?

A t  Deputy Minister of Labour 
(Shri A bid A ll): (a) No.

(b) Does not arise.
(c) The hospital building is not yet 

ready. Action to obtain the necessary 
equipment has already been initiated

Export of Meat and Meat Products
*884. Shri Haider: Will the Minister 

of Commerce tad Industry be pleased 
to state:

(a) whether it is a fact that the 
Indian producers of meat and meat 
products And it difficult to export 
their products to U.K and other Com-
monwealth countries due to lack of 
arrangement of ‘health certificate* 
which the importers demand;

(b) whether the All India Sheep 
Casing Manufacturers' Association has 
made any representation to Govern-
ment in this regard; and

(c) if so, the steps Government have 
taken to promote the export of these 
products?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) and (b). Yes, Sir

(c) The possibility of making satis-
factory inspection and certification 
arrangements is being explored

Code of Discipline In Industry
/  Shri Tangamant:
\Shri T. B. Vittel Kao:

Will the Minister of Labour aad 
Employment be pleased to state.

(a) whether the Seventeenth Indian 
Labour Conference, which met at 
Madras on the 27th and 28th July, 
1999, considered the question of Code

of Discipline in Industry and the Code 
of Conduct in inter-union affairs;

(b) if so, the decisions taken there-
on; and

(c) whether it is a fact that em-
ployers have contravened the Code 
more often than the employees since 
the Sixteenth Indian Labour Con-
ference?

The Deputy Minister of Labour 
(Shri Abtd A ll): (a) The Conference 
considered the working of the Code 
of Discipline only. The Code of Con-
duct was not discussed by it.

(b) The “Criteria for Recognition 
of unions" were further clarified.

(c) The number of complaints re-
ported upto July 31, 1959 is as
follows-—

(1) Complaints against em-
ployers —242.

(ii) Complaints against em-
ployees —204

Investigations in all the cases are 
not yet complete

Manufacture of Newsprint

*890. Shri Subbiah Ambalam: Will 
the Minister of Commerce and Indus-
try be pleased to refer to the reply 
given to Starred Question No. 2307 
on the 8th May, 1959 and state:

(a) whether the German and Indian 
experts have completed examination 
of the possibility of manufacturing 
newsprint from Bagasse;

(b) if so, the opinion of the experts; 
and

(c) whe'her Government are satis-
fied with this technical process?

Tbe Minister of Industry (Skri 
Manabhal 8hah): (a) to (c). A state* 
ment is laid on the Table of the 
House.
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St a t x m k n t

The process proposed to be adopted 
for the manufacture of newsprint 
from bagasse at Shakkamagar being 
a new one, it was considered desirable 
to get an assessment of the technical 
and economic feasibility of the process 
Experiments are to be conducted on 
the bagasse available at Shakkamagar 
and on the basis of the results of 
which the German Experts would 
work out the economics of the process 
and give their advice

In the meanwhile a small quantity 
of bagasse has also been shipped to 
Jaoan for experiments on the feasi-
bility of manufacturing newsprint 
from bagasse by Japanese Paper Ex-
perts

Automatic Looms

*883 / shr* R s Arumngam.
‘ | Shri Ganapathy:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
ronly given *0 Unstarred Question 
No 15 on the 3rd August, 1959 and 
state*

(a) the number of mills which have 
applied for automatic looms in 
Madras State;

(b) how many of these h8ve so far 
been allotted automatic looms; and

(c) how many applications have so 
far been received from Madras State 
for installa'ion of automatic looms for 
export purposes only7

The Minister of Commerce (Shri 
Kannngo): (a) 5 mills

(b) 4 mills

(c) The last date for receipt of ap-
plications for installation of automatic 
looms for export purposes only is 
Slat August, 1959 Upto 25th August, 
1959 only 1 application has been re-
ceived from Madras State.

Looting of Tracks by Nagas
•094. Shri L. Achaw Singh: Will

the Prime Minister be pleased to 
statf:

(4) whether it is a fact that two 
truck* civilian businessmen were 
looted by the Naga hostiles at Khoi- 
juma °n the Dimapur Manipur Road 
dun1*® the l&st week of July, 1959;

(t>) whether it is a fact that one 
of tpe drivers was seriously injured by 
gUn shots from the rebels,

(c) what is the value of the goods
looted;

(d) whether all goods vehicles have 
su^t^nded their operations on this 
rout*!

(0) whether it is a fact that only 
passenger buses are given armed es-
cort by the military authorities
Kobl«ia; and

({) whether the prices of all com-
modities for local consumption have 
shot UP due to the suspension of oper- 
ation by vehicles’

•fhe Deputy Minister of External 
Affairs (Shrtmati Lakshmi Menon):
(a) Yes, two unescorted vehicles were 
looted by armed Naga hostiles on the 
2<)tli July, 1959

(P) A Handyman was slightly ir 
jun?d

(C) Rs 14/- two woollen coats and 
tWo fountain pens were looted

(d) The plying of vehicles on this 
rou<e was suspended for a few days 
because ° f  a landslide

(#) All vehicles moving in a con-
voy are provided with armed es-
cort**

({) No increase in prices has been
reported.

0 . .* Film Quota for Children’s Films
*095 8hri D. C. Sharma: Will the 

Minister of Commerce and Industry
he pleased to state:

(0) whether Government have re-
ceived representations that the pro-
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ducen of Children's f i lm  should 
be allotted special quota of raw 
films; and

(b) if so, the decision taken by Gov-
ernment thereon?

The Mtntfrter of Cenuneree (Shri 
Kaaungo): (a) and (b) A statement 
is laid on the Table of the House

St a t e m e n t

Yes, Sir; a representation was recei-
ved in October, 1958, and in the cir-
cumstances prevailing at at that tune, 
it was not found possible to give any 
special quota According to the pre-
sent procedure, however, any producer 
of Children’s film can get allotment of 
raw film, it he produces satisfactory 
evidence that he has made necessary 
arrangements for the production of the 
picture

FUaria Officers in Coal Mines

•ML /  8hri B C. Majhl:
Shri Snbodh Hansda

Will the Minister of Labour and 
Employment he pleased to state

(a) whether a Filaria Officer is ap-
pointed in all coal mine areas, and

(b) if so, whether the survey of 
Filana has already been started’

The Deputy Minister of Labour 
(8hri Abid All): (a) It is proposed to 
appoint one Filana Officer for coal 
mines

(b) No

Maaafactmre of Payer and Palp 
Machinery

f  Shri Bam Krishan Gupta
•IW.  ̂ Shri Shree Narayan Das*

^ Shri Radha Raman:
Will the Minister of Commerce and 

Indastry be pleased to refer to the 
reply given to Starred Question No 
668 on the 26th February, 1959 and 
state*

manufacture of paper and pulp machi-
nery in India have been finalised;

(b) if go, the details thereof; and

(c) when the production is likely to
start’

The Minister of Indastry (Shri 
Manubhai Shah): (a) and (b). A 
new company is to be formed by M/s 
Tata Locomotive and Engineering Co. 
m association with M/s A Johnson 
and Co, Sweden, in which the Swedish 
Arm propose to invest to the extent 
of 60 per cent of the capital The 
Swedish firm will supply the Indian 
company, design*, drawings and tech-
nical know-how for the manufacture 
of pulp and paper machinery, against 
pavment at a technical tee cum royal-
ty

(c) The company is expected to 
commence production shortly

Central Committee on Employment
fShrl Raghunath Singh:
| Shri D C Sharma: 
j Shri Tridib Kumar Chaadhnri: 

Shri Panlgrahl:
Shri 8 M Banerjee*
Shri Jagdhh Awasthl*
Shri Ram Krishan Gupta*
Shri Sarju Pandey:

*898

Will the Minister of L abour and 
Employment be pleased to state*

(a) whether it is a fact that the 
Central Committee on Employment 
held its meeting in May, 1999;

(b) if co, the subjects discussed and 
the recommendations made by the 
Committee,

(c) the decisions taken by Govern-
ment thereon, and

(d) the steps proposed to be taken 
to implement those decisions?

(a) whether the terms of collabor-
ation with the Swedish firm for the

The Deputy MteJster of Labour 
(Shri Abid Alt): (a) Tea.
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(b) Important items discussed and 

recommendation* made concerning tbe 
same are:—

fl) The two Study Groups set up 
by (he Committee should examine the 
employment aspects of planning in 
p n m l and the employment oppor-
tunities in the village industries sac* 
ter respectively.

(2) Programme of Employment 
Market Infomation and Vocational 
Guidance should be strengthened

(3) Apprenticeship training schemes 
should be organized on sound lines 
by resorting to legislation, if neces-
sary

(4) Staff of the Employment Ser-
vice ahould be made permanent with-
out delay.

<5' State Employment Advisory 
Committees should be remodelled on 
the lines of the Central Committee 
r'n Employment

(6) Pilot project ahould be under-
taken at least in one District in every 
State to discover employment poten-
tial

<7) Facilities of the Employment 
Service should be extended to per-
sona In rural areas

(8) All Government Departments/ 
Statutory Bodies should utilise the 
Employment Service for recruitment.

(9) Central and State Co-ordinat-
ing Units should take measure;: to
find employment to workers rendered 
unemployed due to closure?

<10) The question of creating a 
Special fund for rehabilitating weaker 
industrial units should be examined 
in all its aspects.

fc) and (d' Material for consider-
ation by the Study Groups is nude 
available The other necaBmenda* 
tions are being examined in consulta-
tion with authorities concerned in 
the States and tbe Central Govern-
ment,
m  U D .-4 .

OaauaeBtary jtin  M <|*fBre 
r shri s. %

I J 8hri C tkattta:
1 Shri Bam Krtttaa ttq fe. 

Jagtt* AwaatM:
Will the Minister of *mfrrwilia 

sad Brando**,, be pleased to rafer
to the reply given to Siamd Ques- 
tion No. 375 on the llth February. 
1959 and state:

fa) whether the Films Division have 
since concluded an agreement with a 
producer for the production of a do-
cumentary Aim on the life of Shn 
Rabindranath Tagore:

(b) if so. the nature of the agree-
ment concluded, and

(c) the progress made so fai in tbe
production of the film’

Minister of fiafevmatteai and 
Broadcasting (Dr Keakar): (a) No.
Sir The Producer has raised certain 
points which are being examined.

(b) Does not arise

(c) The shooting of the film will 
b»> started as soon as the Agreement 
is executed In the meantime, the 
necessary matenal for the film is 
being collected and a Committee has 
been constituted to assist and advise 
the Producer in the production ot the 
film

9M Shri A M. Tkriq: Will the 
Prime Minister be pleased to state'

<al whether Government are aware 
that Michel Bnthcer in his book en-
titled "Nehru, A Political Biography* 
has published a few' maps of India; 
and

<b) whether Government are also 
aware that in these maps Kashmir has 
not been shown as part of IndM*

The Deputy M atte  of 
Affair* (gtartmatt Latstm
(a) Yes, Sir
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(b) No, Sir. - On the contrary, 
Kashmir has been shown as part of 
India In the maps referring to the 
evolution of the States in 1M0 and
1959. Even, in the maps of Indian 
States in 1947, Jammu and Kashmir 
is clearly separated from West Pakis-
tan by the same demarcation line 
which separates West Pakistan from 
India. The State boundary line bet* 
ween India and Kashmir in this map 
1* exactly the same as boundary lines 
of other States in India.

4S19  ’Vritten Answer*

m m  Panigrahl:
\  Shri P. C Borooah: »

Will the Minister of OaouMcee awl 
IndaMty be pleased to state:

(a) whether the present steel strike 
m the U.SA has in any way affected 
India's export trade m manganese ore
to that country; and

(b) if so, to what extent?

Foreign Markets for ladlsn Films

,M1 f  Shrimati Ila Palchoudhuri:
‘ *\ Shri S. A Mehdi.:

Will the Minister of Information 
and Broadcasting be pleased to state

(a) whether it is a fact that Indian 
Trade Missions abroad have recently 
earned out market surveys for Indian 
flirts in various foreign countries.

(b) if so, when and in which coun-
tries these surveys were conducted, 
and

The Deputy Minister of Cenuqeree 
and Industry (Shri Satish Chandra):
(a) and (b) It Is yet too early to 
assess the effects of the present steel 
strike in U S A on our exports

World Festival of Youth at Vienna

C. Borooah: 
m  \  Shri Assar:

Will the Prime Minister be pleased 
to state:

(a) how much foreign exchange was 
allowed to the Indian delegates who 
went to attend the World Festival of 
Youth at Vienna;

(c) what indications do these sur-
veys give m regard to expansion of 
the existing markets and finding of 
new foreign markets for Indian films9

((b) whether any official facilities 
were provided to them, and

<c) if so, the nature thereof9

The Minister of information and 
Broadcasting (Dr. Keskar): (a) to (c) 
The Export Promotion Committee has 
called for from our Trade Missions 
abroad information on such matters 
as are likely to help us in increasing 
export of films to various foreign 
countries. - Such reports have been 
asked for from all our Missions Some 
reports have been received, others 
are expected to come soon These 
reports will be studied by a Special 
Committee of the Export Promotion 
Committee and in the light of the in-
formation furnished devise ways for 
increasing our film exports.

The Deputy Minister of External 
Affairs (8hrimati Lakshin! Menon):
(a) As a rule, foreign exchange was 
not allowed to any person attending 
the World Festival of Youth at 
Vienna. However, m one instance 
foreign exchange worth Rs. 667 was 
permitted for incidental expenses to 
a Member of Bihar Legislative Assem-
bly who was going to Vienna for 
this festival. No other foreign ex-
change expenditure has been incurred 
by the Government of India.

(b) and (c) Passport facilities were 
given to a limited number of people.
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Trained I t a h ^ A W M n t m
Bhrt Tangaauud: Will the Min-

ister of Labour and Kmptoynwt be 
pleased to state:

(*) whether the Tencher-Admuua- 
tmtors trained in Bombay have been 
poated in all the States;

(b) whether it u  1 fact that no 
such teacher has been posted for 
Madras State; and

(c) if co, the reasons for the same?
Hie Deputy Minister of Labour 

(Shri Abid All): (a) The trained 
Teacher-Admimstrators have been 
posted in such of the States where 
centres have been opened

(b) and (c) Four Teacher-Admin 
istrators were posted at Madras but 
were withdrawn owing to language 
difficulties

Tractors
*905. Shri Snbbiah Ambalam: Will 

the Minister of Commerce and Indus-
try be pleased to state

(a> the annual requirements of 
tractors in the country,

(b) whether Government have 
evolved any scheme to manufacture 
track-type tractors in India, and

(c) if 50, the details thereof’

The Minister of Indastry (Shri 
Manabhai Shah): (a) to (c>. A state-
ment is laid on the Table of the 
House

St a t e m e n t

(a) The estimated annual demand 
for tractors is as indicated below*—

(1) Agricultural tractors 5,000 Nos
(ii) Crawler (track

type) tractors 220 Nos
(b) and (c) The Ministry of 

Defence concluded, sometime back, an 
agreement with a Japanese firm for 
the manufacture of crawler tractors of 
heavy earth moving type m the

Ordnance Factories. In aihhtin^ » 
licence has recently been granted 
under the Industries (Development A 
Regulation) Act, 1951 to a firm in 
Delhi for the establishment of an 
industrial undertaking at Madras lor 
the manufacture of crawler tractors 
in collaboration with a U S Firm The 
capacity of the undertaking will be 
asse||ed after two years of its going 
into production

Workers’ Education Scheme

♦90S /  Sbr> D* ^  Shartna:
‘ ^  Shri Ram Krishan Gupta:

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No 702 on the 26th February, 1959 
and state

(a) the progress made in launching 
the Workers’ Education Scheme in 
Delhi so far, and

(b) the names of other industrial 
towns to which the scheme will be 
extended dunng the year 1959-60’

The Deputy Minister of Laban 
(Shri Abid A lii: (a) The first batch of 
worker-teachers concluded its train-
ing m July 1959 Details regarding 
training workers through these 
worker-teachers are under prepara-
tion

(b) Worker-teachers are being 
trained at the following 9 other 
centres —

(1) Alwaye
(2) Bombay
(S) Bangalore
(4) Calcutta
(5) Dhanbad
(6) Hyderabad
(7) Indore
(8) Kanpur
(9) Nagpur

Centres in some other industrial 
towns will also be opened whenever 
considered necessary
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jH H f  o  <rf Hlwwiirt—  iU K  *» 
M m  (m m m

fV kti B. C. Ibjhl:
| fUurt IhboO 8MM1: 

rir , j  t^rt*S. C. Samaata:
A Shd Tfcagamaai:
1 9turi X  B. Vittel X u : 
j_Shri Narastmhaa:

Will the Minister of O ou tn tx  £pd 
ladaotry be pleased to refer to the 
reply given to Starred Question No 
S8 on the ISth February, 19t9 and 
State-

(a) whether the Italian firm has 
since submitted any report in regard 
to the vetting up of an Aluminium 
Plant in Salem (Madras),

<b) if so, whether this has been 
considered and accepted by Govern-
ment,

(c) when the work is likely to be 
taken up, and

£d) whether the project will be 
completed during the Second Five 
Year Plan period’

Wtt Minister af Industry (Shri 
Nanahhai Shah): (a) to (d) A report 
on the feasibility of an aluminium 
plant id Salem has been received by 
the Government of Madras and is 
under their consideration We are 
awaiting a further communication 
iipm them

ladaKtrtae (Developwent aad 
Regulation) Act, 1951 

*9M. Shri Bam Krishaa Gupta: Will 
the Mmister of Commerce and Indus - 
tty be pleased to refer to the reply 
given to Starred Question No 970 on 
tile 6th March, 1959 and state at what 
stage stands the question of assuming 
more powers under the Industries 
(Development and Regulation) Act, 
1891 to take over industries which 
dose down or go into liquidation on 
account of intern<11 quarrel among the 
management? 

f k t  Miatoter of Iadastry (Shri 
Shaft): The matter is under 

Consideration

•MB. MM A- M. M lJ  STJH the 
*ataae M W rt* be pleased 4a state:

(a) whether Government are aware 
that the National GnndJay* Baafc 
limited in its advartiseanaat aaap has 
Hot shown Kashmir as part of India; 
*nd

(b) it so, the action taken by Gov-
ernment in this regard?

Ska Daprir MlaWw at External
Affairs (Shrimati Lakfhmi Nh n b ):
(a) Yes, Sir

(b) The matter is being taken up 
With the Bank

India’s Membership to U.N. 
Trusteeship Council

* •11  Shifanati iia PaleJMUdhnri: 
Will the Prime Minister be pleased to
Mate

(a) whether it i<> a fact that the 
jperiod of membership of India of the 
UN Trusteeship Council is about to
expire,

(b) if ho, whether it is proposed to 
seek re-election to the Council, and

(c) the steps Uken or proposed to 
be taken in thi*. connection?

The Deputy Minister of External 
Affairs (Shrimati Laksluni Menan):
(a) to (c) Inaia’s present term on 
the Trusteeship Council expires at the 
end of this year, and we have decided 
to seek re-election We have made 
our candidature known to other mem-
bers of the United Nations and we 
hope that they will Und it possible to 
support us

Expert of Mioa to UAJMft.
•Ml. Shri Panigrahl: Will the Minis-

ter of Commerce and Isdadrj be 
pleased to stata

(a) whether it is a fact that the 
USSJR have recently plaeed a «ub- 
slantial order for the purchase of mid 
tram India, and

(b) if so, the amount af aedos 
placed by the U SSR.’
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• til 8M  r . C. BMWtah: Win the 
Minuter of C w m ent u i  bdn tqr 
be pleased to state:

(a) whether it is a fact that the 
National Productivity Council has 
decided to organise a series of train-
ing caawas on productivity techniques, 
and

(b) if so, the nature of the training 
and the place* where it will be 
imparted?

The Minister of Industry (Shri 
M is ^ ls i flhah)- (a) Yes, Sir

(b) Courses are being organised m 
Work Study, Productivity Control, 
Cost Control, Materials Handling etc 
A 2-month basic course on Work Study 
commenced at Delhi on the 3rd 
August, 1959 The course has been 
jointly sponsored by the National 
Productivity Council, the Delhi Pro-
ductivity Council and the Delhi 
Polytechnic

Requests foi a similar course have 
been received from Ahmedabad, 
Asansol, Bangalore, Baroda, Cochin, 
Dalmanagar. Hyderabad, Rampur and 
Salem Action is being taken to 
organise Basic Work Study courses at 
these centres.

Trade Cataa (Amendment) 
Act, 1941 

f Shri T nissw ii:
I 8hri S. M. Banerjee:

*913  ̂ 8hri Jagdish Awafltkl:
I Shri Pahadia:
[Shri f .  G. M i  

Will the Minister of Labour and 
Employment be pleased to refer to the 
reply given to Unstarred Question No 
3808 on (he 80th April, 19S9 and state-

(a) whether Government now pro-
pose to tftifbrctf the Indian Trade 
Union Amendment Act. 1MT;

(b) if so, from which date;
<c) if not, the r*Mom therefor; and
<d) the alternate arraaflements 

made for recognition of Trade Unions?
fh e  DepMy H a t e  K  L atov

(Spri AWd A il): (a) No.
(b) Does not arise
(C) It is considered that the cauae 

of good tndustrial reactions will be 
befter served by voluntary recognition 
th*n by legislative compulsion for
recognition

*'d) The Code of Discipline in Indus-
try which has been agreed to by All 
ln4ia Organisations of employers and 
'wtn'rcm itown Yne 'vfttuftd 1 m
recognition of unions

National bdM M it Develepmeet 
Corporation

t ff i . Shri Cam Krishan Gupta: Will 
the Minister of Commerce and M fas- 
tr f be pleased to state the total 
amount of loans sanctioned to the 
Cotton Textile Industries by Jthe 
National Industrial Development Cor-
poration during 1959 so ter, mill- 
w*»e?

The Minister of Industry (SblC 
m «wM ul Shah): A statement it laid 
ott the Table.

St a t e m e n t

Names of Cotton textile mitt eon~ 
p0.nies which have been functioned 
loans by the National Industrial Deve-
lopment Corporation Private Ltd., 
together with amount of loan sanc-
tioned thereof, during the period 1st 
January, 195# to 15th August, 1988 
afe as follows*—

Amount oftoms
S N o. H u e  o f the M ill sanctioned 

Company (R*. in
lakhs)

i  _______ * a
~ T  Elphmirone Spg & # r g . ~~

M AC* Ltd., BonSbay . 4 ** jo

SquMteHtw) . . . a|»gg
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3
1. Lokmanya Mills Bam Ltd., 

BartL 4 57
4 Loyal Textile Mills Ltd , 

Kovilpara 8 73
, 5- Shree Bharathi Mills, S. A , 

Pondicherry 19 <9
«. Somatunderam Mills (P) 

Ltd., Coimbatore 20 00

7 Shree Meenakshi Mills 
Ltd., Madurai] 57 86

8. Shn Hanuman Cotton 
Mills Ltd, Calcutta 13 4

9- Madura Mills Co Ltd , 
Madurai 7S 00

IO. Yamuna Mills Co Ltd, 
Baroda 27 84

II. Tartin Commercial Mills 
Ltd., Ahmedabad 25 00

I*. Bhaiat Suiyodaya Mills 
Co. Ltd., Ahmedabad 22 17

T o t a l 342 64

No payment hu 90 far been made 
-to the above mentioned mill com- 
.panies as the legal formalities are yet 
to be completed

Corresponding figures are given 
faelow for earlier years

No of M ills Amount sanc-
tioned

(956 Nil Rs Nil
1957 4 Rs 120 7 lakhs
(958 13 R* 250 6

Labour Co-operative Societies la 
Pnnjab

MIS. Shri D. C. Sharma: Will the 
Minister 0f  Works, Honsing and Sup-
ply be pleased to state how many 
registered Labour Co-operative 
Societies have been awarded minor 
works of construction in Punjab so 
far by the C P W D  without calling 
for tenders’

Ike M atter of Works, Housing and 
Sappty (Shri K. C. Reddy): None

Films « i  Food Production
1C74. Shri Paagarkar: Will the 

NBmster of Informs Hon aad Broad- 
«Mtia{ be pleased to state:

(a) the number of films relating to 
M  production produced so far; and

<b) the number of such dints shown 
in villages during 19M-59?

Th« Wlnhtw of Tafsriiiatlna aad 
Broadcasting (Dr. Keskar): (a) mad
(b). Sixteen films have been pro-
duced and shown on the subject

FUm on Silk ladtutry
M75. Shri Paagarkar: Will the 

Minister of Iafematioa and Broad- 
easttag be pleased to state:

(a) whether documentary fllmi 
depicting the various processes of 
silk industry have been brought out; 
and

(b) if not, whether there is any 
proposal to produce such films’

The Minister of Infonaattoa aad , 
Broadcasting (Or. Keakar): (a) Yes,
Sir Two documentaries have been 
produced on the subject

(b) Does not arise

Progre— in Housing Schemes
rSbri Pangarkar:

J Shri D. C. Sharms:
^ Shri T. B. VIM*! Bao:

 ̂Shri Kodlyan:
Wtli the Minister of Works; Hn—fag 

aad Supply be pleased to state the 
progress made upto the 31st July, 1959 
in regard to the Low Income Group 
Housing Scheme and Subsidised Indus-
trial Housing Schemes (State-wise)?

The Minister of Works, H easing aad 
8apply (Shri fL C. Reddy): Two state-
ments, indicating the progress made 
in each State/Union Territory, under 
the Low Income Group Housing 
Scheme and Subsidised Industrial 
Housing Scheme, from the inception 
of the Schemes upto 31st July, 1999, 
are laid on the Table [See Appendix 
III, annexure No 491

Slum Clearance la Bsartay Malt
1177. Shri Paagarkar; Will the 

Minister of Woska, Hwstag aad Bar- 
Fly be pleased tc state the amount
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allocated by the Centre to Bombay 
State under the Slum Clearance 
Scheme for IDS9-60?’#

The Minister of Werka, B to ia i  aad 
Sapply (Shri K. C. Reddy): A sum of 
Rs. 135 lakhs (Rs. 74 lakhs as loan 
and Rs. 61 lakhs as grant) has been 
allocated to Bombay State during 
1859-69, as Central share of financial 
assistance, under the Slum Clearance 
Scheme.

Displaced Persons la Tripura

1671. Shri Dasaratha Deb: Will the 
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the number of displaced persons 
in Tripura who are:

(I) already rehabilitated,
(II) partially rehabilitated;

( III) in camps—waiting for reha-
bilitation;

(tv) outside the camps—waiting 
for rehabilitation;

(b) the schemes adopted for com-
pletion of rehabilitation in the cases 
of (11), (lii) and (iv) above; and

(c) the approximate amount to be 
spent for implementation of each of 
these schemes?

The Minister of Rehabilitation aad 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) to (c). The attention 
of the hon Member is invited to the 
Annual Report of this Ministry for 
the year 1958-59, copies of which have 
been made available to all Members 
of Parliament The work of rehabili-
tation is still continuing in Tripura 
and is likely to be completed by the 
end of the Second Plan period

All Camps in Tripura have been 
dosed. Except for Homes and Infir-
maries for unattached women,

• children, old and inihm, there are no 
camns in the State.

Power Generation

1679. Shri P. K. Deo: Will the Prime 
Minister be pleased to state:

fa) the cost of power generation per 
unit’

(1) in the case of Thermal Station;

Hi) in the case of Diesel Oil 
Station:

(lii) in the case of Hydro-electric 
Station,

(iv) in the case of Atomic Power 
Station; and

(b) the rate per unit m Bombay, 
Dhanbad and Cuttack’

The Prime Minister and Minister ml 
External Affairs (Shri Jawaharlai 
Nehru): The information required m 
being collected and will be laid on the 
Table of the House in due course

Indian Textile Experts in C.8JL

1686. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to state*

(a) whether it is a fact that a team 
of Indian textile experts was refused 
permission to see the textile mills in 
USA whose operation they had gone 
to study recently,

(b) if so, whether Government have 
received any complaint from this team; 
and

(c) the nature of the action taken m 
this regard’

The Minister of Indastry (Shri 
Manubhai Shah): (a) to (c) Some 
mills declined but many more invited 
the team to visit their mills. The 
TCM authorities were very helpful 
and team’s tour was successfully 
completed
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Central IMMMM to M m  P n M

M l. I M M i f .  Ki M mm Km : Will 
the Minister of H i i H f  be pleased 
to state:

(a) the Central assistance given to 
Andhra Pradesh for the fourth year 
ad the Second Five Year Plan;

(b) whether there was any short-
fall in the Plan expenditure of the 
State Government during the year 
1958-59; and

(c) if so, to what extent?

A *  Depaty Minister af Planning 
(Shri S. N. Mlshra):. (a) Rs. 1899 
crores.

(b) The figures of actual expendi-
ture for the year 1858-59 are yet to 
be reported by the State Government.

(c) Does not arise.

■oral IfeimtiH in Orissa

1682. Shri Panigrahl: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply 
given to Unstarred Question No 2533 
on the 31st March, 1959 and state:

(a) the number of villages in Orissa 
where development work under the 
Village Housing Project Scheme has 
been completed;

(b) the nature of development work 
undertaken; and

(c) whether the total allocation of 
Rs 2,65,000 to the State Government 
has been fully utilised during 1958*59?

Hie Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a) to
(c) The required information has 
been called for from the State Gov-
ernment and will be placed on the 
Tkble of the House on its receipt

flalaUBa Apparatus
MSS. Shri Baa Krishan Gupta:

Will the Minister of Commerce and 
Industry be pleased to state the nature 
f f  the steps taken or proposed to bo

talMt to manufacture jeiintjttc 
ipmawtui required by the Schools and
Colleges in IndiaT

The Minister of Industry (gfcri 
Msfahbst 8fcah): Hie folUminf steps 
are being taken:—

(i) existing factories producing 
scientific instruments have bean allow-* 
ed to increase their capacities.

(ii) Small Scale Units who are able 
to increase their production and 
labour strength are being encouraged 
and licensed under the Industries 
(Development and Regulation) Act.

(iii) Recently the scheme of an 
Indian Arm manufacturing slide rules 
and drawing instrument boxes haa 
been approved for the production of 
higher precision types of rules and 
quality drawing instrument boxes 
which are required for Engineering 
Colleges, Polytechnics etc.

( i v )  An Expert Committee has been 
set up under the All India Council 
for Technical Education to go into the 
question of requirements of equipment 
of Engineering Institutions. It ia 
expected that the Committee will sub-
mit its report m a few months

(v) Another expert committee under 
the Chairmanship of Prof. M. S. 
Tacker appointed by the Planning 
Commission for suggesting ways and 
means to develop scientific apparatus 
industry in the country has submitted 
its report recently The recommenda-
tions of the Committee are being 
examined.

(vi) A scheme is under considera-
tion for establishment of an Extension 
Centre at Ambala for assistance to 
small scale manufacturers of scientific 
instruments.

Middle Income Group Hewing Scheme
1684. Shri D. C. Sharma: Will the 

Minister of Works, Housing and Sup-
ply be pleased to refer to the reply 
given to Unstarred Question No. 2S4T 
on the 8th April, 1989 and state:

(a) whether the Government of 
Punjab have since applied Mr aaf
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ftnanatt iB lr tw i under the Middle 
Income Group Housing Scheme for 
IfBMO; ted

<b) if sot wtth what results*

Hkt Miaister ef Works, Housing and 
Supply (Shri K. C. Reddy): (a) and
(b). The Government of Punjab has 
asked for a sum of Rs 90 85 lakhs 
The total demand of all the States 
IMi year comes to Rs 6 36 crores, 
against Rs 3 crores per annum pro-
mised by the Life Insurance Corpora-
tion. The amount that Punjab will 
actually get will depend upon the 
sum that the Corporation can finally 
allocate for this Scheme this year

Steel Quota for Punjab
i n s .  Shri D . C. Sharma* Will the 

Minister of Commerce and Industry
be pleased to state

(a) whether it is a fact that the 
Punjab Government have requested 
the Central Government to increase 
the State's quota of steel to meet the 
requirements of small scale industries 
during 1999-90;

(b) if so, vuth what results, and

(c) the quantity of steel allocated or 
to be allotted for small scale indus-
tries to the State’

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c) The
State Government have been plotted
16,000 tons of steel for the period 
Apnl'September, 1959, as against their 
demand of 22,265 tons Allocations to 
State Governments are made taking 
into account the quantity available for 
distribution

/Government- built Quarters in 
Compensation Pool

MM. Shri D. C. Sharma: Will the 
Minister of fcehabUttatlaa aad Minority 
Affairs be pleased to side:

(a) haw many Government built 
quarters which form part of the Com- 
penahtten Pool are situated in Delhi.

(W how a n y  of these quartan are 
in occupation at »on-claimants; and

(e) the number of Government-built 
quartern of Delhi whose price has 
been fixed finally*

The Minister st BehaMIUattea aad 
Minority Attain (Shri Mafcr Quail 
Khanna): (a) 48,950

(b) 21,871

(c) The prices of 46,061 properties, 
have been fixed finally. 2,576 pro-
perties have been transferred to the 
Ministry of Works, Housing and Sup-
ply and Delhi Corporation, 1,390 pro-
perties are not transferable and an-
other 388 are under construction Only 
in the case of 544 properties out o f 
49,959 the final cost has not been 
fixed

Study of Salt ladustry la Frames

tan  S ®*ir* s ®bodh Bansda:
^  Shri S. C. Samanta:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether it is a fact that two 
senior officers of the Government of 
India visited Prance for a study of the 
Salt industry m that country during 
the vear 1958,

(b) if so, whether they have sub-
mitted any report; and

(O the details of their recommen-
dations’

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b) Yes,
Sir

(c) A statement containing the
information is laid on the Table {See
Appendix III, aimexure No 50]

STATCMBiT

Recommendations made by the two 
officers deputed to France durtng 1958 
for a study 0/  the Salt Industry in 
that country

“ (1) To neet the growing demand 
for pure salt for chemical industries.
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it is necessary that techniques, such 
as those for mechanical harvesting of 
salt employed in France, and modern 
purification processes, such as the salt

• pump, be introduced in Indian salt 
works

(2) In view of the valuable develop-
• tnents made by the Campagme des 

Salins du Midi of France in the Salt 
Industry, it would be desirable to 
arrange for their Chief Engineer to 
visit India in the month of February 
or March and to obtain a report on 
the applicability of such methods in 
Indian salt works Such a visit could 
be arranged under the French TCM  
Programme

(3) After receipt of the report of 
the Chief Engineer of Messrs Salins 
-du Midi, an agreement for technical 
collaboration might be made with 
them by the Hindustan Salt Co as 
well as by private salt manufacturers 
if they so desire, for technical assist 
ance for improving the processes of 
salt manufacture

(4) A system of grading of salt 
according to purity, etc, may be intro-
duced m India so that different con-
sumers will obtain easily salt of the 
required quality

(5) Transport of salt in bulk by rail 
may be permitted in railway wagons 
provided with a paper liner”

State Trading Corporation of 
India, Limited

1688. Shri Ram Krish&n Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to refer to the reply 
given to Unstarred Question No 4261 
on the 8th May, 1959 and state the 
further progress made so far m 
amending the Articles of Association 
« f  the State Trading Corporation of 
India Ltd *

The Minister of Commerce (Shri 
Banungo): The matter is still under 
ronside ration.

Boarding Hotte ta M U
l ( n  /  Shri Ram Krishna Gupta: 
w  \  Shri Bhakt Danhan:

Will the Minister of Works, B e in g  
and Supply be pleased to refer to the 
reply given to Starred Question 
No 2335 on the 8th May, 1959 and 
state

(a) whether Government have con-
sidered the question of purchasing the 
house allotted to Shn J E da Fonesca 
foi running a boarding house,

(b) if so, the nature of the decision 
taken, and

(c) at what stage stands the ques-
tion of continuance of Shn Fonesca’s 
lease7

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a) and
(b) Yes, the matter has however, not 
been finalised

(c) There have been negotiations 
regarding the continuance of the lease 
on mutually acceptable terms A final 
decision has not yet been taken

Bonus to Colliery Workers
1690 Shri Ran Krlshan Gupta: Will 

the Minister of Labour and Employ-
ment be pleased to refer to the reply 
given to Starred Question No 2218 on 
the 5th May, 1959 and state at what 
stage stands the question of paying 
bonus to colliery workers7

The Deputy Minister of Labour 
(Shti Abld A ll): A pilot enquiry has 
been conducted at Jhana Coalfields for 
finalising all technical and operational 
details and the results of this enquiry 
are being analysed Hie main survey 
will be launched shortly

Economies in Building Costs
1891 Shri Ram Krlshan Gupta: Will 

the Minister of Planning be pleased 
to refer to the reply given to Starred 
Question No 2238 on the 5th May. 
1959 and state

(a) whether the measures needed to 
achieve economies in building easts 
have since bean finalised; and
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(b ) if «o, the details (hereof?

I t o  Depaty MlnHtw of M antas 
(Bfcri B. N. M U n ): (a) Ye*

(b) Instructions have been issued 
by the Ministry of Works, Housing and 
Supply. Hie Ministry has indicated 
the various directions along which 
reductions in construction costs are to 
be achieved These include proposals 
for economy in land utilisation, adop-
tion of designs for buildings strictly 
according to functional requirements, 
reduction m the use of costly mate-
rials and materials in short supply 
use of local materials to the maximum 
extent possible, improvements in the 
working of various construction 
agencies, including contractors, organi-
sation of work departmentally m areas 
in which contractors are not available 
or when they quote excessive rate* 
use of labour co-operatives and volun-
tary social service agencies in con-
struction, and improvements in plan 
ning of the supply of materials and 
the planning of construction

Market for Indian Ores

ltn . Shri Ban Krishan Gupta
Will the Minister of Commerce and
Industry be pleased to state

(a) the nature of steps taken so far 
for the development of markets for 
Indian Iron Ore in European countries, 
and

(b) the result thereof’

The Depaty Minister of Commerce 
and Industry (Shri Satish Chandra)
(a) and (b) A statement giving the 
required information is laid on the 
Table [See Appendix III, annexure 
No SO]

Trade Development Fund
IMS. Shri Bam Krishan Gupta: Will 

the Minister of Commerce and Indus-
try be pleased to state the nature of 
steps taken so for for the creation 
of the Trade Development Fund by 
the State Trading Corporation for 
promoting trade?

Tfc* Minister af Commerce (Shri 
State Trading Corporation 

has decided to create on an expen- 
ment/* b*sis a Trade Development 
Fund W1th R* 15 lakhs

Investment in Private Industry by 
Punjab Government

. C Shri Bam Krishan Gapta:
1<9*’ \  Shri Daljit Singh:

Will the Minister of Planning be
pleased to state

(a) whether the schemes from 
Punjtfb for investment In private 
in d u s tr y  b y  State Government have 
been finalised, and

(b; if so the decisions arrived at*

Thl Depaty Minister of Planning 
(Shrf 8 Misfara): (a) and (b)
Proposals from State Governments for 
investment in private industry are 
considered by the Planning Commis 
slon as and when they are received 
No pfoposal from the Punjab Govern-
ment for assisting private sector 
mdustnal projects is at present pend- 
mg r̂ith the Planning Commission

Housing Colonies for Weavers in 
Bombay

l(jS. Shri Pangarkar* Will the 
Minister of Commerce and Indnstry
be phased to state

(a) whether any housing colonies
for weavers’ co-operative societies 
have started in Bombay,

(b) if so the number thereof,

(C) whether any of these colonies 
have completed so far, and

(d) the number of weavers who
have been settled in these colonies9

Th* Minister of Commerce (Shri 
Ki«un» l :  (a) Yes, Sir

(b) Two (
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(c) Yes, construction work in res-
pect of both is completed.

(d) 61 weavers' families have
occupied the tenaments in the weavers'
colony at Sholapur.

In the weavers colony of Maindargi,
the construction work has recently
completed and the tenaments will be
allotted to the weaver-members of the
society shortly.

Import of Tanganyika Cotton

1696. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that Govern-
ment are taking steps to encourage the
import of Tanganyika cotton into
India; and

(b) if so, how many bales of cotton
were imported during the last six
months?

The Minister of Commerce (Shri
Kanungo); (a) Government's policy is
to permit imports of cotton stapling
1-1/16" and above and the imports can
be made from any country including
Tanganyika.

(b) During the six months Decem-
ber 1958 to May, 1959 (for which statis-
tics are available) 411 bales of cotton
were imported from Tanganyika.

Cruel Sports

1697. Pandit D. N. Tiwary: Will the
Prime Minister be pleased to state:

(a) whether he has received any
communication from the Indian High
Commissioner in London about the
protest lodged by the 'League Against
Cruel Sports, London' regarding the
arrangements made in India for show-
ing to a British Peer and his wife a
ti~er killing a staked buffalo; and

(b) if so, whether any steps have
been taken to stop such cruel sports
and games?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) Government are considering
what action to take in the matter.

Raising of Additional Resources

1698. Shri Panigrahi: Will the
Minister of Planning be pleased to
refer to the reply given to Unstarred
Question No. 1753 on the 11th March;
1959 and state whether precise esti-
mates for raising additional resources
from assessment and recovery of
betterment fees, special assessment on
agricultural land used for non-agricul-
tural purposes, improvement in tax
administration and from small savings
drive have since been worked out?

•

The Deputy Minister of Planning
(Shri S. N. Mishra): No; after a gene-
ral discussion between the Planning
Commission and the representatives of
the Government of Orissa in October
last, the matter is now left to be dealt
with by the State Government.

Consumption of Copper in Kerala
State

1699 J Shri Narayanankutty Menon:
. LShri Punnoose:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the amount of copper materials
which used to be consumed in the
Kerala State per year before the quota
system was introduced; and

(b) what is the present quota of
copper allotted for consumption in the
Kerala State?

The Minister of Industry (Shri
Manubhai Shah): (a) The information
has not been collected on a State-wise
basis and is therefore, not available.

(b) For the current half year viz.,
April-September 1959 a quantity of
50 tons of copper has been placed at
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*h« disposal «r the State Director of 
Industries for distribution to Small 
Scale units in that State-

iM lM t «f Ite* 4 n  hr Stale 
ttMtalC COBHBtlHI

l i t * .  S h ri Paalgrahi: T̂iU the Minis-
ter of C m n m  guul b to trjr  be 
pleased to state:

(a) what is the total quntity of 
Iron ore ter which an order had been 
placed by the State Trading Corpo-
ration during 1988-99;

(b) how was this order placed with 
producers in the States of Rajasthan, 
Mysore, Madras, Andhra, Orissa and 
Bihar; and

fr) what is the basis of allocating 
<juotas among the producers in differ-
ent States?

The Minister of Cemaaerce (Shri 
Kanungo): (a) 39,01.704 tons

Tons
approx.

( b )  R aiavhan t . i s ,000

Mysore/Andhr* . n . 48.404
O rm a/B ihar . . s .01.000

Separate figures for Mysore and 
Andhra, and Bihar and Orissa are not 
readily available as seveial mining 
areas in these States fall in both the 
States No purchases were made from 
Madras State.

(c) Orders are placed for purchase 
of ores in different mining areas hav-
ing regard to the facilities available 
for movement of ore to the ports and 
the marketability of the 01 e

MMipai Adviaory Committee on 
Public Cooperation

1HL flfcrl Mam I M n a  Qayta: Will 
the Minister of F l« a h f  be pleased to 
state:

(a) whether it is «  fact that the 
National Advisory Cemmitee m  Pub-
lic C separation has lecommearied the

close iptsgeation at minor irrigation 
schemes of various departments; and

(b) if so, the nature of steps taken 
or proposed to be taken to imple-
ment this recommendation

Tte B»P«tr Mstatcr at PlnmiPBg
(8hri S. N. Mlshra): (a) Yes, Sir.

(b) The recommendation bps been
circulated to State Governments, 
Central Ministries and AU-India 
Voluntary Organisations for such ac-
tion as may be necessary.

Encounter with Pakistanis hi h a a a i

»a% /S h r i AJtt Singh SaiiuUtt:
* \ Shri Raghunaih Singh:

Will the Prime Minister be pleased
to state-

(a) whether there was any encoun-
ter with two Pakistanis, in West of 
Jammu on or about the 30th May. 
1988,

(b) if so, the nature ol encounter 
and its details; and

(c) who were involved in the en-
counter—Pakistani soldiers or spies or
both’

The Prime M Meter aad Minister ef 
External Affairs (Shri Jawaharlai
Nehru): (a) On 30th May. 1939, at
about 022S hours, our ambush party 
in the Akhnur area challenged a group 
of 4 or 5 Pakistan infiltrators.

(b) The infiltrators opened fire. Our 
party returned the fire in self-defence, 
as a result of which 2 of the infiltra-
tors were killed Others escaped. No 
casualties were suffered by our side

(c) No definite information is 
available

WWPfT fflfl (W  WTWT
^  « fw r  fag : WIT

n n  *Nt «n? ff'fr
(«f ) wr ** | ft? ftnctafrr

ipsnTr h w f  % s ft w  thnr
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^  w m t  flfnw th^inwr % fWfir tyv 
s*nr wrifcnff % fa# w h *  % M  
tsrnhPT ftwr «rr; «rtr 

{m) qftr ft, ?rt w  tfWum 
% fti* TO5R  jr o  «wr ^Pnrwf *t *r< ?

j w w  •n il w i  i W w w s r f  >hfl 
(aft * * * ) : (* )
(v )  fag# *ra*rc t  ^
flwr «rc v u  *Wt % vrvpn * 1%
% ftftr ifTTcT-'TTfv̂ H nm'Tlt ^  
q̂ VTT? SW »FTH *t «rf%HT *  «ft I
prof **« artnt vt <mrrt£ «ift gfavrij 
st *rf 1  ̂ *frrt n̂hr̂ rfr fjpr 
vt hjtt w  frr tmrrti 1ft ^nsm? 

tjf *rf i

Exhibition of Indian Handicrafts in 
Foreign Countries

1784. Shri Baghnnath Singh: Will
the Minister of Commerce and In-
dustry be pleased to state.

(a) whether it is a fact that many 
countries have approached India for 
the exhibition of Indian Handicrafts 
in their countries; and

(b) if so, the name* of those coun-
tries?

The Minister of Industry (Shri 
Mannbhai Shah): (a) and (b) Gov-
ernment have not received any offi-
cial invitation for exhibition exclu-
sively of Indian handicrafts in foreign 
countries However, Indian handi-
crafts are being invariably displayed 
in the international Trade Fairs/Extu- 
bitions m which the Government 
participates

Export at Tobacco

1985. Shri Raghanath Singh: Will 
the Minister of Commerce and In- 
daatry be pleased to state:

(a) the quantity of unmanufactur-
ed tobacco exported in 1899 so far; 
and

(b) which of the countries are com-
peting with India in the foreign 
tobacco market?

The Depaty Minister el Oaauaeree 
and Industry (Shri Itottfc Chandra):
(a) During January-May 1888, the 
exports amounted to 42 million Uw. 
Statistics for the remaining period are 
not yet available.

(b) United States of America, 
Rhodesia and Nyasaland and. to a 
lesser extent, Canada.

Cycles Production In Panjab

1706. Shri AJlt Singh Sarhadi: Will 
the Minuter of Commerce and In-
dustry be pleased to state the total 
production of Cycles m Punjab during 
1959 so far?

The Minister of Industry (8hrl 
Manubhai Shah):

Large scale sector 1,39432 bic>de* 
Januar) to 

June ‘ 591

Small vcale sectur figures are being col
lected

Indian Arts and Crafts Exhibitions 
Abroad

1787. Shri BibhnU Mishra: Will the 
Minister of Commerce and Industry
be pleased to state-

(a) the number of Indian Arts and 
Crafts Exhibitions organised abroad 
during the year 1998-59;

(b) the agencies which organised 
them; and

(c) how many of them were orga-
nised merely for better cultural rela-
tions with our country and how many 
for sales of goods?

The Deputy Mhrî er af Caawawro 
and Industry <Shri Sattah Chaadn):
(a) and (b). The number at Wholly 
Indian Arts & Crafts Exhibitions or-
ganised abroad during 1958-89 is 3. In
10 other Exhibitions of this type, India 
participated by sanding wdittkifta. In
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addition to the above, Indian handi-
craft! were displayed at 20 Exhibi-
tions held for Commercial publicity, 
which were either wholly Indian or in 
which India participate! at the invi-
tation of the Foreign Government 
concerned. Indian crafts were also 
exhibited in various Showrooms esta> 
blished for commercial publicity in 
Indian Missions abroad. Out of 12 
Arts & Crafts Exhibitions in which 
India took part 2 were organised by 
the Indian Missions abroad, and 10 
by Foreign Organisations.

(c) 10 for promotion of cultural 
relations and others for trade publi-
city.

f t  ijrnft wt 

«ft TO Iw : WT aiftlKl
wn j j bVt iff i *tt

f t :
( * )  «wrr frv fc f*  fir o w  

a?9T H m it  aft snrct % i fa r  
« n w  % ***** v  f q  far** 
mrw f* m  $ ;

(m) fjfT p t fSwtasrt *  ** 
f t v t t  vr ft  f r . fa

(*r) qft ?r, OT v* w tttt
Wf WTT vrpft I  ?

m  (aft *n$) : 
( * )  f a  (m) .  aft, $r 1

(n ) ftstf ^  Tfr 1 1

TWf fhr ufawmv 4  fapRV 
uroihi 

1<mc. «ft : w t
«MI wf « i n  f ?t ft?:

( * )  ^  w  irf'rom  *
ta r t  TOfrortt f a  yfrn fl

;
(m)  asrator 3  faw

^ r l t n p p t  w  % nflw r o r  ?  
m x H ; f a

(*T) fll* Wf % f a  TfTTRT % 
*r ai?pm $ ?

Wmm m il WT w H f - w  Wll
: (v )  *

for apngf UTofar *f»«T *m 1% 
*, 'ssrtSt *ror «ft » ?nr it

jpn | 1

(«) tKttfrfol f3T «n: aft 
^ n t  *r f  f ,  src # w r

f?r arô f
33* 3m| imttvr v  «mr 51

(*T) *  ffH
Trs*fr ^ f?n? an# t pt

fafranfo ft ^  ‘^f^r fatrfftw
J I »T̂ fcT t t ?  #  v*

*FT TT ^WI fRn 3^% ^ 4 ld
n ?r? mnaV ?r ftfrw  ^  an?ft
I 1 Tfrrnr % f̂ nr *fnn ^E.-ve. qr

^  »Tf i  nft TTTOt % «*w
%* amt $ t

\^\o. mnm f a  wpnftr 
mn nfvmt wn wrt»r inft «wnr
f ’CTTir̂ Tfa .

(v) % art* »w t t  v
h  nffar snrnr *r v j t  M*>fw

(m) T O R  ffRT ?*T fVTHT
«w  ftsrr aiwnr; f a

(*r) rr ^faft % Srtt a»rfiRPflr 
vt ânrrr ftmn f t  wtot |  ?

»hft («ft%q*pnf irn|): 
(v )  ^  (*r). in?NN ww*r n m

H 5T*TTJ7 5BT* v v r
< m *  t t  ^  | 1 w  * m  *  ^

fT SfSlf

^  I  •
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!v»tt. «ft w nr t o  < w 3P  
w  <ttlNiw w n N  i<* 11W  <t
VVV^rfiF:

(v ) fqT ^ n n  fw r  st 
«wiT #  5^ *nr »m rR  «i1w *w f ; 

(fr) *r, ?ft fan* ;

(* ) 3 fam vm w t
^  irTfTT ^ f ’sr fJfr ^*trt ? ;

(w) f*r VRwr>ff *  w * vr t * 
% v-r^ft vr Pp r t

t ;

( * )  * * T  ^ O g lfW  t  f ?  ^  
TfV VTTflT̂  t  ĤT *Ft
m  J t  f r ? f H  w  £r *nft *nrr * t w t  

«rtft ri*n 5 *wr *tht | ’

vgfe «nft («it *p n f m g ) :
(V ) f̂t, RT I

(*r) Vtefr i

(»r) *• i

(w) k i  i  ■finwi

(v ) «firr B*t 4WW^ i«W«f 
|, p  ^  f i r  t  I W  ( f ) *
i& stfm  'te*  vrrsrpft *  ffr  *«»** 
«*far *m  v t  ?$ % rm  ft 
ftw r fw t •

f jv f f  « t Wharf *  * fw «
*ft WWW WWW?

m r  « ifinm  w m  n f t n  * r ft  *?? f t  
fî T frtrn?fa anrv^ *t nfj|«r 
3  3?ft m i f A n fjp v  v r n  f t  * f e  *
* f a i n r  v  f * w  fqfor v i #  f t  f t i  
afaPTT fc 7

* G m  «Wt w f r i t ) : tf.
* $  I

of
l U t .  H u t  K ,  8 . I i a w w u r i  W 0) 

tbe Minister of Omwmroi «N| |p- 
detiry Ik pleased to state'.

(a) the value and quantity at 
Barytes exported to foreign countrjap 
during the first three years of the 
Second Five Year Plan; and

(b) the step* taken t» improve the 
quality ot this commoditjrT

The Deputy M atter of Caw w i  
and Industry (Shri Salfeh Chandra):

'•>>

Quantitv Value 
Year m tons in 'ooo

vf fU.

<9)6><i7 ■ 10,0*2 1079
1917-Sk 1K400 2266
iy<;R-<;9 iK,o<o 2180

(b) No special «*^ps h a ve  so far 
been taken

qfottanti % <mnx « t t m w

( n r  3g)il ddW f t  f^TT wfr*i
fc  :

(*>) *5rr »nr ?r* fr N? wwtf ttst
*  fp£nv$t v  «w»f* sV  fdsw *w qv
♦WHMI wrf'FT fo il  XPPTT ;

{* )
at vrt frnfr ’w  wr*r v t * t $ ; tftr

(jrr) »Tfe IT, ?rt m  ifTSRT m  
v n r i N n  f t  T R P 'ft 7

*hft (•ft w p n f wry) : 
( ) (n ).«in w R #«ifrtw r^ #^ * 
miwc qA *»* ^apt f t  |, 
f a n  vjwrr w t  x m  *  i M
VT *PT*W 4HIH VT W|f IW IM f
amwr i ^ ^ « m r r | f i i r  \l\\ m  

^  % ifr ff& v iv m F K  
tntwr vx  Wt 1
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•PNMapMMt « f flMkWHi Areas
47SS. Shri Xal&ft Stagh: Will the 

V ljitC f of f lu s ia i  be pleased U 
staie:^^rrT

(a) the amounts, if any, sanction- 
•4 try the Planning Commission out- 
rth  the Plan-ceiling for development 
ot the backward areas for each State 
ahfl territory during the years 1956-57, 
1987-58 and 1958-59;

<b) the backward areas benefited 
by the aforesaid amounts in each 
Statfe and territory; and

(c) the criteria adopted for fixing 
the amounts for states and Union 
Territories?

The Depaty Minister of Planning 
(Bfcrl 8. N. Mishra): (a) Provision
tar backward areas in each State and 
Union Territory is an integral part 
of its Plan.

(b) and (c) Do not arise 

(sport of Kath OU from Kashmir
1716. Shri P. C. Borooah: Will the 

Minister of Commerce aad Industry
be pleased to state:

(a) whether it is a fact that Kash-
mir Government have approached 
the Central Government for the ex-
port of oil from Kuth herb to foreign 
countries; and

(b) whether this has been tested to 
be of good qualityT

The Deputy Minister of Commerce 
aal Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise

1717.

CeUahtM Palp
f  Shri P. K> Deo:
\  Start B. C. Prodhaa:

Will the Minister of Commerce aad 
tadcstry be pleased to state:

(a) the quantity of cellulose pulp 
produced in India and how much of 
M Is imported; and 
1«8 LSD—4.

(fe) whether such pulp could fee 
manufactured from the raw materials 
available in this country?

Tile Minister of Industry (Shri 
Manubhai Shah): (a) It is presumed 
tbat the Honourable Member has in 
view Rayon Grade Pulp. If so, there 
is no production in the country at the 
moment The present total require-
ments of the same is 45,000 tans per 
year, which is entirely met from im-
ports. One scheme for manufac-
turing Rayon Grade Pulp has been 
approved.

(b) Yes, Sir

Employees of the CJP.WJtt.
1718. Shri C. L. Gupta: Will the

Minister of Works, Housing and Saqp-
ply be pleased to state:

(a) whether the Central Public 
Works Department's work-charged 
staff are entitled to pension after 
being declared permanent;

(h) whether their previous service 
is taken into account for the above 
purpose on transfer to the regular 
establishment; and

(c) if not, the reasons therefor?
The Minister of Worics, Homing 

and Supply (Shri K. C. Reddy): (a)
Yes. Such of those permanent mem-
bers of the work-charged staff who 
have* rendered not less than 30 years’ 
service and are either over 55 years 
of age or incapacitated for further 
service are entitled to pension on re-
tirement.

(b) The previous service rendered 
on the work-charged establishment 
by work-charged staff who were em-
ployed in one or the other of the 35 
categories of posts which have been 
transferred to the regular establish-
ment, will, after their transfer to re-
gular establishment count to the ex-
tent mentioned in the principles ap-
proved by the Government of Indin 
in the Ministry of Works, Housing and 
Supply letter No. 6-6-S8-WC8 , dated 
the 6th November, 1958. Work- 
changed staff transferred to Mm W -
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lar establishment otherwise than la 
accordance with the schema referred 
to above) are not entitled to count 
their put work-charged service for 
any purpose on the regular establish-
ment.

(c) The two establishments 
namely, “regular" and "workcharg- 
ed”, are quite distinct and entirely 
separate, with different terms and 
conditions of service.

C A 8 . Scheme far Work-Charged 
Staff of C.P.WJ)

1719. Shri C. L. Gupta: Will the 
Minister of Works, Housing and 
Supply be pleased to state:

(a) whether the members of the 
work-charged establishment of the 
Central Public Works Department 
axe allowed to take advantage of the 
C A S. Scheme; and

(b) if not, the reasons therefor?
The Minister of Works, Homing 

and Supply (Shri K. C. Reddy): (a) 
No.

(b) Hie work-charged staff are not 
eligible for the Contributory Health 
Service Scheme as they are not en-
titled to the concessions in the Cent-
ral Services (Medical) Attendance 
Rules, on which the Contributory 
Health Service Scheme is based. 
The Central Public Works Depart-
ment has, however, provided outdoor 
treatment to the work-charged staff, 
excluding their family, through 
Departmental Dispensaries at Delhi, 
Calcutta, Rangpo (Sikkim) and 
Nasik.

Amount Allocated to Punjab

1729. Shri Daljit Singh: Will the 
Minister of Planning be pleased to 
state:

(a) the amount lapsed out of the 
total amount allocated to Punjab 
State during the first three years of 
the Second Five Year Plan; and

(b ) the reasons therefor?

The Deputy Minister of Tlnnflitor 
(Shit 8, K. Mlshxa): (a) Dm expso- 
dlture incurred under the State Plan 
of Punjab during 1990-57 and 19S7-I8 
was Rs. 21.9 crores and Rs. 26.7 cram  
as compared to the approved outlay of 
Rs. 34 crores and 34.8 crores respec-
tively. During 1958-59, the approv-
ed outlay was Rs. 33.8 crores and the 
actual expenditure was about Ra. 28.4 
crores.

(b) The main reasons for the short-
fall in expenditure understood to be 
are reorganization of the State hi 
1956, time taken In completion of 
essential preliminaries, delay in re-
cruitment of technical staff, shortage 
of technical personnel under certain 
categories and of key materials like 
steel, cement etc.

Handloom Industry in Punjab
1721. Shri Daljit 8lngh: Will the 

Minister of Commerce and lu iis h j 
be pleased to state:

(a) whether Government have re-
ceived any proposals from the Pun-
jab Government for giving assistance 
to the Handloom Industry of die 
State;

(b) if so. the details of the propo-
sal; and

(c) the action taken thereon by 
Government?

The Minister of Commerce (Hut 
Kanungo): (a) Yes, Sir.

(b) and (c). A statement is laid on 
the Table of the House.

S t a t e m e n t

The following schemes for the 
development of handloom industry, 
involving an expenditure of Re.
1,86,000 as loan and Rs. 4,77,280 aa 
grant have been received from the 
Government of Punjab during the 
current financial year:

1. (a) Scheme tor sales depot
(b) Scheme for Central depot

2. Scheme for improved appttad- 
ces.



I. Scheme for mobile vans.
4L Scheme tor rebate.
S. Scheme tor publicity and pro-

paganda.
4 Scheme for participation in ex-

hibitions.

1 Scheme for purchase of sam-
ple*.

1 Scheme for training in salesman* 
•hip.

9. Wool.
(a) Scheme for supply of im-

proved appliances
(b) Scheme for running cost of 

two wool sales depots for 
second year

If. Scheme for registration of 
handlooms.

11. Scheme for financing share 
capital.

12. Scheme for collection of statis-
tics.

IS. Scheme for distribution of yam 
to Apex Societies.

14. Scheme for renovation of exis-
ting weavers’ houses

l». Scheme for appointment of 
hawkers

If. Scheme for establishment of 
weavers’ housing colony.

IT Scheme for setting up of wool 
sorting, grading and making 
demonstration. -

1C. Scheme for setting up of card-
ing plant.

It. Scheme for design and research 
centre.

M. Scheme for dye houses
SI. Scheme for central organisa-

tion.
22. Scheme for credit facilities to 

weavers' cooperative societies 
for subsidising rate of interest 
in the Reserve Bank Scheme.

The State Government have been 
Informed that they can implement 
the schemes at serial numbers, ( 1) to
(f) above. Hie schemes at serial 
M i d w  <90) to (22) are under con- 
ridoration. The remaining ten sche- 
M  bare bom referred bade to the
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State Government for farther parti-
culars.

Disputes in Calcutta Traatwaya aai 
Calcutta Docks

J  Shri L. Achaw Singh:
\  Shri Anthony Filial:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether it is a tact that a 
senior official of the Ministry was 
deputed to conduct an enquiry into 
the Calcutta Tramways and Calcutta 
Docks disputes;

(b) if so, whether he has submit-
ted h »  reports; and

(c) what are his mam findings?
The Deputy Minister of Labour 

(Shri Abid All): (a) Yes
(b) Not yet.
(c) Does not arise

1M1 (5A1L4) Written Answer* 4854

Labonr Appellate Tribunal
f  Shri Anthony Filial:

* \  Shri L. Achaw Singh:
Will the Minister of Labour aad 

Employment be pleased to state*

(a) the nature of appeals preferred 
against awaiJs given by the Labour 
Appellate Tribunal on issues relating 
to non-employment that are still 
pending before the Supreme Court; 
and

(b) whether any steps are being 
taken to secure early disposal of theae 
appeals*

The Deputy Minister of Labour 
(Shri AbM All): (a) The information 
is not available.

(b) The Supreme Court has inti-
mated that consistent with the priori-
ties to be accorded to other urgent 
matters, it has always accorded prio-
rity to appeals relating to industrial 
matters.
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y»HhtlM> TkHHrk National h w n a
WM. Shri Chandak: Will the Minis-

ter of Planning be pleased to state

(a) the growth at population vu-a- 
via National Income during the period 
from 1951-82 to 1958-59 year-wise, 
and

(b) the effect ot the Five Year 
Plans on them?

The Deputy Minister ot Planning
(Shri S. N. Mbfcra): (a) and (b). A 
statement ut laid on the Table of the 
Rouse- fSee Appendix IS, annexure 
No 51]

war #  w j dhr wtor 
f<n mftjw 

wart ^  jrt r  f i t
ftp 5TTTT A * t f r  ifiT iTST

far "ft ^ flRVR
* H r̂nirlrPianfNRr fiwr*rT$r|i

# W  w r  fiRTVTFmr # | ’
«rt*r ihft (aft mprrf b tj) 

w w r *  anw rft -rs fr  f t  m  
vm  rr tst ft

wpnft i
Cr > I -es of Handicrafts in Assam
1788 Shrimati Manjnla Devi: Will

the Minister of Commerce and Indus-
try be pleased to state*

(a) whether it is a fact that the 
Central Government have sanctioned
• few more centres of handicrafts in 
Assam State; and

(b) if 60, the amount granted for 
this purpose'*

The Minister of Industry (Shri 
Shah): (9) and (b). Besides 

tfije schemes being continued from the 
jb t  year, three new schemes have 
teen sanctioned for development of 
fcqpdkrafts in Assam State during the 
«prmtt year. A Gram of Rs. 150 
fc&b* and a loan of Rs. 0*50 lakhs have 
fee# allocated as Central assistance 
fepr these scfreraes lor fee 7«w  1M9-

Part-tl|ne jet* hi M M
n n . Shri P. 0. Bovoeah: Will th* 

Minister of Labour apd EinplayH t  
be pleased to state:

(a) whether it is a fact that a 
scheme to provide part-time Jobs haa 
been introduced in the Employment 
Exchange, Delhi; and

(b) if so, how many people hive 
been provided part-time Jobe till the 
31st July, 1989?

The Deputy Minister of U K n  
(Shri Abid All): (a) Yes.

(b) 15

Nagas

1728. Shri P. C Borooah: Will the 
Prime Minister be pleased to ^**e-

(a) whether it is a fact that <08 
Nagas surrendered on the 28th May. 
1959 along with 80 weapons and one 
“General” was also captured; and

(b) if so, the details of the incident?

The Prime Minister and Minister of 
External Affairs (Shri Jawahariai
Nehru): (a) and (b) On Mth 
May, 1959, 81 Naga hostiles, including 
one ‘'Volunteer President” surrender-
ed along with 28 weapons at Noksan 
m Naga Hills Tuensang Area. 4T7 
Naga hostiles with 74 arms sunendar- 
ed dunng the penod 21st to Slat Hay,
1959 These surrenders are tn Jtta- 
ponse to the general amnesty wnfch 
is still m force in NHTA

Bteyete Cntta In Madma State
f  Shri S B- Arm agh**:

1 \  Shri Ganapathy:
Will the Minister of Commerce and 

Industry be pleased to ttata:
(a) how many ancillary unit* f p  

functioning in M adm SUta %  §/f
manufacture «f Wkycjes;

£b) what to the annual $t
Uiese units; apd
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(1$ the AHlbttQt of flnartdil assist- 
U N  given to them by the Central 
Ctovernment upto the Slat March, 1*5OT

The Minister of Industry (Shri 
Maaabhai Shah): The information it 
being collected and will be laid on 
the Table of the House in due course

Small Scale Industries In Rampnr 
Dfttfrfc* (UP)

lilt . Shri S A Mehdi: Will the
Minister of Ceouneree and Industry
be pleased to state.

(a) how many small scale industries 
in ltampur district of UP are getting 
assistance from the Small Scale In-
dustries Service Institute, and

(b) the nature of assistance given 
and the names of the factories*

The Minister of Industry (Shri 
Maaabhai Shah). (8) and (b) A
statement is given below*

St a t e m s n t

The technical staff of the Branch 
Small Industries Service Institute, 
Agra have visited many small indus-
trial establishments m Ram pur dis-
trict of U P and have made a survey 
of the industrial potential there and 
also have given technical assistance 
in many case* Advice has been 
mainly on improving the techniques 
of production by small units Names 
of parties given such assistance are 
not readily avaflaUfc

(d) what is the total amount paid 
by Government to the United Press 
of India during the last ten yean 
under different heads,

(e) how many journalists and 
technicians became unemployed and 
how many of them since got employ-
ment,

(f) whether Government have 
received any representation from the 
U PI employees, and

(g) if so, the action taken thereon7

The Minister of Information aad
Broadcasting (Dr Keskar): (a) to (c) 
No amount has been recovered front 
the UP I after its liquidation. Shri 
XL K Ghosh, Attorney-at-Law, High 
Court, Calcutta, has been appointed 
as the Official Liquidator and the cre-
ditors have not yet been invited by 
him to file their claims

<d) Details of payments made to-
wards subscription to the UPI service 
during the ten years up to 30-9-19M 
are given below —

Directorate General, All 
India Radio 6,36,368133

Pres* Information Bureau 35,500100
Ministr) o f External Af&urs 51,750)00 
Mimstrv o f  Home Affairs . I0 ,4 5 0 (C0

<e) According to information fur-
nished by the UPI Employees Union, 
about 350 employees were involved 
Government have no information as 
to how many have been able to get 
employment.

U PI News Agency
11*1 Shri Asaar: Will the Minister 

of laformattflci and Broadcasting be
pleased to state

(a) whether Government have re-
covered any amount from the United 
Press of India after it went into liqui-
dation last year,

(b) if eo, the details thereof,
(c) who was appointed as the liqui-

dator and whether the liquidation 
process is over;

(f) and (g) Government had re-
ceived representations from the Em-
ployees Union many months bade As 
far as the question of alternative em-
ployment is concerned, Government 
tried to help by making recommenda-
tions to the other agency and various 
newspapers Regarding the sugges-
tion made about an alternative news 
agency Government stated that H 
will welcome the formation of anothar 
agency, but as an agency is an inde-
pendent body it was not for Govern-
ment either to approve any particular 
scheme or reject it Government
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however indicated that they would 
welcome and encourage the formation 
of a really stable and good agency la 
the place at UPI.

Export ol Tea to U.K
Slui P. C. Borooab:
Shrimati Maftda Ahmed:

Will the Minister of Commerce and 
laiaatry be pleased to state:

<a) whether it is a fact that Indian 
tea received in the UJC. for the first 
five months of this year was the low* 
est in three years i.e. 97 million lbs 
compared with 116*8 million lbs. m 
1958 and 179 million lbs. in 1957;

(b) if so, the reasons therefor; and
(c) the step* taken to regain the 

maiket?

H e  Depaty Minister of Cammeree 
a s l Indastry (Shri Sattsh Chandra):
(a) Yes, Sir

(b) The decline was probably due 
to the fact that total imports of tea 
by the UJC during the period Janu- 
ary-May 1959 were the lowest in the 
three years and also due to the non* 
availability in India of sufficient 
stocks of quality teas commonly in 
demand.

<c) The Tea Board has taken stefcs 
t<s study the latest market trends

M .- i y  > state HandJoom Weavers' Co-
operative Society

i m  Shari L Aehaw 8ingh: Will
the Minister at Coauneree and Indua- 
try be pleased to state

(a) whether it u a fact that the 
Manipur Administration have decid-
ed to contribute in the share capital 
structure of the Manipur State Hand- 
lootn Weavers’ Co-operative Society; 
and

(b) if so, the amount of chare capi-
tal to be contributed*

S t, 1900 Motion* far A d jo u r n . ^  
iMnt

!%• MBsJMer « f  Om h n t n  ISM  
Kaanage): (a) Yet, Sir.

(b) XU. «,5Q0j-.

lt.M hrs.

MOTIONS FOR ADJOURNMENT

Sit u a t io n  nr In d ia 's  No r t h e r n  aosmt

Mr Speaker: I have received
notices of some adjournment motions 
from Shn Hem Barua, Shri Ooray, 
Shn Braj Raj Singh, Shn Harish 
Chandra Sharma, Shri Vajpayee and 
another hon Member Shri Hem 
Barua’s motion relates to this

"The serious threat to peace and 
solidarity of our North-Zast 
Frontier arising out of the re-
ported entry of about 1,000 
Chinese troop* into the Indian 
territory through Nathu La Pam 
on the K am eng Frontier Division, 
NEFA, and the hoisting of the 
Chinese Flag on the Indian side, 
recently "

Now, the other four relate to the 
same matter

Shri Vajpayee (Balrampur). My 
adjournment motion does not relate 
to this matter because it has already 
been contradicted by the hon Prime 
Minister

Mr Speaker: Very «cli, Shri
Goray’s is the same thing

Shri Ooray (Poona) It is different, 
Sir As the Prime Minister has 
pointed out, there were some f
about location and all that I have 
said that in the Subanseri and 
Kameng divison of Nepal there 
have been incumonn of Chinese 
troops Some at our patrols have 
been pushed back My information 
ia that they were disarmed and 
thrown out We want to know what 
is the policy of the Government be-
cause it ia a very grave Question and 
it is likely to affect the politics not
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only of till* country but other coun-
tries also in South-lJast Asia. So, I 
would like this whole question to be 
diecusaed. Let the House know where 
it standi. The Prime Minister said 
that tf we want to take any firm 
action, this Bouse will have to bear 
the burden. We are ready to bear 
the burden but let us know for what 
we are asked to bear it.

Mr. Speaker: Shri Hem Barua 
refers'to the NEFA territory and the 
Xameng Frontier Division and the 
hoisting of the Chinese Flag on the 
Indian aide. Shri Garay included 
Subanseri and Kameng Division of 
Nepal adjoining Tibet. He also says:

"It would appear that the 
Chinese troops have undertaken 
a systematic probing of our 
frontiers in Ladakh and Nepal.”

Shri Braj Raj Singh has included 
Ladakh and says:

“ ___unless checked might prove
harmful to the country’s safety.*
Shri Vajpayee’s motion reads:

“To discuss the explosive situa-
tion arising out of the reported 
exchange of fire between Chinese 
forces and Indian border pickets 
in NTEFA area recently.”
Then, there us another one. I did 

not even propose to read this but all 
the same it is connected with this.

Shri Kemble’s motion read:

“Alleged extensive probing by 
Chinese forces at India’s de-
fence* and the vacillating and 
indeterminate attitude of Union 
Government (Ministry of Defence) 
resulting in (i) complete absence 
of policy and <ii) not taking the 
Parliament into confidence.”

So. they are all related to the 
alleged disturbances and incursions 
ty the Chinese troops in many places 
in the NEFA area. In one or two 
w atiii, Lsdakh and Nepal are also 
included. We had enough Ustunln

regarding Ladakh and Nepal. Now, 
the hon. Prime Minister.

Shri Iff—  Baroa (Gauhati): About 
the Nathu La Pass.........

Mr. Speaker: Order, order. After 
all, the hon. Member can depend only 
on newspaper reports. 1s t  us hear 
the hon. Prime Minister.

Shri Hen Baroa: I just want to say 
a word. I am very happy the Prime 
Minister has contradicted this news, 
because we do not want this sort of 
awkward interventions. About the 
Nathu La Pass the Prime Minister said 
that it does not lie there. Hie news-
paper also has not mentioned that the 
Nathu La Pass is lying there. The 
only thing that that newspaper has 
said is that it has to pass through tb* 
Nathu La Pass, and that is the Pass 
which was used by Dalai I«awiw while 
he entered into this country.

Seme Hon. Members: No, no.

Shri Hem Banu: That might be a 
mistake, but the paper has not said 
that it is lying there.

Shri C. D. Pasde (Nairn Tal): Some 
mistake in geography.

The Prims Minister and Minister at 
External Affairs (Shri Jawaharial
fyehru): Sir, I can very well under-
stand the anxiety of the House to 
have information as fully as possible 
about this situation on our border 
areas. It is rather difficult for me 
to deal with these various adjourn-
ment motions as they are often based 
on wrong names, wrong areas, wrong 
locations So, instead of my endeav-
ouring to deal with each adjournment 
motion. I shall give some specific in-
formation.

Shri Hem Barua’s motion is com-
pletely upside down—one name here, 
one place there—and has no connec-
tion with the events or anything. Ha 
has derived ft from some paper (fn- 
te rrmp tio n ). Sir, may I  continue?
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Pftjri Jawahatlal Nehru]
In the courje of the last two or 

three years, sometimes net very 
frequently, there have been cases of 
some kind of petty Intrusion on our 
border areas by some platoon or some-
thing of the Chinese troops, which 
was nothing very extraordinary, be-
cause there is no demarcation -at all 
and parties sometimes may cross
We drew the attention of the Chinese 
Government in 1957-58 to this and 
they withdrew, there the matter
ended

One instance 1 have already quoted, 
which was a more serious one In 
Ladakh last year, a small police party 
was apprehended by them, and that 
matter is still under dispute or under 
correspondence Now, in Jbne this 
year, the Chinese Government protes-
ted to us that Indian troops had
shelled and intruded into Chinese 
territory by occupying a place on the 
border, Migyitun, and some other
place along the frontier—this is 
Tibet-NEFA—and they accused us 
that our troops had entered into some 
kind of collusion with the Tibetan 
rebel forces or “bandits”, as they call 
them, carrying on illegal activities 
against the People’s Government of 
China We replied that there is no 
truth m this allegation, and we ex 
pressed surprise that the Chinese 
Government should give credence to 
these wrong allegations Ultimately, 
nothing happened there We stayed 
where we were, and there was some 
dispute about the line

Now, there are two matters that I 
would particularly like to mention, 
one, of course, is of very considerable 
importance and it is topical now I 
shall come to it later The first one 
is that on the 7th August an armed 
Chinese patrol, approximately 200 
strong, violated our border at Khinze- 
mane north of Chuthangmu in the 
Kameng Frontier Division When re-
quested to withdraw, they pushed 
back, actually physically pushed back, 
our greatly out-numbered patrol to a 
bridge at Drokung Samba Our peo-
ple consisted of ten or a dozen police-

men and they were about 200, abouet 
ten tunes us They actually phyakaQf 
pushed our men back There wa* 
no firing Later on, the Chineaa 
detachment withdrew and our forces 
again established themselves All this 
was over a question of about two 
miles t might say, according to ua, 
there is an international border Two 
miles on this side is this bridge qpd 
two miles on that side is our picket 
or the small force So, our patrol 
party was pushed back to the bridge 
and two miles away they stood facing 
each other Then both retired It is 
not quite clear to me why they did 
so, it is a mountain and perhaps 
during night time both the forces re-
tired Whatever it was later on (be 
Chinese withdrew and our picket 
went back to the frontier and estab-
lished a small picket there The 
Chinese patrol arrived later and 
demanded immediate withdrawal of 
our p u k i l  and lowering of our flag 
there This request was refused 
T h e n  there was some attempt by the 
Chinese forces to outflank our people, 
but so far as wo know our people 
remained there and nothing further 
happened, that is, on the border it-
self That is one instance which hap-
pened about two weeks ago 

The present incident I am talking 
about is a very recent one and, in 
fact, i*> a continuing one On the 
25th August, that is three days ago, 
a strong Chinese detachment crossed 
into our territory in the Subaosin 
Frontier Division at a place south of 
Migyitun and opened fire Hon Mem-
bers will remember, I just mentioned 
Migyitun m connection with the 
Chinese protest that we have violated 
their territory and were in collusion 
with some Tibetan rebels That was 
their protest made in June last, and 
there the matter e n d e d  Now, round 
about that area, a little further away 
but not far from it. this Chinese 
detachment came and met, some dis-
tance away, our forward picket of 
about a dozen persons It is said fhat 
they ftred at our forward pick«L They 
were much larger in numbers, ft ta
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difficult to « y  In what' numbers, bat 
they were in some hundreds, SOD, TOO 
( f  vrmy be, even more, thty sur* 
rounded this forward picket which 
consisted of 12 men—1 N.C.O. and 11 
Riflemen of the Assam Rifles. They 
apparently apprehended this lot. 
Later, apparently, 8 of these 11 Rifle-
men managed to escape. They came 
back to our outpost The outpost is 
at a place called Longju Longju is 
about 8 or 4 miles from our frontier 
between Tibet and India as we con-
ceive It. Longju is five days’ march 
from another post of ours in the 
interior, a little bigger post called 
lamekmg. Limekmg is about 12 
days' march from the next place 
behind it So, in a way, this Longju 
is about three weeks’ march from a 
road-head I merely mention this to 
give the House some idea of com-
munications, transport, distance and 
time taken I was saying, on the 
25th they captured this forward picket 
of ours, but 8 of them, having been 
captured, apparently, escaped and 
came back on the 26th the next day. 
The Chinese again came and opened 
flrf and practically encircled this 
p>jket and the post In fact, they 
rame forward and encircled this post, 
Longju, and although there was firing 
for a considerable time, we had no 
account of any casualties Our people 
apparently fired back too When 
those people were more or less sur-
rounded at Longju they left that 
picket and withdrew under this over-
whelming pressure This has hap-
pened only the day before yesterday 
evening. So, we have not been able 
to get any exact particulars of what 
has happened

The moment this information came 
we immediately protested to the 
Chinese Government about it and took 
certain other steps m that area to 
strengthen our various posts, Limek- 
ing and others, as we thought neces-
sary and feasible We have, m fact, 
placed all this border area of NEFA 
directly under our military authori-
ties. That is to say, it was dealt 
with by the Assam Rifles under the

Assam Rifles Directorate which 
functioning under the Governor and 
the Governor was the agent of the 
Government of India in the External 
Affairs Ministry. The Assam Rifles 
will of course remain there and such 
other forces as will be necessary will 
be sent but they will function now 
under the army authorities and their 
headquarters

All these have taken a little time.
As I pointed out, it takes weeks. In 
this particular place, Longju, I ima-
gine that this small picket of ours— 
it was probably altogether about 38— 
may have run short of ammunition 
because there was no supply coming 
in We tried to send supplies by air. 
They were dropped but they misfed 
them It is a mountainous area; it is 
not easy It us slightly nsky to send 
para-tToopers there, risky to the men 
in those mountainous areas We do 
not think it was desirable or worth-
while to do so at that place,—danger-
ous Anyhow, we have taken such 
steps as were feasible.

In fact, while I was sitting here, I 
have heard from our Ambassador from 
Peking When he handed over this 
note to the Chinese authorities, the 
reply was that their information was 
different The Director said that the 
information that the Chinese Gov-
ernment had received was contained 
m the note handed over to Kannam- 
pilly, one of our men there Regard-
ing the incident at Migyitun accord-
ing to their report, it was the Indians 
who fired first, the Chinese frontier 
guards had opened fire only in self- 
defence They had received no in-
formation yet of the clash at Longju 
on the 26th August This is the 
Chinese answer The Director said 
that the situation in Ihis sector of 
the border was tense because Indian 
troops were continuously pushing 
forward We see here the same kind 
of language, repetition of the reports 
we have, say, between India and 
Pakistan, that is, we make a state-
ment and an exactly opposite, con-
trary statement is made by the other 
side as to who started firing.
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[Shn Jawaharlal Nehru]
1 confess that in these matters I 

give credence to our own reports and 
I believe it is true because I would 
rather believe my own men who are 
there and who are trained men not 
used to exaggeration and also because 
the circumstantial evidence also sup-
ports their account In fact, our 
Ambassador pointed this out to the 
Chinese people So, that is the posi-
tion While I do not wish to take an
alarmist view of the situation----- m
themselves these are minor incidents 
it is a little difficult to understand 
what lies behind these minor inci-
dents In any event, we have to be 
vigilant and protect oui borders as 
■best as we can

Shri Braj Raj Singh (Flrozabad)
I think we must have a two hour dis-
cussion for this subject

Shri Goray: The point is this It 
is not a question of taking any alar-
mist view of the position or anything 

that The real issue is about 
what is happening in Ladakh, Bhutan 
Sikkim and in NEFA The Prime 
Minuter said that these localities are 
separated from each other by hund-
reds of miles It is true, but it seems 
that the guiding hand behind them 
is the same Therefore, the question 
is, what is oui evaluation of the 
Chinese policy towards us As I said, 
it is not a question of the effect it 
produces on us If India fails to do 
its duty. I suppose the next will be 
Burma After that, it will be Indo 
nesia It may then be Laos All these 
South-east Asian countries look to 
us for guidance, and if we fail to 
protect our borders, do you mean to 
say that smaller countries will derive 
encouragement’  Therefore, I want 
this House to discuss this mattei 
thoroughly and the House should be 
taken into confidence

Shri Itsdflfcsr (Ahmednag^r) Are 
all these incidents an indication that 
there is a Chinese design to determine 
the border as is shown in the map 
of theirs by saying that they have 
come under their occupation? If one 
tudie* all the incidents—I have tried

to study theA—it is an Indication 
that this is part of such a design. 
Their maps show that all these par* 
tions are theirs,—a transgression 01 
the so-called MacMahon line. So, la 
it an indication of the Chinese design 
to occupy them and say “This is tbs 
border between India and China?**

Shri B Das Gnpta (Purulia). In 
view of the incidents off and on to 
Ladakh, etc, may I ask whether any 
proposal has been sent to the Chinese 
Government for any talks regarding 
this matter between the two Govern-
ments’

Dr Ram Subhag Singh (Sasanun) 
Regarding the check post, the Prime 
Minister said that it is very difficult 
to drop paratroopers May I know 
whether it is possible—I do not want 
to suggest that it should be done 
straightaway—to bomb that area in 
order to extricatt it from Chinese 
heads7

Shri Hem Baroa (Gauhati) Ma.
I know whether this incursion into 
NEFA which has been repeated u. 
quick succession is due to the carto-
graphic inaccuracy in the maps about 
which we have complained to the 
Chinese Government and the Chinese 
Government have told us that thin fe 
the handiwork of the Chiang Kai- 
shek regime’

Mr Speaker.' That is the same as 
Shn Khadilkar’s point

Pandit Govind Malaviya (Sultan - 
pur) Our Prime Minister has clearly 
indicated the general attitude of the 
Government in this matter We are 
m a delicate situation where, on the 
one hand, China is a friend of ours 
and we have a broad foreign policy 
which has the approval of every 
section of the House, and on the 
other we have got to safeguard our 
frontiers I wonder whether this 
going into minut< details will help 
any bod \ or the Opposition Why 
should we raise question* about these 
details and small things here and 
there*' Th* problem is a big one 
Can we not at present leave matters 
to the Government m such big ques-
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tions and can we not have one policy 
on such Mg matter*? In internal 
matters, we may have different poli-
cies but on matters of national hon-
our, let us maintain a unanimous 
stand

Mr* Speaker: The hon Member 
may kindly leave it to the hon 
Prune Minister

Start Jawaharlal Nehru: On the 
question of broad policies, well, broad 
policies are in our mind We have 
to face here a particular situation 
Any country which has to face that 
situation has to stand up to it There 
can be no doubt about it There is 
no alternative for us but to defend 
our countr\\ borders and integrity 
having said that, at the same time, 
we must not, as often happens in 
such cases, become alarmist and 
panicky and thereby take wrong 
action

IS tars.
Obviously apart from some past 

information, I have given the latest 
information to the House, including 
the telegram, which came to me while 
1 wat> sitting here In this telegram 
apart from other things our ambassa 
dor has said

“I pointed out that four per 
sons”—it is really three—“wtrt 
still mis&ing as a result of lht 
incident of thf 25th August and 
that on the 26th August, Chinest 
troops had Overrun Longju 
which the Chinese knew ven 
well to be within Indian ten 1- 
lory I reiterated our Govern 
ment’s wish that the Chinese 
Government should take imme 
diate steps to see that there was 
no assertion of supposed claims 
by force Differences should be 
settled by negotiations ”

W* havt taken thi line that minor 
border incidents and border diffe-
re n ce s  should be settled by negotu 
Uons We must cbstingaish between 
this and that broad approaeh of the 
Chinese maps which have with

stroke of the brush colowed hundreds 
of miles of Indian territory That is 
totally and manifestly unacceptable 
and we have made it clear. We stick 
to the MacMohon line But it is quite 
another thing that in this long line 
there may be minor arguments about 
a mile here or a mile there Hum 
arguments have been there before 
the Chinese came to Tibet Even 
ivith the Tibetan authorities, the— 
u j/ ’ments about a mile of grazing 
giuuud here or there have been there 
We admit that these are differences 
which exist and which should be 
settled We think we are right but 
let us sit round a conference table 
and settle them We are prepared to 
take up any matter like that, but 
when it comes to huge chunks of ter- 
ntoy, it is not a matter for discus-
sion

The one or two instances that I 
have stated are, again, according to 
us, clearly introusion into our 
territory But suppose that there 
is some question of a Tibetan 
or Chinese case about a mile 
here or there well, we are pre- 
paied to discuss it But from 
such information as we have received 
and which I have placed before the 
House, when their forces come, 
envelop our check-posts and capture 
them after firing, it is not the normal 
peaceful way of approaching these 
questions, even if there is a dispute. 
Therefore, this matter becomes a 
much more serious one than some 
incidental or accidental border affray

I think Shri Khadilkar or someone 
else asked about what lies behind 
thu> I cannot say It is not fair for 
me to guess—it will be guess work, of 
course—but I cannot imagine that 
all this is a precursor to anything 
more sc t io us It seems to mr so 
foolish for anybody, including the 
Chinese Government to function in 
that way and I do not give them the 
c redit or rather thr discredit for 
folly Therefore, 1 do not think they 
u ’ ! do it But so far as wi are con-
cerned we should naturally be pre-
pared for any eventuality and with-
out fuss or shouting keep vigilant
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(Shri iawaharlal Nehru].
Some hon. Member, Dr. Ram 

Subhag Singh, I think, gave me 
some advice and gave some advice to 
our military as to how they should 
act, where they should air-drop and 
where they should not. These are 
things for them to consider, not for 
us, as to where it is possible, where it 
is desirable or where it is not

An hon Member suggested a dis-
cussion on this. I am always in 
favour of a discussion m this House, 
but I do not see how a discussion in 
this case will serve anyone’s pur-
pose. When things are happening, I 
shall place the facts before the House 
as they, take place and if any step is 
to be indicated, I shall place that 
also before the House

8hri Vajpayee: May I suggest that 
the Government should issue a White 
Paper detailing all these develop-
ments, our border dispute with the 
Chinese and this cartographic aggres-
sion, so that world opinion may be 
wfell-informed’

Shri Jawaharlal Nehrn: I am
prepared to consider that It will
take a little time to issue such a
paper

Mr. Speaker: In view of the
elaborate statement made by the hon 
Prime Minister, I do not think it is 
desirable that I should give consent 
for discussion on these adjournment 
motions Consent is refused

B a n a r a s  Hin d u  U n iv e r s i t y

Shri S. L. Saksena (Maharajganj) 
On a point of order, Sir I have given 
notice of an adjournment motion on 
the affairs of the Banaras Hindu 
University.

Mr. Speaker: I have disallowed it

Shri S. L. 8akseoa: You have said 
that it relates to the affairs of an auto-
nomous body. May I know if this 
Souse is not competent to discuss its 
affairs because it is an autonomous 
body?

Mr, Speaker: The hon. Member 
raised a point of order regarding his 
adjournment motion on what U 
happening in regard to disciplinary 
measures in the Banaras Hindu 
University. We passed a legislation 
the other day vesting the management 
in a particular committee or some-
thing like that. Regarding the day- 
to-day administration, I may at once 
state for the information of hon. Mem-
bers that I am not going to allow it 
to be raised here. It will seriously 
interfere with the management of any 
institution and it is impossible for us 
to allow that kind of thing to happen. 
I do not think it is proper that this 
forum should be used to weaken the 
hands of the management there. 
Under those circumstances, I am not 
going to allow it

Repeatedly questions are asked 
here, the moment a teacher is taken 
to task there We do not sit here as 
an appellate body over disciplinary 
action taken against any individual or 
series of individuals I am so sorry 
I would urge upon hon. Members not 
to give encouragement—not they 
intend to do so—but the very fact of 
bringing forward a motion for 
adjournment here might encourage an 
amount of indiscipline and it may be 
impossible for persons in charge of a 
big institution like that to manage 
their affairs properly because every 
day those people will be encouraged 
to look to Membeis of Parliament 
here to take up this matter. In such 
circumstances no autonomous body 
can work We will have to scrap all 
autonomous bodies and ourselves 
manage here, distributing the various 
portfolios amongst the 500 Members of 
Parliament

I may repeat that an adjournment 
motion shall not be brought up here 
once I disallow it There is no pur-
pose in bringing it up here Even that 
has got a deleterious effect. In this 
case, I disallowed it If I feel any 
doubt, I bring it up here; otherwise, I 
disallow it and Inform the Member 
concerned I have repeatedly said
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Hurt this is the procedure 1 am follow- 
tag. I am exceedingly aorry that 
IShri 8 L Saksena, notwithstanding 
the fact that I already intimated to 
him that I am not going to allow it, 
once again wanted to know the 
reasons for my disallowing it I have 
given the reasons 1 am not going to 
oblige him on a discussion on this 
matter 1 would urge upon hon Mem-
bers not to raise such matters Once 
I disallow it and I have also com-
municated my decision, if a Member 
is not satisfied with it and wants to 
persuade me, he may come lo my 
chamber or wute to me The other 
day, he made a similar motion and I 
expected he would come He himself 
dropped it and I was exceedingly 
happy Ultimately he found that my 
refusal of consent was acceptable to 
him I hope, if he seriously consider*; 
this matter also, he would not be 
obliged to come again to me or to 
raise the matter on the floor of the 
House

Pandit Govind Malaviya Can any 
other Member also have the privilege 
of seemg you m your chamber9

Mr. Speaker. Every Member is 
entitled to see me in my chamber

Paadlt Govind Malaviya: This
motion came as a surprise to me, I 
did not know anything about it  I 
should like to see you in your cham-
ber

Mr. Speaker: I am always avail 
able m my chamber

PAPERS LAID ON THE TABLE
An n u a l  R e po r t  o r  A s h o k a  Ho t t l s  

L i m i t e d

The Minister of Works, Heosing 
■Ad Supply (Shri K. C. Reddy): 1
Veg to lay on the Table a copy of each 
at the following papers —

(l) Annual Report of the Ashoka 
Hotels Limited for the year 
ended 30 th September, 1958 
along with the Audited 
Accounts, under sub-section

1881 (SAKA) Message from BanH* 4874 
Sabha

(1) of Section 639 of the 
Companies Act, 1956

(ii) Review by Government on 
the above subject [Placed 
in library, See No LT-157l| 
59]

An n u a l  Rep or t  o f  He a v y  El kc t r ic a i*  
P r iv a t e  L i m i t e d

The Deputy Minister of Labour 
(Shri Abid All): On behalf of Shn 
Manubhai Shah, I beg to lay on the 
Table a copy of each of the following 
papers ,

(1) Annual Report of the Heavy 
Electricals Private Limited 
for the year 1957-58 along 
with the Audited Accounts 
and comments of the Comp-
troller and Auditor General 
thereon, under sub-section 
(1) of Section 639 of the 
Companies Act, 1956

(u) Review by Government on 
the above Report [Placed itt 
Library, See No LT-1572/59]

13 16 hrs.
CORRECTION OF ANSWER TO 
SHORT NOTICE QUESTTION NO 7

The Deputy Minister of Labour (Shri 
Abid Ali): With your permission, I 
would like to make a little correction 
to the answer to the question on the 
Gorakhpur Labour Organisation. 
There are 147 employees m the or-
ganisation out of which 134 wiTl be 
rendered unemployed That matter is 
under the consideration of Govern-
ment

MESSAGE FROM RAJYA SABHA
Secretary: Sir, I have to report 

the following message received froto 
the Secretary of Rajya Sabha—

“In accordance with the provi-
sions of sub-rule (6) of rule J62 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to refew?
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[Secretary].
herewith the International Mone-
tary Fund and Bank (Amend-
ment) Bill, 1959, which waa pass-
ed by the Lok Sabha at its sitting 
held on the 22nd August, 1959, 
and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House has 
no recommendations to make to 
the Lok Sabha in regard to the 
said Bill."

«
CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE

R b k m t k d  Re c o m m e n d a t i o n s  o r  t h e  
P a y  Co m m i s s i o n

Shri 8. M. Banerjee (Kanpur). 
Under Rule 197, I beg to call the 
attention of the Minister of Finance 
to the following matter of urgent 
public importance and I request that 
he may make a statement thereon: —

“The reported recommendations 
of the Pay Commission and delay 
apprehended in Government’s 
dpc sion thereon.”

T its Minister of Finance (Shri 
Menrji Desai): The reference m the 
notice is presumably to the report 
that appeared in the press from 
correspondents to certain newspapers 
last week The reports in question, so 
far as I am aw are, were unauthorised 
and I have little to add to what I 
have stated m reply to starred ques-
tion No 241 on the 10th August, 19S9.
I stated then that the Government 
would take decisions without avoid-
able delay and in the minimum possi-
ble time after the receipt of the Com-
mission's report. It will be appreci-
ated that Government could not have 
proceeded to take action on the basis 
of unauthorised reports appearing in 
the newspapers. Now that the report 
of the Commission has been received 
on the 24th instant, as already stated 
by the Minister of Revenue and Civil 
Expenditure in the Lok Sabha, it will

be examined as expeditiously al 
possible.

Shri S. M. Banerjee: I want a
clarification.

Mr. Speaker: It is not usual to ask 
questions. Anyhow, I will allow it.

Shri S. M. Baaerjee: I had given
notice of an adjournment motion alao. 
I want to know whether copies of the 
report will be supplied to the Mem-
bers or whether it will be laid on the 
Table of the House. My fear is this; 
though the Government’s recom-
mendation may be there, if the House 
adjourns, we will not be in a position 
to know the contents of the report

Mr. Speaker: The hon Minister
has already stated that without the 
recommendation of the Government 
or the resolution of the Government 
it will not b e  placed on the Table ot 
the H ouse N o w  whet is the attitude 
of the Government’

Slul Morarji Deaai: That question 
also will be decided when the matter 
is decided for being laid on the Table 
I cannot say that it will be done 
immediately, because it is not a small 
document It requires publication 
also Printing is required. It is not 
a printed report The report which ] 
have received is a typed one Now, 
the printing itself takes a lot of lima*'

Mr. Speaker: We have hardly a
fortnight with us The hon Members 
want to know if there is any chance 
of this report bomg placed on the 
Table of the House during this 
session.

Sbri Morarji Deaai: There ii hard-
ly any chance.

Shri Braj Raj 8ingb (Firozabad): 
In reply to an earlier question the 
Finance Minister replied that the 
decision of the Government will be 
known before the end of the year. 
Now since the report is in their haiida, 
may we have some sort of a deadline 
by which the decision will he known?
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Shri Monrjl Deni: My reply 
■tand*-—before the end of the year it 
will be known

Shri Braj Raj Singh: Then the
report was not in hu hands, now it is 
in his hands.

Shri Monrjl Desal: Still the posi-
tion is the same

Mr. Speaker: Even then he could 
hare anticipated that it would be in 
Mi hands by now.

Shri Vajpayee (Balrampur) Why 
can't the report be laid on the Table 
of the Mouse now’  The Government 
may take its decision after some time 
But let it be circulated

Mr. Speaker: That is a novel pro-
cedure Until the Government con-
siders the report and passes a resolu-
tion, accepting or rejecting a parti-
cular portion of the report, they will 
not place it on the Table 

Shri Vajpayee* In any case, they 
are not going to change the report as 
mich

Shri 8. M Banerjee: The 'Chnud- 
hari Committee report was not piacc*d 
on the Table of the House but copies 
were handed over to the unionj 
belonging to that office

8hri Abld All: That was confiden-
tially circulated.

Shri Monrjl Desal I dm not like-
ly to do that

M IS hi*.
MOTION RE POLICY OF GOVERN-

MENT IN REGARD TO PUBLIC 
BORROWING 

Shri A. C. Onha (Barasat) I beg 
to move

“That this House takes note of 
the policy of the Government in 
regard to public borrowing and 
urges upon the Government to 
bring necessary legislation regula-
ting its borrowing power as 
envisaged in article 292 of the 
Constitution "

At the very outset I would like to 
make it clear that I am not moving, 
this motion with alarmist attitude. I 
do not like to create a scare over the 
debt position of the Government of 
India I know, and I believe, that the 
financial position of the Government 
of India is quite sound My inspira-
tion in bringing this resolution is not 
that we have already crossed the line 
of safety or has entered, or is going 
to enter, the danger zone But it is 
a question of vital importance, the 
principle of the authority of this 
House, as also the implementation of 
the article of the Constitution that has 
inspired us to move this Article 29Z 
says

“The executive power of the 
Union extends to borrowing upon 
the security of the Consolidated 
Fund of India within such limits, 
if any, as may from tune to time 
be fixed by Parliament by law 
and to the giving of guarantees 
within such limits, if any, as may 
be so fixed”

So, it was the intention of the Con-
stitution that such a law should be 
passed by Parliament that will fix the 
limit of the Government’s authority, 
the authority of the executive, to 
raise loans and also to give guaran-
tees for any loans 

Here I should like to say something 
about the position of the loans The 
total interest-bearing obligations of 
the Government at the end of this 
financial >ear is estimated to be 
Rs 5,735 crores It has been increas-
ing year after year at a rate of some-
what more than Rs 700 crores In
1957-58 it was Rs 4,216 crores. in
1958-59 it was Rs 4,964 crores Now 
m 1959-60 it is Rs 5,735 crores So. 
we will find that it has been increas-
ing at the rate of a little more than 
Rs 700 crores annually This is the’ 
total interest-bearing obligation of 
the Government of India In this Is 
included the internal loans, excluding 
the public loans, the treasury bills or 
the floating loans, small savings, 
depreciation and reserve fund etc, as
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[Shri A. C. GuhaJ 
also the external loans, including the 
sterling and dollar loans and other 
loans. I am not sure whether in the 
external loans I cited, which comes to 
about Bs. 661 crores, is also included 
the deferred payment obligation 
which the Government have under-
taken in regard to different contracts 
-on different industrial undertakings. I 
hope the Finance Minister . . .

The Minister of Finance (Shri 
Morarji Desai): May I say that
■deferred payments are not loans?

Shri A. C. Guha: But that is also 
an obligation which the Government 
have to pay. It is a deferred loan. If 
any contract has been made by the 
‘Government for taking certain articles 
on loan, on credit, that is also «i loan, 
only a deferred loan, that is all That 
loan is also to be paid with interest, 
and I think a rather high rate of 
interest.

The position will be further clear 
if we consider how it has moved since 
our independence. After partition, 
on 1st April 1948, the position of our 
loans, that is to say, our public-debt 
obligation was Rs. 1,795 crores. Now 
if has moved up to Rs. 5,735 crores. In 
the first year, within seven months 
from August 1947, by 31st March 1948 
the Government incurred fresh loans 
at about Rs. 56 crores. The total 
interest-bearing liabilities came to 
Rs 2,182 crores on 1st April, 1948. The 
interest-yielding assets then was 
Rs 1,161 crores. That means, there 
was a gap of a little over Rs 1,000 
49rores between the interest-bearing 
liabilities and the interest-yielding 
Assets of the Government.

Hr. Speaker: Probably he is refer- 
ting to productive and unproductive 
loans.

Shri A. C. Guha: The gap would 
fee unproductive loans. The gap of 
these Rs. ljOOO ctfores should be consi-
dered as unproductive loans. Then in 
the interest-bearing loans all items 
tatty not be quite productive. I shall

Borrowing

come to that item later on. Yoa ŵ U 
find from the explanatory memorfcn- 
dum, page 204 . . .

Mr. Speaker: How much of tkt
total loan is outstanding at present? 
Out of that, how much is productive 
and how much is unproductive?

Shri A. C. Guha: Interest yielding 
assets of the Government as at 
present are worth Rs. 4,571 efforts
in clu din g

Mr. Speaker: They are all produc-
tive, that is, interest bearing?

Shri A. C. Guha: Yes, they are 
interest yielding; but whether it is all 
productive or not is for the House to 
consider. I will only place certain 
facts before it Included in this figure 
of Rs 4,575 crores is Rs. 300 crorea 
which we expect to get from Pakistan 
and Burma and I hope the House will 
agree that there is hardly any hope of 
getting this Rs 300 crores from either 
Pakistan or Burma So, this Rs. 960 
crores should also be deducted from 
the 'interest yielding assets of 
Rs 4,5W crores. Then that would 
come down to Rs 4,275 crores leaving 
a gap of near about Rs. 1,400 crores as 
unproductive liabilities of the 
Government of India.

Then coming to page 302 of the 
explanatory memorandum, we find 
in certain industrial units of the Gov-
ern men t an investment of about 
Rs 430 crorcs has been made and 
during 1959-60 the estimated pewit 
from these concerns is only
Rs. 1,28,00,000. By investing Re. 410
crores we are expecting to get only 
Rs. 1,28,00,000. If we work, it out
it will be 25 nP per hundred ruyeee
That is the amount of profit So, we 
are now to decide as to how much of 
these investments are really produc-
tive and how much of them are 
unproductive.

Shri Hararka (Jhunjhuny): Wbal 
is the number of the pafp pf the 
explanatory memorandum?
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Shri A. C. Gnha: Pages 202 and
308 of the Explanatory Memorandum

Shri Monurjl Deeal: What year9

Shri A. C. Gnha: 1959-60
Shri Monu-Jl Desal: Not always,

not in every year
8hri A G. Guha: For 1958-59 it 

was Bs 1,04,00,000 In 1959-60 
there u  an improvement uid it is 
Rs 1,28,00,000 In 1957-58 it 
was somewhat better, it was 
Rs 1,33,00,000 So, it has been near 
about the same amount

So, I was saying that the unproduc-
tive debt obligations would be about 
Rs 1,400 crores including the debt 
which we expect to get from Pakistan 
and Burma and for which there is 
hardly any hope Besides that, what 
has been found as productive invest-
ment, I think most of it will be con-
sidered as unproductive H<*re, 1 may 
mention the case of the DVC I think 
we have already invested about Rs 85 
or Rs 100 crores or something like 
that but on all estimates it has now 
been considered that m the near 
future there is no expectation or 
possibility of any return from the 
DVC as an investment Of course, 
the hon Finance Minister may argue 
that it will im ease the agricultural 
production of the country and 
indirectly that will be paying the 
country But that will be another 
question For an investment we 
expect a certain return to the Gov* 
ernment and I think many of these 
investments m industrial and com-
mercial concerns may be of that cate-
gory.

1 am not sure how this Rs 1,400 
crores. or even taking this as Rs 1,100 
crores, shown as dead weight or 
unproductive liabilities, has been 
spent or where this amount has gone 
1 think some of it might have been 
invested in building some office build-
ings or in the construction of some 
capital city or something like that

Mr. Speaker: H u the hon Member 
102 LSD—A.

got the break-up, that is, how much 
of this has been lent to the State* 
and how much to the private enter-
prises9

Shri A. C. Gnha: Off-hand it is not 
possible for me to give, but surely It 
would be possible to find out I think 
the hon Finance Minuter would be 
m a better position to give these 
figures

Shri Merarji Desal: I cannot give 
them off-hand today.

Shri Merarka: Some figures of
loans and advances are given Rs. 2,119 
crores are indicated as loans 
and advances given by the Centre. 
This includes the States and all others.

Shri A C. Guha: Then, another
thing

Mr. Speaker: The hon Member
must place before the House as to 
why it is necessary to pass legislation 
What are the advantages of passing It 
now9 No doubt, there is a provision 
m the Constitution, but now what is 
the need when it has not been done 
so far9

Shri A. C Gnha: I am coming to 
that point Bert, first I must give some 
descriptive picture of the whole situa-
tion Then I shall come to that point

Mr. Speaker: What are the defects,
if any, in borrowing9 This is the 
manner m which it has to be viewed

Shri A. C. Guha: In debt obliga-
tions of the Government of India is 
also to be included what i« now 
known as deficit financing There lies 
some danger I think the House may 
not know that deficit financing is also 
a loan for which the Government is 
paying interest, maybe a lower rate 
of interest of 2 per cent or 2}  per 
cent, to the Reserve Bank. It is a 
loan from the Reserve Bank of India 
and, I think, only this month in the 
return of the Reserve Bank of India, 
dated the 14th August, there w en 
some entries which may he interpret-
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ed as a camouflage for the sale ol
treasury bills to the Goverriment of 
India. There was one item in which 
the sale of treasury bills has gone up 
from Rs. 95 lakhs to a little over Rs. 4 
crores. That is quite frankly stated. 
But there is another item where there 
is suddenly an increase of about Rs. 44 
crores in investment of the Reserve 
Bank. My apprehension is that that 
investment must be in the purchase of 
the treasury bills of the Government 
of India.

Now, the point is that against this 
sort of thing which is not quite open 
to the public, that is, the purchase 
of the treasury bills and making of 
entries in the Reserve Bank account 
books in a camouflaged manner— 
there lies the danger—and the Parlia-
ment should have the authority to 
guard against such practice. Over and 
above this loan of the Central Govern-
ment there is also the loan of the 
State Governments that would came 
t(f about Rs. 2,000 crores.

Now I come to the immediate fi-i- 
ture. We started this Plan with a 
sterling balance of about Rs. 750 
crores—I think it was Rs. 746 crores 
or Rs. 747 crores—and we have de-
pleted the whole thing. Moreover, 
we have incurred huge external obli-
gations of about Rs. 661 crores. So, 
during these three years we have in-
curred external expenditure to the 
tune of about Rs. 1,400 crores and we 
are going to the Third Plan. I am 
sure in the Third Plan deficit and 
financing and external obligations to 
come would be near about Rs. 4000 
crores. Parliament will have no 
authority for checking this and will 
have no control to see how money is 
being spent.

Under article 112 of the Constitu-
tion, interest paid on these loans of 
the State is a charged item. That is 
not to be voted by the Parliament. 
Article 112(3) reads:

“The following expenditure
shall be expenditure charged on
the Consolidated Fund of India—

Under this clause (3),, there is sub-
clause (c) saying:

“debt charges for which the 
Government of India is liable in-
cluding interest, sinking fund, 
charges and redemption charges,, 
and other expenditure relating to 
the raising of loans and the ser-
vice and redemption of debt;”

So, interest is to be paid from tile re-
venue for which this House has no 
power to vote. It is a charged item 
under article 112 of the Constitution. 
The Government or the permanent 
services of the Government or the- 
executive will go on incurring lia-
bilities and this House will have to 
pay without even having the power 
of voting for it or opposing it by their 
vote.

Moreover, there should be a defi- 
nite  ̂ loan policy. You may recoUect 
that upto 1953-54, most of the loan 
proposals of the Government of India 
were not successful. They proposed 
loans; not even half of the amount 
was being raised from the public. 
Most of these loans failed upto 1954. 
Since then, there has been, of course, 
improvement and I think even only 
two years ago, the market was not 
quite responsive to loan proposaLs 
and the State Governments were 
asked not to go to the open market, 
and the Central Government gave 
the necessary money to the State 
Governments as loans. They did not 
raise any loan except perhaps the 
State of Bombay. There should be 
a definite loan policy. The loan 
policy should be co-ordinated with 
the expenditure policy, with the 
taxation policy and tlie general fiscal 
policy of the Government.

Loan policy is also an instrument 
for checking inflationary tendencies- 
in the country. But, here, in the way 
in which the Government's loan 
policy is being followed, instead of 
checking the inflationary tendency, it 
is rather helping the inflationary ten-
dency in the country, because of this 
deficit financing. I think, more than
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the amount that is being incurred as 
loan from the public, Government is 
incurring in deficit financing. Deficit 
financing is an indirect incentive to 
inflationary tendency. Moreover, 
most of the loans—I should hot say 
most—a major portion of the loans 
floated by the Central Government is 
being subscribed by the Reserve 
Bank. There also, the dis-inflation- 
ary influence of the loan policy is not 
quite in operation when the loan is 
being subscribed by the Reserve Bank 
and not by the public.

Loans, as far as possible, should be 
from the ordinary people so that 
their surplus purchasing power may 
be mopped up. But, what is being 
done now is, it is m'ostly subscribed 
by the Reserve Bank, and through 
the help of the Reserve Bank or after 
the Reserve Bank has purchased the 
stocks, it sells these stocks to some 
of the Scheduled banks. It is only 
the banks and some institutions 
which subscribe to the loan proposals 
of the Government. I think the loan 
policy should be so regulated that the 
ordinary man also can subscribe to 
the loans of the Government of India. 
Government has so far failed to for-
mulate any loan policy to induce the 
ordinary citizen to subscribe to the 
loans of the Government of India. If 
there had been proper check and con-
trol of Parliament, I think, with the 
formulation of a regular loan policy, 
it miffht have been possible also for 
the ordinary man to be induced to 
subscribe to the loan proposals of the 
Government of India. Then, it would 
have a real dis-inflationary or anti- 
inflationary influence.

Before Indepence, the legislature 
had no authority; but still, I think, 
there was some control of the legis-
lature.

13.33 hrs.
[M r . D e p u t y - S p e a k e r  in  the Chair]

But, after Independence, we have no-
thing to say in this matter. There 
has been no improvement in the situa-
tion after the attainment of Inde-
pendence. The result is, sometimes.

1881 (SAKA)  Policy of Govemmentj^886 
in Regard to Public 
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people become complacent and the 
House becomes complacent about the 
situation. I mentioned previously 
that every year we are incurring a 
loan of a little over Rs. 700 crores. 
The liabilities of the Government are 
increasing by a little over Rs. 700 
crores annually including foreign lia-
bilities. The House may not actually 
realise what liabilities the nation is 
taking up year after year. They may 
simply see that it is just Rs. 100 or 
150 crores or 175 crores public loan 
floated and ma.y think that is the only 
liability that the nation has incurred 
during that year. If a full statement 
of loan liabilities of the Govern-
ment is placed before the House, 
then, the House will be in a position 
to make a correct assessment and the 
complacency that is now prevailing 
in this House as also among the pub-
lic will be broken and the House will 
be alert and will take proper precau-
tions so that the money may be pro-
perty spent. Easy money leads to 
waste. When it is known that it does 
not require any sanction of Parlia-
ment, the executive may go in for 
rash proposals,—both for raising loan 
and for spending the loan money.

It is common talk in this House 
that most of the industrial projects 
were not executed with proper eco-
nomy. I think Shri Morarka made 
several references in this House sev-
eral times about the steel' factories. 
The original idea was a little over 
Rs. 300 crores. Now, I think it is- 
going to Rs. 600 crores and may go 
even more. If money is to be pro-
cured and supplied through a vote of 
Parliament, I think the executive 
would have taken greater precau-
tion to be not so extravagant in 
spending the amount. So it is neces-
sary that Parliament should have 
control not only in the raising of 
loans, but also as regards the spend-
ing of the loans. In different coun-
tries, different procedures are fol-
lowed. I do not want any rigid pro-
cedure to be followed. But, there 
must be some mandate from the 
House, some mandate from the Lok 
Sabha that the Government may go
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in lor a certain amount of loan and 
how that loan amount is to be spent

There u  do  sinking fund at pre- 
aent, though there is a mention of 
sinking fund in article 292 of the 
Constitution I am not m favour of 
putting up a sinking fund. It is 
useless to put some money, immobi-
lised in file hank, getting a lower rate 
of interest, at the same time, the 
Government going in for a public 
loan of that amount at a higher rate 
of interest Sinking fund is not the 
remedy

What is the possibility of redeem-
ing these loans? It is almost accept-
ed now that the loans are not to be 
repaid from the surplus money The 
loans are going to accumulate from 
year to year No country has been 
able to repay the loans except when 
they repudiate the loans Repay-
ment of the loans, except through 
further loan, is more or less out of 
the question. Year after year, we 
are paying interest charges from re 
venue expenditure and that is a 
charged item What is the interest 
paid year after year? It was.

<(* crore*
1953-54 82 8
1954-55 *7 7
I955-S* 96
1956-57 104
*957-5^ 122
1958-59 140 9
1959-60 168 2

It may be said that the Govern-
ment has also got interest-yielding 
assets But, what are the recoveries 
of the Government during these 
years? I have not got the figures of 
the last two years Recoveries, parti-
cularly from Ra ]ways, Poets and 
Telegraphs and other Commercial 
departments, are mentioned in the 
Audit Report. It was

Interest Recoveries 
charged

R*. crore*

1953-54 8 42
*954*55 87 7 4«
1955-5* 96 54
«95«-57 104 67 *
>957-58 m  84
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In these recoveries, I thlnfc, are 
included also recoveries from tha 
State Governments. How do the 
State Governments pay this interest? 
Only by taking the next bigger loan 
from the Government of India. In-
terest charges of the last year, they 
cannot pay from their revenues. Shey 
take a loan this year and a portion of 
that loan money is deducted at In* 
terest charges due on the past year. 
That is how they are paying. I must 
mention here that the Reserve Bank 
is making a good return every year. 
I think this year they are going to 
pay Rs 40 crores They are paying 
Rs 30 to 35 crores to the Central 
Government every year Except these 
three or four, Railways, Posts and 
Telegraphs and the Reserve Bank, 
and also perhaps the State Bank, moat 
of the other investments are in a 
sense non-productive As I have 
stated, with an investment of Rs. 480 
crores, we are going to get this year 
an interest dividend of only Ra 1 
crore and 28 lakhs

J should also refer you to clause 
(3) of article 266 of the Constitution 
which reads thus

‘No moneys out of the Consoli-
dated Fund of India or the Con-
solidated Fund of a State shall be 
appropriated excppt in accordance 
with law and for the purposes 
and in the manner provided in 
this Constitution”

When we pay the interest charges 
from the Consolidated Fund of India, 
I submit that it is in violation, if not 
of the letter, at least of the spirit of 
clause 3 of article 266 of the Consti-
tution No law has been framed and 
no law has been passed to authorise 
the payment of interest charges or 
anything else from the Consolidated 
Fund of India. Of course, I know 
the hon. Minister will say that ft* 
appropriation Bill la passed, -where 
this Item is also mentioned. Bat t
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think article 166 envisage* something 
more then this appropriation Bill 
wblch i» a routine natter

I do not aee any reason on the part 
of Government to oppose this pro- 
posaL In 1850* there was a question 
in this House about this matter

8hrl Morarka (Jhunjhunu) Who 
answered it? Was it answered by 
the hon. Member?

Slut A. C. Guha: Shn M C Shah 
replied:

“Government have at present 
no proposal to bring forward a 
Bill under article 282 of the 
Constitution ”
When further pressed, Shn M C 

Shah replied:
"I can speak only about the 

present"
From the wording of the original 
reply and alfco the reply to the sup 
plementary question, it would be 
quite clear that Government had then 
an idea of bringing forward a Bill in 
pursuance of article 292 of the Con-
stitution Otherwise, they would not 
have used the words ‘at present' 
twice

Shri Morarjl Deaw: 1 shall also 
say 'at present'

Shri A. C. Gaha: There must be 
some finality We cannot go on say-
ing ‘at present’ for an indefinite 
period

8hrt Morarji Desal: ‘At present’ is 
indefinite It means where we are

Shri A. C. G*ha: 'Present’ is very 
much definite It ends in just a 
minute

Shri Mararji Deaai: But it is ‘pre-
sent’ again

Shri A. C. Guha: I am afraid I am 
wasting my energy, because the hon 

has already made up his
mind.

Shri Bcmi Baj Singh (Firozabad): 
Die Member must have known 
Hwt Move.

gVri A. C. Guha: As I have stated, 
there is absolutely no reason why 
Government should not agree to this 
proposal When every o t e  country 
has some such procedure requiring 
the sanction of Parliament or of the 
legislature for the raising of loans or 
the spending of loans, 1 cannot 
understand why this country alone 
nanrtot have a similar procedure Al-
though there is no written constitu-
tion* even then, during the war, the 
British Government did not repu-
diate that provision of their conven-
tion or constitution or whatever you 
may call it; they observed this con-
vention even during the last great 
wax' that some sanction of Parlta- 
■rcwo-t ’was. wswssarg fos TOiaaft 
loafi So, why can this Government 
also not do it*

ftioreover, I would like to refer 
to the speech which Dr Ambedkar 
made, while this particular article 
was adopted It was then article 268 
m the draft constitution; when the 
constitution was finalised, it became 
article 292 Several Members, in- 
eluding the present Speaker spoke 
on this particular article

Dr Airbelkar, while replying t* 
the criticisms, said-

“This article specifically says 
that the borrowing power of the 
executive shall be subject to such 
limitations as Parliament may 
prescribe If Parliament doe* 
not make a law, it is certainly 
the fault of Parliament and I 
xhould have thought it very di- 
difficult to imagine any future 
Parliament which will not pay 
sufficient or serious attention to 
this matter and enact a law 
Under article 288. I even concede 
that there might be an Annual 
Debt Act made by Parliament 
prescribing or limiting the power 
of the executive as to how such 
they can borrow

I, therefore, think, that from 
all points of view, this artidle 
288, as it stands, is sufficient to 
cover all contingencies and I have
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no doubt about it that, as my 
fnend Mr Ananthiuayanam 
Ayyangar has said, we hope that 
Parliament will take this *natter 
seriously and keep on enacting 
laws so as to limit the borrowing 
authority of the Union, 1 go fur- 

. tber and say that I not only hope 
but I expect that Parliament will 
discharge its duties under this 
article "

This was the assurance given to 
the Constituent Assembly when this 
article was passed I think Govern-
ment are duty bound and honour 
bound to fulfil that assurance There 
is hardly any reason why Govern-
ment cannot fulfil that assurance 
Moreover, it is a convention in this 
House now that any assurance given 
by any Minister or anybody m au-
thority about any matter under dis-
cussion m the House has to be ful-
filled There is also a Committee on 
Government Assurances to put sue 
this matter

This u as a serious assurance given 
to the Constituent Assembly, when 
the Constitution was passed, and I 
would not like that Government 
would now go back and say, no, we 
are not in a position, we are not go 
mg to fulfil that obligation or to fulfil 
this assurance given on the occasion 
of the passing of the Constitution

Shri N. B. Mutswamy (Vellore} 
It is a question of time for them to 
fulfil it

ghri A C Guha. So. 1 beg >f this
House to take this matter seriously 
It has been stated by Dr Ambedkar

“I should have thought it vcrv 
difficult to imagine any future 
Parliament which will not p»ty 
sufficient or venous attention to 
this matter and enact a law”

He made it an obligation on the 
Parliament to enact such a law If 
the Parliament does not agree to 
make such a law, it will be certainly 
the fnflt of Parliament

I, therefore, submit that it shttiM 
not be said that it is the fault ef the 
Parliament that such a law has not 
been passed I am sure Parliament 
will be eager to pass a law, it the 
Government come forward with a 
Bill We cannot force it on Govern-
ment Government have got the ma-
jority in this House, therefore, it is 
up to Government to fulfil this obli-
gation, and I hope this obligation 
will be fulfilled

Mr. Deputy-Speaker: The majority
is there so long as the hon Member 
is there m that party

Shri A. C Gnha: Yes, I am also 
obedient to Government, so far as 
the party whip is concerned 1 can 
only appeal, I cannot vote against
Government

Shri Braj Raj Siagh: Why*

Mr. Deputy-Speaker Conscience
does not permit him

Shri Morarji D M : The hon Mem-
ber is also a part of that majority

Shri A C. Geha: I have nothing 
more to say at this stage 1 can only 
say that all the democratic countries 
such as UK, Australia, Canada, the 
USA, Denmark, Belgium etc have 
some form of sanction from Parlia 
ment to raise any loan, and they have 
been carrying on with this procedure. 
They also have their own develop-
mental works, they had also their 
own war difficulties and other diffi-
culties, and yet they have carried on 
with the sanction of Parliament. 
If they can carry on with the sanc-
tion of Parliament, I cannot under-
stand why this Government cannot 
carry on with a similar rule They 
should have no suspicions about this 
Parliament Parliament has been 
quite generous to Government, and 
Parliament has not refused any rea-
sonable demand of Oefernawn- 
either for money or even as regartta 
any taxation propoeal



X hope, therefor*, that Government 
will came forward before this Bo o m 
with some form of a proposal giving 
authority to this House for sanction* 
log the raising of loans,—or rather 
not only the raising of loans bnt also 
the spending of the loans,—and also 
to formulate the loan policy of Gov-
ernment

Shri Braj Raj Singh: How much 
lime has been allotted for this?

Mr. Deputy-Speaker: 2} hours
Shri Bra] Raj Singh: So, it win 

continue
Mr. Deputy -Speaker. At 230 p m  

we have got the non-offlcial business

Shri Morarka- I congratulate my 
hon friend Shn A C Guha for raising 
this discussion on a subject which is 
so important, and which is becoming 
more and more important as our 
development proceeds I admire 
Shn A C Guha’s purpose m mov-
ing this motion I think his only idea 
is to safeguard the public finances by 
putting some sort of check on the 
executive's power to borrow 
Theoretically speaking, this proposi-
tion is very attractive But the 
remedy he suggests, namely, urging 
upon Government to bring legislation 
under article 292, prescribing a 
limit—I take it, upper limit—beyond 
which Government cannot borrow, 
would 1 think hardly meet the situa-
tion

This is a very important discussion 
because in 1939 our total public bor-
rowing was of the order of Rs 950 
crores but by the end of next March, 
according to the budget estimates, it 
is going to be Rs 6023 crores, a rise 
of about 850 cent I do not include 
m this the figures of the borrowing by 
the States These are only Govern-
ment of India borrowings as the 
motion is concerned only with Central 
Government borrowings

While I agree that this proposition 
has a lot of theoretical attraction, I 
doubt whether it would have any 
practical utility Why I say this is 
feaeause, according to me, borrowing
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should be controlled and must be 
controlled at four points The first, as 
the Mover has suggested, is the limit 
of borrowing, second is the purpose 
tor which you borrow, the third is the 
terms and conditions on which you 
borrow and the fourth, the source 
from which you borrow Unless you 
control all the four aspects of public 
borrowing, I do not think you can 
exercise any effective control on the 
executive or regulate borrowing in any 
intelligent manner

Now, let us take the first—the limit 
If this Parliament merely prescribes a 
limit saying that the Central Govern-
ment shall not borrow more than Rs. 
10,000 crores, or if you like, a lesser 
limit that limit by itself would not 
provide any security and would not 
ensure any control or regulation at 
borrowing If on the other hand, you 
prescribe a very low l’mit, by saying 
that Government shall not borrow 
more than, say Rs 7 000 crores, that 
means that every now and then, 
whenever Government want to exceed 
the limit even by a few crores, they 
will have to come before this Parlia-
ment 1 will come to the ngidity of 
the limit and its drawbacks a little 
later, but at this stage, I can only say 
this, that mere prescnption of the 
limit by this House and asking Gov-
ernment to borrow within that limit 
would not ensure the purpose which 
the hon Mover has in mind It would 
not provide any safeguard nor ensure 
any control on the executive powers 
of Government «

Shri A C Guha. May I remind 
my hon friend that I mentioned also 
the source from which borrowing was 
done—not only from the banks but 
also from the ordinary public—and 
also the purpose for which borrowing 
was resorted to, and said that these 
could be enunciated m the Bill9

Shn Morarka The hon Member 
has asked for legislation under article 
292 Article 292 contemplates only 
one thing, and that is, prescription of 
limit If the hon. Member wants any 
other legislation, it is a diffaroat
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matter altogether We may agree 
with that, but so far as article 292 is 
concerned, it contemplates only one 
type of control on the executive, that 
is, control of the limit

Now, the terms and conditions at 
borrowings are ag important as the 
limit, if not more. The rate at which 
you borrow, the dates of maturity and 
the more important thing—which is 
nowadays said very often—whethei 
any political strings are attached to 
the loans we receive, all these would 
come under the terms and conditions 
It we do not prescribe the terms and 
conditions but merely prescribe the 
limit, then again, the purpose would 
not be served

Similar is the case with the source 
of borrowing, that is, whether you 
want to borrow within the country or 
outside U you want it within the 
country, the question is whether you 
want to borrow in the market or you 
want to resort to deficit financing If 
it is from the market, do you want to 
borrow long-term loans or take small 
savings and things like that7 All these 
things have to be carefully examined 
and gone into, and unless you pres-
cribe in detail all these things, the 
purpose would not be served

The purpose of Uu loan is more 
important than other controls If a 
loan is taken from the public on 
which annually a big amount of inter-
est is paid and if the loan amount is 
spent for unproductive purposes or 
for a purport which this House does 
not approve of, to that extent the 
amount has been wasted Unless there 
is an obligation on you by Constitu-
tion to prescribe by law the purpose 
for which a loan can be used—this 
House ran say that for such and such 
purpose a loan can be used and so 
on—the regulation of mere limit would 
not serve the purpose

The hon Mover tried somewhat to 
prove that the loans taken by Govern-
ment so far—Home of them, at any 
mte—have not been properly used

But, unfortunately, he gave a wrong 
example. He said that more than 
Rs. 400 crores have been invested in 
the industrial units in the public sector 
and these units today yield only about 
Rs 1*5 crores by way of dividend It 
is quite true But most of these indus-
trial units have not matured yet, they 
are still m the construction stage. You 
cannot say that today’s return on these 
investments would be a criterion for 
your judgment It may be only Rs I B 
crores today, but in times to come it 
may be more than 7 per cent, 8 per 
cent, or even 10 per cent

Therefore, these things have to be 
judged in proper perspective and net 
merely on the basis of absolute figures 
which are given Most of the indus-
trial units in the public sector, as 
Shn A C Guha knows, are still under 
construction The biggest of them, the 
three steel plants—on which alone 
Government are going to spend more 
than Rs 600 crores—are still under 
i onstruction, and recently they have 
started producing pig iron But 1 have 
no doubt, apart from the fact that we 
have spent more money on them than 
what we should have and all that, 
that ultimately these three steel plants 
are going to bring sizable revenue and 
are going to makt a good contribution 
to the Central Government’s revenue 
We are not going to regret the amount 
we have uivested there, particularly 
from the point of the return on the 
amount invested

Articii 242 of the Constitution con-
templates that this power must be 
given to the executive That u, tile 
power to borrow must remain with 
the executive and that power, as I 
-»aid, is an unlimited power except to 
the extent of any limit Parliament 
may prescribe In other countries, 
particularly the U S A , this power to 
borrow money is not given to the exe-
cutive This power is given to Con-
gress Congress exercise* the power 
and, m doing so. it may direct tile 
executive to follow the terms and con-
ditions on which loan has to be t tb o  
The framers of our Constitution lu i*
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in their wisdom thought it fit to leave 
fell power with the executive Thia 
power hu  rested with the executive 
since 1935—even before that Ever 
•fane that time, the need has never 
bean felt to regulate this power to 
borrow money In the form of prescrib-
ing a limit

I say it would be very difficult for 
Government to stick to any rigid limit, 
if this House is to lay down that limit 
Let me illustrate it with an example 
from the figures in the Explanatory 
Memorandum On page 204 you find 
that in 1954-55, the Government's 
budgeted borrowing was Rs 75 crores, 
but actually when Government went 
to the market, they could borrow 
Rs 188 crores—more than double In 
the next year, the Government budget-
ed for Rs 125 crores, but the condi-
tions were such that they could bor-
row only Rs 104 crores In the third 
year, the Government’s Budget was 
Rs 100 crores and the Government 
could borrow Rs 158 crores In the 
fourth year again, as against Rs 100 
crores Government could borrow 
Rs 186 crores And, m the year
1958-59, as against Rs 146 crores which 
the Government budgeted to borrow 
Government could borrow actually 
Rs 203 crores
14 hr*.

The hon Mover 1 think, made one 
mistake when he observed that after
1954-65, the loan position of the Gov-
ernment of India became verv diffi-
cult and the Government could not 
borrow money

Slurt A. C. Gttha. No, 1 said upto 
1954 and not after 1954

Shri Merarika* I heard after 1954 
I stand corrected From these figures 
you will notice that Government has 
to adjust its loan policy in accordance 
with the conditions prevailing in the 
market Government has to resort to 
borrowing not only tor governmental 
needs bat also to keep the price level, 
to keep the amount of money in cir-
culation up to a certain level etc 
Iherc are various other consideration* 
to this monetary mechanism which 
Government has to operate It is not
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only the financial needs, the capital 
needs or the revenue needs of Gov-
ernment which determine the borrow-
ing policy of Government The Gov-
ernment’s borrowing policy is condi-
tioned by many factors, including 
mainly, keeping up the price level 
Government has to determine how 
much money it has to leave with the 
public in circulation If Government 
tliinks that there is more money in 
circulation, it immediately withdraws 
the money from circulation. If, on 
the other hand, Government finds that 
there is less money in circulation 
the needs of trade and industry, Gov-
ernment buys s#»cunt es and injects 
more money into the economy

This ib a very delicate mechanism 
and the Government has to work it 
carefully It has to work it not only 
carefully but also with a certain 
amount of privacy and secrecy If 
for all the small loans Government 
wants to have at any time, it has to 
come here for sanction by the House, 
to that extent Government’s purpose 
tv ouId suffer

The hon Mover of the Motion might 
sav that Government need not come 
here tver> now and then He him-
self said that every year our borrow-
ing is increasing by about Rs 700 or 
Rs 800 crores What limit could he 
possibly prescribe* If the hmit is 
verv high it would become unrealis-
tic and it would serve no purpose at 
all If, on the other hand, he pres-
et ibes> a limit which is very low, then 
agam all these difficulties would arise 
Therefore, while I appreciate the pur 
pose which the hon Member has in 
view in movmg this Motion, I am 
afraid that a mere passing of this law 
by Parliament prescribing the limit 
would not serve the purpose

The Estimates Committee examined 
this question at length in its Twenti-
eth Report on Budgetary Reform. You 
know that body is very Jealous of the 
powers and privileges of this House.
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Let us *ee what the Estimates Com-
mittee had to say about this. This is 
on pages 22 and 38.

And in para 47, the Committee 
summed up its views:

“While from the point of view 
of practical considerations it might 
be difficult to fix rigid limits on 
borrowings by Government, at 
least in the present developmental 
stage of economy, it is desirable 
that the Government should report 
to Parliament every time they go 
in for borrowing Further the 
details of individual borrowing 
might also be brought to the 
notice of Parliament both before 
going to the market and after"

Now, the Estimates Committee did 
recognise the desirability of keeping 
the Parliament informed And, for 
that, they have suggested some way 
also. But the Estimates Committee 
categorically came to the conclusion 
that during the developmental stage 
of our economy such a law prescrib-
ing any rigid limits would not be 
desirable or would not be practicable

How is Parliament to be kept in-
formed? The Government of India's 
representatives before the Estimates 
Committee gave very cogent reasons 
First of all they said that every year 
m the Budget which comes before the 
House a figure is indicated They say 
what is going to be the loan position 
of the Government; how much they 
are going to borrow during the year 
and how much they are going to refund 
during the year and what would be 
ways and moms position Not only 
this; the Budget papers also indicate 
how they are going to utilise that 
amount And the hon. Members here 
have every right to suggest changes or 
to dispute the purpose for which the 
amount is likely to be borrowed 
Therefore, it is not as if that the entire 
borrowing programme is carried on by 
Government without any information 
<0 this House or as if this House is
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kept in the dark about the loos pro-
grammes and such activities of 4 m 
Government.

Secondly, there is a Five Year Phut 
The Five Year Plan, in broad ouilia% 
indicates how much loan they are 
going to raise, both internal and ex-
ternal. More or less we stick to that 
Plan. All our Budgets during the 
Plan period are more or less formu-
lated within the framework of the 
Plan. A few changes here and ther% 
of course, are unavoidable. So, the 
House which gives its approval to <he 
Plan approves, first in broad terms 
the borrowing programme of Govern* 
merit for the Five Year period and 
then by Budgets every year, it 
approves the yearly programme at 
borrowing

Prescribing any rigid limit on the 
Government's borrowing programme 
would have other difficulties also. In 
the 1935 Government of India A<* 
this provision is found because that 
Government was not responsible to 
any elected Legislature of the country. 
And whatever provision existed in the 
1935 Act has been, more or less, copied 
in our article 292. But the colour at 
the Government has changed since 
then I do not think that what held 
good for that Government holds good 
for this Government also. Therefore, 
at least on the ground that the Gov* 
eminent is responsible to public opi-
nion and to the House, the prescrip-
tion of tuch a limit would only hamper 
the work instead of facilitating any-
thing or exercising any control.

You will notice that article 292 la a 
permissive article. It only says: I t
the Parliament so desires*. The hon. 
Mover quoted Dr Ambedkar and Mid 
that he gave an assurance—a sort of 
assurance—and that assurance must 
be carried out. I have also gone 
through that debate. It was Dr. Am* 
bedkar’s hope that m future Parlia-
ment would exercise same such con* 
trol It was not an assurance that * 
Bill would be brought. If I am zighfc 
some hon. Members who took pod  to



the debate then, requested Dr, Am- 
bedkar to delete the words 11 any1 in 
order to make the provisions a little 
more specific but he thought that it 
was neither necessary nor desirable 
and he thought it better to leave the 
matter as it was.

The hon. Mover has said that the 
■Government of India had no loan 
policy, that the public do not contri-
bute to them and they arc subscribed 
by the Reserve Bank of India. (Shri 
A. C. Guha: And some commercial
banks.) That may or may not be so. 
But I do not see how by prescribing 
a limit on the Government, the public 
would start subscribing. Merely by 
bringing forth legislation proscribing 
an upper limit for the Government 
how can you persuade the public to go 
in for Government loan. Is it a ques-
tion of confidence? Shri Guha him-
self has admitted that the finances 
are very sound. Otherwise, how can 
the Government raise every year about 
Rs. 900 crores, both internally and 
externally. While I admire all the 
views of the hon. Mover, I am afraid 
that the remedy which he suggests 
would not serve the purpose he has 
in view and hence I feel compelled to 
oppose this motion.

Only one more point and that is 
about the guarantees. Article 292 
alito says that a limit may be prescrib-
ed for the guarantees that the Govern-
ment can give. The hon. Mover re-
ferred to toe deferred payments and 
doubted whether deferred payments 
were treated •* loans or not. Ttoey 
would certainly come under guaran-
tees. 1 do not see what particular 
purpose it would serve if you pres-
cribe a limit on the Government's 
Ability to give a guarantee. It would 
create difficulties for the Government 
•t the time of negotiating with foreign 
countries. If we negotiate for a big 
project, for instance, with Russia or 
for the heavy machinery project or 
tilings like that, before the Minister 
can go out, he will have to obtain the 
sanction of this House. While theoret-
ically it may be very attractive and 
MCtn desirable, it would serve very 
little practical purpose.

per channels and investing them in 
approved projects. Unless the charge 
is made against the Government tof 
misdirecting the funds and misusing 
and frittering them away or wasting 
them, the arguments of the hon. 
Mover suffer some weakness. I there-
fore appeal to him not to press this 
motion and allow the matters to 
remain as they are.

Shri N. K. Monlswamy: Sir, let me 
not be misunderstood that by support-
ing this Resolution, 1 am finding fault 
with the Government for not having 
brought legislation under our Consti-
tution. I am placing certain fact*, 
before the House which, if not taken 
care of, will have serious reaction on 
the finances of our country. The bon. 
Mover gave cogent reasons for ths 
necessity for legis’.ation. But I wa* 
surprised that the hon. Member who 
immediately preceded me opposed it 
and he said that status quo should be 
maintained. The hon. Mover not only 
wanted that the purpose of the bor-
rowing should be indicated. He want-
ed that the method and manner of 
borrowing, the control of the borrow-
ing and also the economic conse-
quences of the borrowing from other 
countries should be considered. These 
are the different aspects of public 
borrowing. If we limit ourselves to 
article 292 of the Constitution, possibly 
we are limiting the scope of the dis-
cussion to fixing some limit to our 
internal or external borrowing. It is 
not in that sense he has moved this 
motion. It has a wider scope. As I 
said earlier, it includes: the purpose 
of the borrowing, manner and method, 
control, economic consequences, etc. 
All these things may be controversial 
subjects. Still, I would say that the 
Resolution is more comprehensive 
and it is not restricted to saying that 
the Government has not brought for* 
ward legislation under article 292. H 
it is not being brought forward, it Is 
bound to lead to certain financial ir-
regularities in the near future.

490t Motion re: BHAXXRA ft, itstl (SAKA) Polity of Government in 4903
Regard to Public Borrowing 

The hon. Mover has not been able 
to show where the Government has 
failed in directing the funds into pro-
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[Shri N. R. Muniswamy]
Shri Guha has placed several figure* 

before this House lor a full under-
standing of the scope of this Resolu-
tion. But let me add a few more 
points to strengthen his arguments. 
According to the Budget documents 
circulated in February last, at the 
beginning of 1959-60, the total out-
standing comes to about Rs. 4,821 
crores. The corresponding figure in 
1938-39 was Rs. 950 crores. Again, at 
the commencement of the First Plan, 
the outstanding debt was about Rs. 
2£17 crores. At the end of the First 
Plan, it stood at about Rs. 2,840 
crores. So, we can say that there 
was a public debt of about 
Rs. 400 crores and odd for the First 
tffan. A it it seems rfrom t&e fflrprtr- 
natory Memorandum on the current 
Budget, that in the first three years 
at our Second Plan, we have incurred 
a debt to the extent of Rs. 1,200 crores 
and we are expected to spend about 
Ra. 750 crores more in the current 
year. In the First Plan, the total debt 
for the five years came to only about 
Rs. 400 and odd crores while for the 
Second Plan it is running at the rate 
of Rs. 400 and odd crores for every 
year. How does this public debt com-
pare with the national income? Sup-
posing the national income of our 
country is about 10,000 crores of rupees 
and supposing our public debt comes 
to about Rs. 5,000 crores, it works 
out to about 50 per cent. It may be— 
they may say—nothing compared to 
other countries’ borrowings for the 
developmental schemes. But a poor 
country as India is, if such huge 
amounts are borrowed, it may lead 
to same difficulties.

Now, what does this really repre-
sent? It represents the capacity of a 
country to live beyond its own means. 
Maybe, in our planned economy, 
have borrowed money for our indus-
tries but we have to give more thought 
before we enter into debts. There are 
serious considerations which weigh 
when we borrow money from other 
countries. When we borrow, we bor-
row money on a contractual basis and

mortgage our Consolidated Fund o f 
Iftdia. It would mean as if we are 
mortgaging the entire revenues of 
future India. So, the Consolidated 
Fluid of India is the security and when 
that is the case. Parliament should 
h^ve some control over this. It is tor 
that reason that the framers of the Con-
stitution have stated that this power 
l«*s only with the sovereign Parlia-
ment.

Shri Guha has brought to our notice 
that when this question was agitated 
ai\d the demand for legislation was 
pressed, the reply given by the Gov-
ernment was that they were not going 
to do it because it was unnecessary as 
the Budgets are being passed by Par- 
UQzaeaL We a)} know wb*t Jfop 
Budget is. It is such a huge volume 
cobtaining several proposals and seve-
ral other things in it that nobody 
gives proper thought to it. Though 
thfe hon. Finance Minister does more 
often give explanatory notes for 
every item and though we do under- 
*t%nd them in our own way, still it 
should not be presumed that since 
the Budget is passed by the House 
every item of it has been looked info 
by the Members of Parliament and 
the Members have given thought to 
<“ach and every item. Such a presump-
tion and assumption on the part of the 
Government >s not fair As a taxation 
Proposal is being discussed in this 
H<)us<\ so also borrowings have to be 
discussed in the House so that we 
Members can understand what we are 
g°ing to do, how much we are going 
to borrow and how we are going to 
utilise it. Fran this point of view, 
Sit, I would respectfully say that it is 
high time we bring in some legisla-
tion so that we can understand the 
whole situation.

tTie other thing which I would like 
to place before the House is in regard 
to the capacity to repay our loans. I 
have already stated at the initial stage 
th%t for 1959-00 the total outstanding! 
are of the order of Rs. 4,821 crores. 
Htyw are we going to repay it? Th» 
question has been exercising the minds 

Members of Parliament. We all 
know that when rupee debts ate
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there we float loans in the country 
with a view to repay the earlier loans. 
Tturt has been the modus operand! so 
far as internal resources are concern* 
td. How are wp going to pay the 
foreign loans which are to the extent 
« f  Rs. 800 crores? That is a thing 
which should exercise the mind of 
■every one of us. It has been suggest- 
«d by the Public Accounts Committee 
at one stage that Rs. 5 crores every 
year should be funded so that every 
time we could deduct the debt, but I 
do not know how the Government in 
their wisdom have rejected it saying 
that this sum of Rs. 5 crores would 
increase the revenue deficit and ulti-
mately it has to be met by borrowing 
or taxation I am not able to under-
stand the way m which they are 
going to repay it It is quite true that 
at every stage we have to resort to 
taxation to reduce our debt. But 
there i> one thing If the internal 
loan position is like that, how are we 
going to pay back the foreign loans 
Wt all know that we have to pay 
something to West Germany. We 
have already asked them for deferred 
payments to bp made by us and they 
have been kind enough to agree tc 
that Therefore, whenever we evolve 
any loan policy, Government has to 
take into consideration not only the 
productive capacity of the country but 
al* o the export surplus. We have not 
been doing all those things We have 
only been borrowing money to the 
extent of Rs 4,821 crores

We have given to the States as loans 
and advances money to the tune of 
about Rs. 2,100 crores We do not 
know whether we are going to get 
back that money or not We know 
the case of D.V C , how the matter has 
been carried on from State to State 
and how the implications connected 
with DV.C. have not been carried out 
After all, the States have borrowed 
Money. If there is any irregularity 
«ven in the administration of 

matters the Centre can cer-
tainly issue a proclamation, as they 
have done in Kerala, to remedy the 

irregularities in that part of 
the country. Therefore, I would say,

it is but natural that some thought 
must be given to this aspect.

The next point which I would like 
to state before the House is with 
regard to the use of the loans. The 
Hover of the Motion has stated how 
on non-productive purposes the money 
which has been borrowed from foreign 
countries has beeh put through. In 
the Explanatory Note of 1857*58 I 
find that uncovered debt—that means, 
that portion of the puSlic debt which 
is not covered by real assets—waa 
Rs 775 crores—that was up to Slat 
March, 1958. It is expected to reach 
about Rs. 1000 crores by end of 1960. 
In the period of two years the differ-
ence between Rs 775 crores and 
Rb *1000 crores

Shri A. C. Gnha: Rs 1100 crores

Shri N. R. Muniswamy: I am only 
referring to the period from 1958 to 
1960 From the Explanatory Note I 
And that it will be about Rs. 1001 
crores, and therefore the difference 
would be Rs. 220 crores This amount 
has been and will be spent on unpro-
ductive purposes. When we take a 
loan from a foreign country we must 
utilise it in such purposes as would 
enable us to take money out of them. 
The difference that I find is one of 
having spent money on unproductive 
purposes Any orthodox financier or 
a man well varsed m public finance 
and fiscal policy would take serious 
objection to such sort of investments 
of money on things from which we 
get no income at all. Prom the report
I find that there are huge buildings 
which have been constructed. From 
these buildings we are not going to 
get any money. Barring those things, 
there is still some money which has 
been spent on unproductive purposes. 
During these two Plan periods it may 
even go, as I said, to Rs. 1000 crore*. 
This is an aspect which Parliament 
should take into account before
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acquiescing' to the borrowing pro-
gramme formulated by the Govern-
ment and indicated in the Budget 
papers.

All theae questions cannot be dis-
paaed of so easily as we think. I find 
there is much pressure on maintaining 
status quo, so that we have to main-
tain some sort of secrecy also, as we 
have in military purposes, with regard 
to financial purposes. So far as 
finances are concerned, everyone has 
to know how much we borrow, and 
how much we spend. Therefore, if it 
is not possible for Government to 
bring in a legislation within the fore-
seeable period, during the next year 
or two, under article 292 of the Cons-
titution, I can only suggest that 
temporarily the Government should 
appoint a committee, or the Members 
of Parliament can form themselves 
into a committee and the Government 
can appoint them, to go into the ques-
tion as to the borrowing power of the 
Government and also the implications 
thereof. After leferring the matter 
to the Parliamentary Committee, they 
would go into the question as fully 
as they can, as they do when they 
are dealing with taxation proposals 
When a report i« given by that com-
mittee, on that report discussion can 
take place in the House, when we will 
understand the ways and means posi-
tion of the Government

Therefore, I would say that it is 
better if article 292 is not invoked or 
resorted at the earlier stage 1 am 
sure the hon Finance Minister will 
take upon himself at least the res-
ponsibility of fixing up some com-
mittee of Members of Parliament to 
go into this question of borrowing 
with its full implications together 
with the productive capacity and 
export surplus that is available in 
the country. When they go into those 
things as envisaged in the Budget 
that is to come, which will be placed 
before them, they win be able to go 
Intn fto  auction threadbare as they 
do la the ease of taxation proposals,

and we will be able to give ouf 
approval to their recommendations*. 
That committee should place a report 
giving their suggestions to this Houa* 
and this House should be given 8a 
opportunity to discuss all aspects fcf 
the matter threadbare and also go 
into the question of ways and means 
of this Government.

Sir, may I take some more time?

Mr. Depaty-Speaker: Not today.
Does he wish to continue next time, 
or does he want to finish today? If 
he can finish in another two or three 
minutes, he may go on.

Shri N. R. Muniswamy: I will finish, 
in another three m inutes.

In th is E x p la n a to ry  M em orandum , 
S ir, I find th at there a re  tw o other 
item s T h e ie  ii  an item  of loans and 
advan ces to various S tates to the tune 
o f Rs 2 4 0 0  crores In that, as Shri 
G uh a ’ms said, a lso  com es as a  
sep arate item  a debt o f R s 3 0 0  crores 
from  P akistan  T hese tw o  item s 
alone ro ve r Its 2 7 0 0  crores W e are 
not go ing to act a smgli* pie from 
P ak istan , w h a tev er m igh t be the con- 
c lu ' .ons that have been reached 
betw een  the F in an ce  M in isters of 
these tw o countries T h e  real truth 
of it is y e t  *.»> com e b efo re  us So 
fa r  as P akistan  i? concerned, wc have 
been seein g th at e v e ry  tim e they 
m a k e  a provision  to w ard s d isch arge  of 
th ese loans, e v e ry  y e a r  th ere  is some 
m en tion  o f it in their B u d g et, but 
n othin g com es out of it. Actually, 
even th at has been stopped now, I am 
told, m  th e ir  ow n Budget.

As regards the provision, which my 
hon. friend, Shri Morarka, has been 
saying would serve no useful pur* 
pose, tor fixing a factual limit tor 
Government to borrow money, in the 
whole world, in almost all the Com-
monwealth countries and other 
countries including Canada, USA, 
Ceylon, Australia and others, there la 
a provision with regard to the borrow-
ing pow#r and though the power Mffet
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irfft the Government it It ultimately 
4b» Parliament which is to sanction 
or not sanction. Already, article 
MU of the Constitution lays down 
the power of the Union Govern-
ment in regard to borrowing. 
That provision was copied from 
the Constitution of other coun-
tries when we framed our Constitu-
tion. So, when other Constitutions 
have framed a provision like that and 
have fixed a maximum and m inim um  
—nobody can go this way or that 
way—and it has been circumscribed 
by the maximum and mm.mum, and 
since we have copied the provision 
from the Constitutions of Canada, the 
United States of America, the United 
Kingdom and other countries, having 
followed them, in this matter, it is 
but fair that we should have some 
such law in our statute-book so that 
everybody wil] have an opportunity 
to know our position

With these words, I support the 
resolution

Mr Deputy.Speaker: The di*.u«-
sion will continue tomorrow

Mr. Peputy-gpeaher: The question
is:

“That th.s House agrees with 
the Forty-eighth Report of the 
Committee on Private Members’ 
Bills and Resolutions presented 
to the House on the 25th August, 
1959."

The motion was adopted.

MM (SitKA) Industrial Disputes 4910-'
(Amendment) BUI

TRANSPORT CO-ORDINATION 
BILL*

Shri Jhulan Sin ha (Si wan) I beg 
to move for leave to introduce a 
Bill to provide for co-ord nation at 
the various transport systems in the 
country and for matters connected 
therewith

Mr. Deputy-Speaker: The question
is

“That leave be granted to intro-
duce a Bill to provide for co-
ordination of the various trans-
port systems in the country and 
for matters connected therewith” 

Ths motion was adopted.
Shri Jhulan Sinha: I introduce the 

Bill

SCSI hn.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLU-

TIONS

Fo r t y - u g h t h  R eport

■ardar A. S. gaigal (Janjgir) I beg 
t» move:

"That ths House agrees with 
the Forty-eighth Report of the 
Committee on Private Members’ 
Bills and Resolutions presented 
to the House on the 25th August,
v m r

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL* (AMENDMENT 

OF SECTION 3)
Shri Ram Krishan Gupta (Mahen- 

dragarh) • I beg to move for leave to 
introduce a Bill further to amend the 
Industrial Disputes Act, 1957

Mr Deputy-Speaker: The question
is

"That leave be granted to intro-
duce a Bill further to amend the 
Industrial Disputes Act, 1947”.

The motion was adopted
Shri Ram Krishan Gupta: I intro, 

duce the B 11

* Published in the Gaaette of India Extraordinary, Part II—Section 2, 
Htsd 28-4-SB.
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CO-OPERATIVE SOCIETIES (FOR 
UNION TERRITORIES} BILL*

^  fii? (*sm ) :
n̂h'CT", #  *HFT ^

snfinr *tVr *J ^n$vitt
flf*rRnft %■ fa$nr

*rr^r £ 1

Mr Deputy-Speaker: The question 
is*

“That leave be granted to intro-
duce a Bill to consolidate and 
amend the law relating to co-ope-
rative societies tor the Union 
Territories"

The motion was adopted 

•ft STÊ r 'FCTT f  I

14LS4 bra.

CODE o r  CRIMINAL PROCEDURE 
(AMENDMENT) BILL (OMIS-
SION OF SECTIONS 107, 109 
AND 110 AND AMENDMENT 
OF SECTION 161)—Contd.

Mr Depnty.Speaker: The House 
will now resume further discussion 
of the notion for consideration of the 
Code of Criminal Procedure (Amend-
ment) Bill, moved by Shn Jagdish 
Awasthi on the 14th August, 1959 
Out of 2 hours allotted tor the dis-
cussion of the Bill, 1 hour and 58 
minute* have already been taken up 
on the 14th August, 1959, and two 
minutes are now available for its 
further consideration, today.

Shri Datar is to continue his speech.

(Amendment) JEN!!
Shri Bra) Raj Singh (Firoxabad): 

May I point out that the other day* 
while the hon. Minister waa flpNrit- 
ing—

Shri Datar: I myself was going to 
make a reference to it.

Shri Braj Raj Singh; Not a mere
reference; he must apologise for it

Mr. Deputy-Speaker: Let the Min-
ister have his say After that, if the 
hon Member is not satisfied, and ft 
he wants to say something, he might 
■ay it then

Shri Braj Ra) Singh: Repeatedly he 
stuck to the point that Shri JagdtA 
Awasthi had tried to—

Mr. Deputy-Speaker: The hon
Minister says that he is going to refer 
to it

Shri Braj Ra) Singh: It is not a
matter of reference It is a very seri-
ous th ng He must apologise uncon-
ditionally

Mr. Deputy-Speaker: If he does not
apologise, then what happens?

Sbri Braj Raj Singh; Then it is all 
right

Mr. Depntv-Speaker: Let us listen
to the hon Minister first

The Minister of State in the Mini*, 
try of Home Affairs (Shri Datar): 
Had the hon Member allowed me to 
speak, I would have referred to it in 
a few minutes I would have made 
the position very clear Now, I aa 
sorry that my reference was wrong. 
There was no derogatory reference 
bv the hon Member to the Constitu- 
tution

Mr Deputy-8peaker: Is the hon. 
Member satisfied*

Shri Datar: There was some ins. 
tance relating to the Code of Criminal 
Procedure, etc I am not going to

•Published in the Gazette of India Extraordinary Part H—Section X
■dated 28-8-58
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~'dH to it. So far as the reference
U1 question is concerned, it was e11-
rircly wrong. I am withdrawing that
reference. That satisfies the hon.
Member. 1 hope.

Shri Braj Raj Singh: He said twice
that "I am very happy that th is
time " etc.

~Ir. Deputy-Speaker: Twive he ha"
~aid that he was wrong.

Shri Bl'aj Raj Singh: Ht.: said, "1
was almost amused to find that this
iim( ihe hon. Member has started
swearing by the Constitution in the
£(:!1SP ." He was then interrupted.
It :,l:(:lnS as if he has never sworn by
the Constitution.

Mr. Deputy-Speaker: What does
':h, hon. Membe-r desire now?

Shri Bra] Raj Singh: He said: "If
I l'~member corrcctlv, my hon. friend
wanted to burn ;; copy 01: the Consti-
lution"-:l portion of the copy of the
Con~tittltion here, in this House. He
.;aid tur-thcr. "I remember and
I speak quite correctly that
;11:'was stopped when he made certain
references. He wanted to sav.
"the Constitution" but he was inter-
rupted.

:ii-Iy point is that it is not enough to
say now that he withdraws his re-
marks. Such remarks should have
never been made by him in this
House This i~ a very serious thing.
It j,' sacrilege to say that it Member
wanted to burn a copy of the Consti-
tut ion. He must apologisc uncondi-
t.ionally and must show the largest
amount of regret.

Mr, Deputy-Speaker: I agree that it
~s ~ serious matter There is no doubt
about it. But r do 1'01 know what other
method can be adopted. He has said,
"1 withdraw it. 1 am sorry for it." Is
it not enough apology? What else can
an hon. Member demand of him in
ihis House. He has said that he was
sor ry that that statement was incorrect.
He said he is withdrawing it. So, if
thr. hon. Membe-r is not satisfied what
else can we do? When the Minister
says that he is sorry for it, "I with-
draw ~t and I was wrong", then I do
not th ink there is anything left.
192 LSD-6.

(SAKA) CriminaL Procedure -1914
(Amendment) Bill

Shri Easwara Iyer (Trivandrum):
We take it as an apology.

Shr! Datar: May 1 add one thing'?

Mr. Deputy-Speaker: would
request the hon. Minister not to refer
t.o it but to continue his speech.

Shr] Datar: Now, so far as the
main points regarding this Bill are
concerned, I was pointing out that it
would not be possible for Government
to accept such a Bill of a sweeping
character. What the hon. Member
wants is the deletion of sections 107,
109 and 110 from the Code of Crimi-
nal Procedure. As regards this aspect,
in the Bill itself, portions of sections
107, 109 and 110 have been added. 1
would not go into the details.

Si-ct ion 107 i~ of a general nature.
"Any person is likely to commit a
bre-ach of the peace or disturb the
pub lie t rnnquil lity. Therefore, such a
pr ovis.on of a preventive nature is
absolutely essential. It is not confined
to a:1Y class of persons. A number of
hon. Members here spoke about what
they called the abuse of the powers
under sections 107, 109 and 110. May
I point out that these preventive pr~-
visions are of a general nature and for
the purpose of maintaining law and
order Government or the magistrates
must have power to check the doing
of certain acts before they arc done.
So, they are what arc known as pre-
vcntive sections of the Code of Crimi-
nal Procedure. Under the circum-
stance". especially when they cannot
apply to a particular class of persons
unless by their possible acts which
come- within the mischief of that parti-
cular section, what is the purpose of
this Bill? This aspect may kindly be
noted. If there is a likelihood of a
breach of the peace or disturbance of
public transquility, I hope mv hon.
friend would agree that bn'ach' of tht,
peace or a disturbance of public
trauq ui ll ity is a thing which has to be
avoided and which has to be nipped .n
the bud as early as possible.

I pass on to the next two sections to
which the hon. Member referred,



49*5 Cod« of A ^U S T  28, jjg f  t Criminal Procedure 4916
(Amendment) Bill

Soction 109 Bays* “ any person is 
taking precautions with a view to 
committing any offence ” The 
offences are defined in the Indian 
Penal Cade and the prosecution in such 
a case has to prove that a person is 
trying to take precautions, for instance, 
by hiding hu> presence—that is one of 
the tilings provided—with a view to 
committing any offence, if any such 
conduct is found on the part of any 
particular person, that person will 
have to be proceeded against with a 
view to prevent his committing an 
offence. Prevention of an offence is far 
more important than allowing the 
offence to be committed The words 
“for committing any offence” may 
kindly be noted

Section 110 deals with habitual 
classes of offenders It has been 
stated here ‘by habit a robber 
house-breaker thief or forger* 
Hus section does not deal with 
the cases referred to by hon 
Members There are unfortunately in 
every society members who are of an 
antisocial character, who want foi 
the purpose of self-aggrandizement, to 
do certain acts by way of robbery 
house-breaking, theft or forgery The 
words used are "by habit” That 
means not a single act, but a course of 
acts, that is absolutely essential The 
words have been repeated in sub-sec 
tion (b)—“by habit a receiver of stolen 
property” When a man is a habitual 
receiver of stolen property he is as 
bad or even worse than one who actu 
ally commits theft So, when it is 
found that a man is habitually carry 
lag on these things eirtain preventive 
actions have to be taken Sub-section 
(c) says “habitually protects or harbo 
ur* thieves or aids in the concealment 
or disposal of stolen property” So 
in every sub-section there is the word 
“habitually”  or “by habit” Sub-sec 
tion (d) says “habitually commits, or 
attempts to commit, or abets the com 
mission of, offences involving a breach 
of the peace” There might be persons 
who might be dangerous and despe-
rate, so as to render their being at 
large without security hazardous to the 
community

Hon. Members referred to certain 
cfcses. Had they given particular 
reference, I would have looked into 
t^em, certainly with a view to see whin-
ger there was any abuse at aH la any 
e*se, even apart from my looking into 
*He cases, there are in such cases fur-
ther remedies open to the person con-
cerned The remedy would be by war 
°t an appeal An appeal has been 
specifically provided so far as most of 
{hese provisions are concerned

Shri Narayanankntty Meson (Muk- 
^dapuram) There is no remedy 
“gainst misuse at all

Slui Dat*r. it u  not sutoaeoi mere- 
Iv to put it in a general way.

Shri Narayananknttjp Men on. 1 point- 
' q out to him the particular case 
where a man’s security has been asked 
tar, he executes an interim bond and 

case proceeds After a year, the 
whole security becomes infructu- 

olis and he is discharged, because there 
JS no evidence What is the remedy 
f°r that man against the harm done ta

Shn Datar. The hon Member refers 
t0 these eases m a general way 
H he gives me full details I am 
Prepared to look into it

Shri Khnshwaqt Rat (Kheri) What 
can you do’

Shri Datar To the extent that ts 
ntcessarv, administrative action can 
a,so be taken

Shri Braj Raj Singh The Minuter
JSked for specific reference My 
*riend, Shn Prabhu Narayan Singh 
Mentioned his specific case While he 
was in Banaras, he was challenged 
u,ider section 117 Cr PC only with a 
V1cw to preventing him from taking 
P%rt in political activities So many 
Assembly Members of UP werv 
challenged under section 117.
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Shri Khnrinraft Ral: What about
your offer to enquire* (Interrup-
tion*)f l  *f «nr v c  % fW  w

t«\9 (^v)
% tlftr wwr ift v r  t| 1 1  ^  nip# 
■v̂ r n v fir  f t  *f ^
* ff t, ftmre i  %few
tirejr nff vfinr
fc*  n$ | fttK Jrtt wftur $ftn (  i

trw  wjri (*T5*r) 
vfhc<mpr^4$e«R*erar ^prr ^rrrr 
f t  vt^VftwwRr
| lf«N V S n F V % | l «i n  ftPT <F 
i f w  wWf ^  <nsnr7r f  «r$ wjw sqsr 
« « i  WPPft *RT i *sr fa* «RTT 
«Rprr«»f TOR T f<T 5HV <**TT

**ro fa <wr, *rwt—- 
*gn <nsr w m ro  t o *  *fl*r 

3fw $, « ja  **r «n#f to *  % q*« 
*r% I, *j?r w r Tt v  f?w 

n «nfr» an% $— to  ?t*nr %  
*T* ^  ftTWT T O W T  W  iTO! 

I t  Hwra

■awrr-rer *otN~ **t s f̂ tt t M  
*»*IT I

vt m s n m  m  w fa fa *

OTT®CTR '3'T *PT WS7W tTt
farfror *rnpr *  if  s fc  vnr *  fe n  $ 1 

n»w5ww,aif ^**rfafaf%Shr 
^prr
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Shri Datar: Hon Members are

bringing out certain cases Here we 
ate concerned only with what can be 
stated to be the legislative aspect of 
tfite matter

Mr. Deputy-Speaker If it is the
desire of hon Members that I should 
ask the Minister to sit down, I will do 
that Should h e  continue o t  not*'

Shri Khnihwaqt Ral Lrt him con-
tinue with the offer

Mr. Deputy -Speaker: He has to
sa\ w h a t e v e r  t h e  h o n  Members 
desire*

Seme Hon. Btanben: No, Sir.
Shri Datar: The particular types of 

cases referred to hy hon Members are 
m connection with certain agitation or 
agitations They have not made re-
reference to other normal ordinary 
(.ases where certain offences of a seri-
ous and reprehensible natuie are likely 
to be committed I understand their 
reference to certain cases which for 
facility of reference we shall call “poli-
tical cast's' But so far as the general 
trend of such offences or possible 
offences is concerned. Government 
must be armed with authom> to take 
preventive action against such anti-
social people I hope the hon Member 
ngrees so far as this is concerned

Regarding the provisions of the Bill, 
he wants sections 107, 109 and 110 to 
be completely removed from the Cri-
minal Procedure Code He will 
kindly contemplate the dangerous 
possibilities if such sections are com-
mitted altogether I would submit 
that the Bill is more sweeping in its 
nature than what the hon Member 
has in view

In respect of cases which might be 
called political cases, naturally 
two things have to be noted 
One thing is that the agitation, public 
agitation or whatever it is, has to be 
carried on so as to avoid a breach of 
the peace or distrubance to public 
tranquillity In such cases, apart from 
other things which they have in view, 
action can be taken only provided 
there is the possibility in the case at
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such political agitation, of its getting 
out of control I would appeal to hon 
Members here that we are not sitting 
here as party members or anything 
like that I am appealing to the hon 
Members to understand this particular 
aspect

It is true that whenever there are 
certain public questions, it ought to be 
open to the party that is aggrieved 
with the policy that the Government 
follows to express its views unequivo-
cally That is understandable But 
they should also take care to see that 
if they carry on an agitation, if they 
are holding certain demonstrations 
wAicA are M efy to go deyona* trie 
limits of control—I am purposely 
underlining this express—then Govern-
ment will have to step in foi the 
purpose of protecting the peace, or 
avoiding a disturbance to public tran 
quaillity It is in such cases that diffi-
culties arise 1 understand that there 
are often times questions on which 
certain parties hold very strong views 
But while hf VI i r  strong vitws and 
having certain demonstrations in con 
templation ‘ bey should also considei 
the possibility of such demonstrations 
getting out of control, and only when 
there is such a reasonable possibility
—I am prepared to put that spcciflcal 
Jy here—that the Government as the 
protcctor of law and order, will havt 
to step in Often times., when such 
agitations are being carried on, we 
talk m terms which aic not necessanlv 
temperate, of U n times we speak on 
Occasions m a spirit of excitement, 
and such excitemcnt or such inflam-
mable speeches are likely to have a 
worse effect and m some, cases—I am 
not here referring to any particular 
sort of agitation—what is spoken of 
amounts almost to, say, defiance of 
the orders or disturbance of public 
tranquillity In such cases, the hon 
Members are aware that carrying on 
the agitation

Mr. Depnty-Speaker: If I may inter-
vene, there is one thing The hon 
Members on this side have argued that

these sections have been abused, their 
application has not been on proper 
occasions and the hon Ministet is 
arguing what the intention or the 
objective of the legislation is There-
fore, these two are the extremes Bon. 
Members wanted to know whether in 
the administration or application of the 
section, as has been done by the exe-
cutive, we can formulate any safe-
guards so that they may not be abused, 
as has been done in the past

Shri M. G Jain (Kaithal) It is the 
experience of not only the Opposition 
but ours also

Shn Datar: I am pointing out the 
possibilities of the Government being 
tompelled to take action That u the 
Reason why I made a reference to this 
When the situation is likely to get out 
of control, then some power must be 
vested in the authorities to take 
action That is one thmR

Mr. D eputy-Speaker It w ould be 
agreed that there are occasions when 
actions undi 1 th ise  section* become 
necessarx and action has to be taken 
It w ould also be agreed that there are 
tm  v occasions when these h ave  beer 
ttbuseci and so then is an appiehen- 
*ion

Shri Datar There are some occa-
sions I would rathci use the term 
somi occasions

Shri P. N Singh The> used to 
‘-heck even thr normal political acti-
vity

Shn DaUr So far as the first part 
is conccrned, I have made it clear So 
far as the second part is concerned, 
Vhenever in the opinion of certain 
parties these are likely to be abused, 
'here are two remedies One is that 
thej tan take up the matter to the 
appellate authority, the matter can 
be taken up even before the High 
Court

An Bob. Member: It remains peod-
ing there for one year
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Mr. Deynty-Speaker: He u coming 
to that point

Shri DMw: So far as these cases are 
concerned, where it has been proved by 
the Judiciary that there was an abuse 
at authority, then what we do is this 
In the case of proceedings under the 
preventive sections, or whenever the 
re are criminal cases, sessions cases etc 
when the magistrate or the court, as 
the case may be, feels that there has 
been an abuse of the powers or there 
has been harassment, then in that case 
we look into the matter And in all 
the cases m most of the States, so far 
as we are concerned, wt always take 
account or cognizance of the adverse 
remarks about the executive authority

etc and satisfy ourselves as to %he 
ther those statements those judicial 
statements have a real foundation m 
any sense or whether they are made 
entirely m a casual manner And may 
I tell the hon Members on both sides 
thBt whenever it is found that an> 
police officer has acted in a manner 
which is not covered by his> authority 
then we take strong action against 
him In some cases we proceed against 
him departmental^ In other eases

Shri Jagdish Awasthi iBilhaur) 
Thev ai e gen era lh put in other posts

Shri P N Singh In our State thev 
are promoted

Mr Deputy-Speaker The hon
Membei hall have another opportu 
nit\

Shri Datar In some cases we even 
prosecute such officers when we find 
that very serious inroads into the cri-
minal law have been committed by 
these officers

Shri Narayanankutt> Menon if
you can point out one instance where
• police officer has taken action under 
scction 107 and you have prosecuted 
him for misuse of authority we will 
withdraw the Bill

Shri Datar: It is not sufficient to 
say in a general way that there has 
bien an abuse of authority

Shri Braj Raj Singh: In Mathura 14 
Socialists were going just to demons 
trjate before the Minuter They had 
orfly expressed their intention to 
demonstrate before the Minister Be-
fore the demonstration could take 
pjace the police arrested them, put 
them into the thana and everything 
wps done

Shri Datar My simple answer is 
th^ If in view of the particular 
situation there arc dangerous possibili 
ti£s behind this demonstration, then 
action has to be taken All demons-
trations are not harmless All demon - 
^cations, are. nnfc necessarily innocent

Shri Braj Raj Singh Only 14 
people

Shri Datar Perhaps it is likely that 
t^c leaders of the demonstration may 
of may not contemplate it, but the 
Government 01 the protectors of law 
ajtd authority have to contemplate 
the possibilities of threat to public 
place Therefore I would submit 
th'it in such cases naturally Govern 
ment will take care to see that legiti-
mate rights are not interfered with 
biit when such demonstrations have a 
possibility of getting out of control in 
d manner not necessarily contemplated 
by the agitators or political people 
Government must have the authority 
-(> take action

Then as I have pointed out, there is 
rifi appellate authontj and in appro-
priate cases whenever the Judge him 
s£]f or the magistrate, makes com-
ments, we take account of them and 
v/e make further enquiries and we 
either place him for a departmental 
enquiry or, m a case where the evi 
dence is sufficient, we even prosecute 
aiich officer But may I tell you that 
oich instances are not many There 
flight be some instance here or there 
/tlso, all State Governments are fully 
seized of this question They are anxi-
ous to see that the police administra-
tion is as efficient as possible There-
fore whenever there are such real
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instances, we shall surely look into 
thoee matters Then, as this is a sub-
ject which concerns all State Govern-
ments, action has naturally to be 
taken by the State Governments We 
come into the picture only when it is 
a concurrent subject So, the views 
of the State Governments afeo have 
to be taken into account

But we find that the hon Member's 
proposals are of such a sweeping 
character that there can be no possi-
bility of any State Government agree-
ing to the principle of the hon Mem-
ber's proposals It is for these reasons 
that I have to oppose this Bill
IS hrs.

Shri Braj Raj Singh Is the hon 
Minister prepared to at least assure 
this much that this section 107(17) 
will not be applied to suppress politi 
cal agitations, that it will not be 
applied to arrest political leaders of 
different parties from their houses and 
from their offices and that it will not 
be left to the police officer or to the 
sub-divisional magistrate to judge 
whether breach of peace is to take 
place if the man is not arrested7

Mr. Depaty.Speaker Should tht 
Sub-Inspector on the spot write to tht 
hon Home Minister to tell him whe 
ther

Shri Braj Raj Singh 1 am saying 
about only political agitations

Mr. Deputy-Speaker It would be 
judged on the spot I agree with him 
that there are really possibilities of 
abuse Abuses have taken place I do 
not rule it out I know of those cases 
and I agree with him But how can we 
remedy it here? That is the question 
that baa to be seen The hon Minis-
ter says that simple deletion of this 
acction is taking the other extreme

8t o  Narayanaakotty Menon: what 
•hout section 181’  There is another 
l*rt of the BUI about which he has 
not said anything

4923 Cod* oi Crttwnal Procedure
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8hri Datar: I am obliged to the 
hon Member

So far as section ifll is concerned, 
it  deals W ith  the statements or the 
collection of evidence Under the 
amended Code of Criminal Procedure, 
which was amended by this hen 
House, it  has been made clear that 
so far as the FIR and all other docu-
ments collected during investigation 
«re concerned, copies thereof have to 
be given to the opposite party This is 
one of the most important and salutary 
provisions that have been introduced 
through the last amending Bill, I be-
lieve, of 1955 You will find 
that within a few days after the caac 
has ‘ been started, all the documents 
will be made available to the oppoaite 
party including the FIR In feet, 
some of the State Government* have 
been finding this particular provision 
of a highly difficult nature in the 
sense that so many copies have to be 
prepared They have to establish a 
special copying department Some of 
the State Governments are not very 
happy about it But for the purpose 
of the point that the hon Member baa 
made, I pointed out that a copy of all 
the statements under section 181 
would be made available to t h e  accus-
ed ‘Hiprefore there can be no posai* 
bility of anv tampering with of either 
the FIR 01 th e  other statements l a  
other cases also these statements and 
FIR go to the magistrates My infor- 
(nation is that as soon as a FIR is fll- 
ed, copies thereof go to the magis-
trate

Shn N&rayanankutty Meaoa: Sec-
tion 181 does not deal with FIR at all

Shri Datar- Actually we have got 
our rules and according to these rules 
they are sent to the magistrates 

Shri Narayaaaafcotty Kaaaa: 1 do 
not know if it is your rule, but as Cur 
as the Criminal Procedure Code is 
concerned, section 161 does not deal 
with FIR It deals with evidence re-
coded during the course of Investiga-
tion



Shri Date; la important cues, 
like in cognisable cases, copies are 
Ant to the DSP or the Superinten-
dent of Police as the case may be

Shi! ltanyaawlntty Menon: He
made a very wrong statement of law 
There is no rule which makes it in-
cumbent upon the police officer inves 
tigating the case to send a copy of 
the case diary to the magistrate until 
the stage of the filling of the charge 
sheet »  there The whole speech 
made in support of the amendment 
was that the possibility of misuse dur-
ing investigations is there There is 
no rule at all under which the Ins 
pector should send a copy to the 
magistrate

Shri Kami Reddy (Cuddapah) 
When the remand report is sent to the 
magistrate he must send the state-
ment

S h ri D atar M> point is

Baja Mahendra Pratap. 1 want to 
*»sk the hon Minister one question 
Can you add one more clause saying 
that MPs and MLAs will never be 
arrested in any case’

4925 Co4* 9t  JBHADRA «,

Mr Deputy-Speaker That would 
lead us to world federation then

Shn Datar What 1 havt pointed 
out here is that whatever evidence i«- 
conceit'd under section 161 tic copio 
thereof will be available to the accus 
ed as early as possible before thi 
case actual]} starts That k  the 
greatest safeguard against possible 
tampering with of the documents 
Cases of tampenng with are extremelj 
lew May I tell the House that such 
rases are not many* Sometimes

Pandit Thakor Das Bhargava (His- 
sar) Tampenng with always take*- 
place before the case goes to the court 
Copies are supplied in the court

Shri DaUr: In the court, enquirj
is made whether copies have been 
received at the time when, for exam-
ple, a charge sheet is filed

lw i 15AKA) Criminal Procedure 4936 
(Amendment) BiU 

PsnH Thaknr Das Bhargava: A
copy is given when a person is ehal- 
laned At that time he gets a copy 
but the tampenng with takes plaea 
before that

Shri Datar: Let my hon friend
state how many cases are there in his 
long expenence in which such docu-
ments have been tampered with. 
Otherwise we speak more or leas in a 
manner that we think that there is 
something

Mr Deputy-Speaker: The hon.
Minister should not address this ques-
tion to the lawyers They have 
always been appeanng for the accus-
ed

Shri Datar. Here he is an hon. 
Member of this court He is an advo-
cate for the whole country Therefore 
I am quite confident that he will give 
us a correct opinion

There is one point that remains 
The contention was that the copies 
should be sent to the district judge 
I think it is the sessions judge which 
possibly he has in view So far as 
that is concerned, it is not necessary 
to do so m all cases Imagine that 
he wants the evidence m all cases to 
be sent to the sessions judge Now the 
cases are more than a lakh, or even 
s o m e  lakhs m a number of cases The 
district judge or the

Shn Narayanankntty Menon. One
lnkh in one district7

Shri Datar No, no Whatever it is,
th< number i<. extremely large

Shn Narayanankutty Menon. Ac-
cording to your own statement the 
maximum in a district court comes to 
verv few cases and not lakhs

Shri Datar He wants all these 
cases to be sent to the distnct Judge, 
even whether they come to the district 
judge or not Let the hon. Member 
understand its wide implication* Be 
wants
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Shri Naxayaaankutty Menon: We
expect a reasonable reply at least, if 
the Government is not accepting it.

Mr. Deputy-Speaker: He is reply-
ing. AVhether it is reasonable or not

Shri Datar: Let the hon. House
see clause 3.

“A  copy o f the police diary, the 
information recorded under sec-
tion 154 and 155 and the state-
ments recorded under sub-sec-
tion (3) o f that section shall be 
sent to the district judge.”

That means that they have to be sent 
in all possible cases and not only in 
those cases which are finally to go to 
the sessions judge. The hon. Mover 
has not limited the provisions o f his 
B ill to any particular class. In all 
cases, even if it might be a petty 
case . . .  •

Shri Narayanankutty Menon: W ith-
in the jurisdiction of that court.

Shri Datar: Even that he has not
said. My objection is more fundamen-
tal. So far as the sessions judge is 
concerned, he is a judicial officer, he 
already has a lot o f w ork and it would 
not be necessary, neither would it be 
desirable, to send all these papers to 
the sessions judge as it is. Now if the 
copies £u-e given at an earlier stage 
to the accused that would serve the 
purpose that he has in view.

Shri Braj Raj Singh: Are you pre-
pared to send them to the magistrate?

Mr. Deputy-Speaker: Shri Awasthi: 
I hope he will be very brief now.

Pandit Thakur Das Bhargava: A
question was asked of me by my hon. 
friend. W ill you allow me to answer 
that?

Mr. Deputy-Speaker: The answer
is not wanted now perhaps.

Criminal Procedure 4928 
(Amendment) Bill

Pandit Xhakur Das Bhargava: K he
does not want it, it is a different mat-
ter. But if he wants it I w ill be ready 
to give it.

Shri Braj Raj Singh: Let it come.
We shall be very much enlightened.
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Tt SR*IT *T ffsm % fa** *tft 
*rtr w m  * m  ftmT 5«r«T $ i

A ^nrom g fr  forc *  t a n  >ft
•*19 V̂ <1*$  ̂ 4*1H 1>(0 Vt >ft tfW
zvrft w  %ttr xFimft- ^  trrit fappft 
f t  Vf fa&  ^  ^ ft ^ ?*nt fcr ft  
■fftra ^ xftr s*  t o  ^ m x  sr^r 

p w  | *5 jt&t f t  in 
mar *t ^  p f t  ( fw>? * r  s^r^t A 
tin  ?oJ, \*l xttr ?*V sfj ^ T
$  SJTOT $**H «TC *3IT f|ft% qpr 
gfrrsr arm s ^ t h  fam sttctt t$t $ i 
wr *f %nwt «MMra> fa spnr ^  jfa** 
%  *  to t  t r  f  * ftr 5*ttt ?r>fT r

f v f t  'TT g fa« » N  *T 3ft fR ^ tr 5  <*£ 

ftp 3Wpt q r  <fr *risft t .  

^ ffp f3 ??«T t« iY ? :tr^ ?w n  i m  
?Ŵ TT W fTT TOT f  I

5fwr ♦ it? >5*r | ?5r w  ?  <?Yr -sr 
^  fRW ^  (II ^

5ftw It ^  «R% ^**ft? T^r (  fa 
mi w  w n ft vr tfft «nr ^ » f R  
* ^ '  ^  gfofrrer <ny y w ^ r^trw t 

iftt tt̂ T % irpzit % fff ̂

<At 4  «r̂ t <nwrn fv ^*nt »rtt *fl(tar 
vt ^  ftrfirrtVjfiw <(faftiH<e 
?wt *r ^ t  i  * p  * *  yror if ’  trit 
i f r a  m  artw *rr <w% f
ft» 5^W f?T SVTVt VT fiR|»fV fFUfhr

i

»mft aft #  m ft fa vrrr
t« « , \ o i ih x u *  x m * $ i& ttih  
?mnr f*rrt r̂arsr *  ^  v m m  f a  
omnft eft A *??it ̂ rT?pmr g far «rmwt 
«ft swtn ftm w r  f  far ift srrrf, 
w*r* i $ T O ti f  fa %m

sr̂ sft ♦ invvt i 'v sst  Rctt
5TT>T eft «T  ̂ VT »f Re, farf 
wppft f«>e »frmrt %

»̂rt v  jf? ftn tftr n «*m?n g fv «nrr 
m t f t  ftwKt % 3h r  cfr m«m 
tmjsr ft  fa  fafti ftvrrm  sjfin 
?5T »̂>mt r  *n?T5?T #?n h «ri  ̂ i 
M t ’ft wp V to? ftn ^n fa  
ffWTK h g s u  i t  *  f r  »wror qf ji trt 
4fc I fTri- Rep* T̂FW  ̂ ^  «FPJ5ft 
vi fjHin Pr ?<ht j w m
i  ^nft r ?  f>rr r̂rf̂ -qr t ^tt vs 
W ^rr *tt % fa w  aw gfjw ^ ^ p -
Sflgt R̂T $ ?w WN W «T̂ *ft VT 
rw wrr 5?np « fw m  ^r?rmT ^  w* 
<r^ i ?*rf^ «tpt m ^ ^
if fa *tot* ^ % %xri ww ?ft ftpr n  
<rpmt f t  ?tt *r fa r  «M t
vt Str^tfw i

W^f^^qr?^5T<T?TRHT=flT 
r«mr «R Irftf «fh: ?m?f¥ *rT7T «t 
f^r^r ^  v i  »w vrr 
sprat f t  g^rr ^  <nft j  
wrr # *r? «rnn vr*rr fv jf^r* i»r ?v»ff 
afft in? v * m r  frNt, *rn»r f  i vnl*<#
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spBW ’WFfS HR*
dhr frtim m  farcnft f a  *farr $  f a  f r  

« i f w  «n *T fts *fo r a  t o * *  
«pp- m  j n  vtstt * n i t  $  a t f *  *rrm t 

^ f s r i f t f i w  l

«nft * p fr a f t * : jK fo T * $ r « r T fa  

fiwft *ft # arm  p fv ts  m »jjfar
*  <F5Htt f ^ a r  ^  faarr i  f a  * *  

s'&m’f vrx?fnr *rfjrrpr *  *fr»fr *t 
■jft « ifw r a  v t  «nr«eV tft

* i  ^ w r ?  i «n r^ rrp r%

fv\ ^ p r  to  ?  fa *rm xjst qflrere 
*  * w  «r fa?rfr enrfWV v r  i t  % *

5nmaT g %  it w? stR’fto fffinsrR ^ 
\ «%  ?® e «rV  \ * e  * t  

% fira q’sfprr f%̂ rr ?  *frr vrrcftv 
«rt aft «rfar v t  Jĵ r

VHMI *ft 3 HTt J7V rPT-f *t TO FRThTT

wr fw r f  i *n*p ^Rn % fir 
HTVP- TJ *Tf4*TR T*T eJTRT f  tft* 

TO SJTTCT «3JT*t f, I FT  ?<5TSft *FT

vnpft- ftRrw *  TfTT % f?w n m  
^  *  *T5ftiFT fam | I V TiJHT
=5TTj[<TT £  f a  o t t  jp t q ?  y r f r e i r  
^  w rnt; w  ffrr TT f̂t
•p ’TV  *T *t g t  3THT m fc q  t

w r  ? % ? t i  frmt ’̂T «p Nw
* *  w i  jj$  j r?t  vr fa qfiw srRfnrr, 
wRssrntft *  art **r*r irert ? in
*W*T VTVtiar ?rafr t  ***  9WT TO 
<wt »nn $  fa  t o  y ^ t  * h * ih  ?*r % 
t  fapwrfa ^rfacr % ^  ^trtt

t o ^ r < w r 5 f a ^ a r f a r  

f w w  fa <^0 w t«  WR» H !Tnr 5TV 
^twi ^Hvt ,m  w fr  f  iftr 

p̂tr ^  ^  ^ i vsfei# ^  ^T?m g
fa f l  « w t  am? faw^ 5fa»r 
^  f r f t ?  wrtit f  ^ rtft f jv  ntn'V 

I w  anr *  **r w i % v *n  <qp* 
awr<ftT»»fa^fV«nrwT^ arwfft

V 1881 (SAXA) States iUorgamsa, 4934 
Han (Amend-

ment) Bill
f a r fo frrq» q %
<Wt 1 %r*ft 5RW X vrft tan: v*sefr 
?  1 ^  *rft $  ^pfr «?v vrfr 
f i r f t j w  *rfare|? %  »Tff am ft t  ^  V  
v r f t  j f i r o  %  «r^  an?Jt 1 1
tit* u ?  ^ i t  a n m  |  fa^<jfa *  T^ »aft^ fet  
I? w v  (  n*nc g fin r  s v  i t  w r |  
« r c  i f t  » n r ^  > r^ ft i  ?ft #  w  ^  
I w f f  ? n f t «  ^  < ^ w w  « r  f » *rfc 
w r t t  tit s jfa fa fa  * r r  1 •#! am?
^  *15 *T«fU ^ T f t  <ftr j f r w
W  ffr? % ^x%spr «U  efaften Ĥ t
VT »WRft I Wfajf V MTfBT % fa  4* 
»T5f t ^ r  t t  f e n  an*? 1 ? *^ t " V R  
h «if?r stp t f t * n  <rtr aft jfH ^r w p  
v t  | ^ « w k  v r r f t  |  <tt § h  « r p r  
®pn l ^ >̂<ai ^ ftp *ii\
W w  ^  s r ^ t  f a * n  t  z*  «rr ^  
»T«ftTcrr %  m«r ftR T T  * t « n  «frc a w  
*raKR at t o  t o  
f a  t o  ^  ^ftar f  *n  «f<t 
w k  aft ^ r  fftn  t o t  f f f a w R  w

fltr Sffatl'T VT Hl*l ?|VT f c
t  ^  ŵ Bm: to  ̂  f  ^  *
Mr. Deputy-Speaker: The question

18
"That the Bill further to amend 

th e  Code of Criminal Procedure, 
1898, b e  taken into considera-
t io n  ”

The motton toas negatived

15.09 hrs
STATES REORGANISATION 

(AMENDMENT) BILL 
(Amendment of Section 51)

8hri Kaswara Iyer (Tnvandrum): 
Mr Deputy-Speaker. 1 beg to wove:

“That the Bill further to amend 
the State* Reorganisation Act, 
195<S, he taken into consideration."

By this Bill, I seek a clarification at 
section 51 of the States RecagMjMttm
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Act otf 1956 which relates to the teat the immediate establishment at a
<rf the High Courts. Section 51 of the High Court Bench at Trivandrum,
States Reorganisation Act consists of 
three ports The first sub-section 
deals with the principal seat of the 
High Court in a newly established 
State or a new State within the mean-
ing of the States Reorganisation Act 
Sub-section 2 of section 51 of the 
States Reorganisation Act provides 
for (he establishment of a permanent 
bench or benches by the President in 
consultation with the Governor or the 
Chief Justice of the High Court Sub-
section 3 deals with what I may term 
in common parlance as a Circuit 
Bench, which could be established by 
the Chief Justice in consultation with 
the Governor of the State

In order that the House may under-
stand the circumstances that led to 
the introduction of this Bill by me, 1 
must take it to a consideration of the 
existence of a High Court in the city 
of Trivandrum Prior to the integra-
tion of the princely States of Tran van - 
core and Cochin, a High Court Wci» 
functioning in the Trivandrum nt\ 
for a pretty long period of over 
hundred years When due to political 
exigencies, the Travancore and Cochin 
States were integrated, the High 
Court's seat was transferred to Etna- 
fculam But public opinion at Triv«in 
drum and other places was so extreme 
and so strong that a non-official Bill 
was introduced in the legislature of 
the erstwhile Travancore-Cochin 
State for the re-establishment of a 
Bench of the High Court at Trivan-

15.22 hrs

[P andit T h ak u r D as Bhargava in th< 
Choir]

drum The force of public opinion 
behind that Bill was understood by 
the then Congress Ministry And 
since the establishment of a High 
Court came within the purview of the 
Central legislature, that is, the Parlia-
ment, an assurance was given on the 
floor of the State legislature that suit-
able measures would be adopted for

Subsequently, a Bill was introduced 
by the then Home Minister, Dr Kajtfrl 
for the establishment of a BancK at 
the High Court at Trivandrum, and it 
emerged from this House as Act U  of 
1953 The question was raised while 
that Bill was being introduced here 
whether the introduction of that Bill 
had been necessitated on account of 
political considerations. The then 
Home Minister assured the House that 
it was not out of any political con-
sideration, but it was bccause of his 
intention that justice must be cheap 

irnai b e  Jiutde rh*s>p U>
the common man, and, therefore, he 
would welcome the establishment of 
more than one Bench at different 
places in a particular State Act 3ft 
of 1953 was passed, and it provided for 
the establishment of a Bench of the 
High Court at Trivandrum in the 
following words

'Such judges of the High Court 
of Travancore-Cochin not exceed-
ing three in number as may from 
time to time be nominated by the 
Chief Justice shall sit at Trivan-
drum and exercise in respect of 
<ases arising in the district of 
Trivandrum the jurisdiction con- 
fered by this Act on a single judge 
or a division bench of two judges 

the Chief Ju«tKe mnv deW 
mine ”
So, m pursuance of this Act 38 of 

1953, a Bench of the High Court of the 
Travancore-Cochin State was estab-
lished on 14th June, 1954 at Trivan-
drum and it continued to function till 
1st November, 1956 when the States 
Reorganisation Act came into force

This House may now realise the 
force of the public opinion behind the 
establishment of a permanent Bench 
at Trivandrum, and it was in pursu-
ance of that public opinion which 
was voiced in more than one place in 
the districts of Trivandrum and 
Quilon that this Bench of the High 
Court came to be established there.
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But, subsequent to the State* Reor- 
gnaiwttoA Act, by virtu# of the opera-
tion of section 51, the principal sett 
of the High Court has been declared 
to be at Brnakuhun by the President’s 
order We expected that even though 
the principal seat was declared to be 
at Emakulam, the Bench which had 
been established under Act 38 of 1953 
would be continued by the promulga-
tion of a subsequent order made 
under sub-section 2 of section 51 And 
we hoped that there was no justified 
tion for the abolishment of the perma-
nent Bench which was functioning 
there till then, but unfortunately 
nothing happened The permanent 
Bench which was functioning at 
Trivandrum ceased to exist So, pub-
lic opinion was again voiced by means 
of an agitation which started at Tn 
vandrum from 9th February 1956 and 
which continued t 11 lBth February 
1157

In pursuance of the public opinion 
which hBs been voiced, I ma> submit 
to this House that all the lawyers of 
the district all persons, irrespective 
of their political affiliations all mem-
bers of the community whether thev 
belonged to the business community 
or to anv o'her walk of life joined 
together in protest against the 
abolishment of the High Court at 
Trivandrum AH the political parties 
whether it be Congress or Communist 
or PSP joined in the agitation, and 
the public opinion was so unanimous 
that it resulted in the Governor inter-
fering in the matter and assuring uc 
that a Bench under sub-section 3 of 
section 91 of the States Reorganisa-
tion Act would be established verv 
soon la view of that assurance, the 
agitation was temporarily stopped 
and a Bench undPi sub-section 3 of 
section 51 was established at 
Trivandrum

But, unfortunately, the then Chief 
Justice took he v>ew—I do not say, 
out of any political consideration— 
and stuck to the view that under sub-
section 8 of section 51 of the States 
Reorganisation Act even though a

Reorganisation 4938
(Amendment)

Bilt
Bench had been established at Trivan-
drum, yet it would have no institution 
powers In other words, the Chief 
Justice, for whose legal erudition, I 
have already stated I have no admira-
tion, came to the conclusion that this 
Bench which had been established 
could function only as a Bench to dis-
pose of the pending cases there and 
could not receive appeals, onginal 
petitions or other papers This 1$ in 
direct contradiction with other cases 
of Benches which have been estab-
lished under sub-section 3 of section 
51 in other States For example, in 
the Bombay State there is a Bench at 
Nagpur under bub-section 3 of sec-
tion 51 again, m Gwalior, in Jaipur,
111 Indore in Rajkot and in Delhi and 
in Lucknow, Benches under sub-
section 3 of section 51 have been func-
tioning as Benches of the High Courts 
ronccmcd receiving all petitions, and 
appeals, and if I maj put it in com-
mon p-irlance having institution 
powers But this interpretation which 
has been placed on sub-section 3 of 
section 51 rendered nugatory all the 
<“fToits of the people of the Trivan- 
dium district for the establishment of 
the High Court Practically, it 
became no H gh Court, althoi gh 
undi'r section 51(3) there is now 
theoretically a High Court which is 
sifmg at Trivandrum 

It so chanced that one citizen per-
haps urged with the desire to test 
the validity of the Ministerial Order 
that has, been passed bv the Chief 
Jus,1 icc. there, took up a revision peti 
tion before the High Court at Trivan-
drum and said “You must receive it' 
The Registrar of the High Court sa’d. 
.his court has no institution powers' 
Immediately that gentleman took it 
up m writ proceeding:, before the 
Emakulam High Court asking for a 
writ of mandamus to be issued against 
the Registrar for compel! ng him to 
accept the registry, because, according 
to me the interpretation that is 
sought to be put under section 51(3) 
is erroneous Unfortunately, the 
High Court of Kerala in a decision, 
which 1 have got here—111 original 
petition No 395 of 1957—said that the 
proper interpretation of section 51 (3>
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is that a Beach which has been estab-
lished under section 51(3) o1 the 
States Reorganisation Act cannot have 
institution powers. Although we are 
bound to obey the decision of the 
Kerala High Court, I can submit 
without fear of contradiction that the 
proper and the correct interpretation 
»  that section 51 deals only with the 
seat of the High Court and not with 
its jurisdiction. I would, with great 
respect to the Judges of the Kerala 
High Court, say that theirs was a very 
wrong and very erraneous decision. 
I hope the Law Minister, Shri A. K. 
Sen, who came over to Trivandrum, 
has also been in agreement with our 
view that it is a decision which, in 
the words of Sir Frederic Pollick, 
'must be kept in the book shelves’

What is this decision? Is it consis-
tent with the social justice envisaged 
m our Constitution? Is it consistent 
with the spirit of the words contained 
in section 51 of the S.R Act? Section
51 of that Act deals with the seat of 
the High Court. The first sub-section 
deals with the principal seat; the 
second sub-section deals with the 
establishment of permanent Benches, 
and the third deals, notwithstanding 
anything contained in sub-section ( 1) 
or sub-section (2), with the tem-
porary seat of the High Court

If the High Court goes and sits at 
Trivandrum, it immediately divorces 
itself of all jurisdiction to receive 
papers. Is this the decision? The 
decision says that we must act accord-
ing to the directions of the Chief 
Justice. Even a prima facie perusal 
of section 51 of the SR. Act would 
show that this House in enacting that 
section really intended it as an 
enabling provision for permanent 
Ben dies being established in different 
places in States and that such perma-
nent Benches or Circuit Benches, as 
are found in UK. or in America, must 
have all the powers of the High Court 
with respect to exercise of jurisdiction 
under article 226 or otherwise, includ-
ing all the powers to receive papers. 
What is the High Court going to do 
without papers? The Chief Justice

says that we must transfer the cases 
to his court It is an entire mala fi$e 
action in law. Its main fide would be 
seen in that although the notification 
which has been issued on 18-12-1954 
establishing a Circuit Bench at Tri-
vandrum is there, after all cases have 
been finished, he has not transferred 
a single case so far. It has been ren-
dered nugatory. The notification has 
not been withdrawn so far by the 
Government It has to be withdrawn 
by virtue of section 51. The Circuit 
Bench as a Bench under section 51(3) 
is declared to be there at Trivandrum, 
but it cannot function as a High Court

This es the position The hoa Mut- 
ister might say: why not test the
decision by taking it to the Supreme 
Court? Of course, I expect that ques-
tion will be coming from him Herr 
is a man. who as a plaintiff in a small 
cause case, out of enthusiasm for it 
took it to the High Court and incur-
red unnecessary expenditure. But so 
■far as he was concerned, he thought 
that public opinion demanded the 
incurring of that expenditure When 
the High Court has decided the case 
against him. it involves a huge expen-
diture for a single person to take it in 
appeal to the Supreme Court The* 
worst of it is that after the decision 
of the Court—that case on which this 
writ petition was founded has ended 
in a decree—it has been compromised. 
So, the matter cannot now be taken 
to the Supreme Court That is one 
aspect.

There is also another aspect Now, 
there is no Bench functioning. Another 
case cannot be tned 1 can quote over 
so many instances in which the Cen-
tral Government have moved on the 
decision of High Courts, and not 
necessarily on final decision by the 
Supreme Court. Take, for example, 
the decision of the Bombay High 
Court in respect of the Insurance Act 
There was an amendment to that Act. 
There was also an amendment sought 
in the Industrial Disputes Act on a 
decision of the Calcutta High Court 
The correctness of these decisions was 
not tested in the Supreme Court. So,
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why is it necessary that the correct-
ness of this decision should be tested 
a  the Supreme Court now? This is 
a demand of the people. It is not a 
mere technical interpretation. The 
entire people of the district demand-
ed it The pressure that has been put 
by the people caused the re-establish-
ment, under section 51 (3), of a Bench 
of the High Court as a High Court to 
function there and not for name’s 
sake. That pressure was understood 
by the Governor. That agitation also 
which continued subsequent to the 
Chief Justice’s decision that it has no 
institution powers continued till 
19-2-1937 when the elections were 
due. Then, it was thought by the 
people that their voice would be well 
represented through the Members of 
the Legislature So the agitation was 
suspended by the people. This was 
the most constitutional, most non-
violent demonstration by all persons, 
irrespective of age, sex, creed etc, 
who took part m this. They thought 
that the most constitutional way was 
to voice it through the Legislature.

Shri Vasudevaa Nair (ThiruvHIa) 
A real mass upsurge

Shri Easwara Iyer; Y es a real mass 
upsurge.

After the elections, the Chief Min-
ister of Kerala piloted a Resolution— 
an official Resolution—requesting the 
Central Government to establish a 
permanent Bench of the High Court 
at Trivandrum. It was supported by 
all Members of every party, even by 
the Congress Party It was not only 
unanimously passed; it was actively 
supported. In fact. Congress Mem-
bers and Praj a-Socialists who spoke 
said that the Resolution as worded 
was not strong enough The Resolu-
tion was carried without protest it 
was passed in April, 1958 and sent to 
the Centra] Government More than 
a year has elapsed since then. The 
Central Government have not made 
any whisper regarding that Resolu-
tion, not even a reply that they are 
negativing it. They cannot say 'Wc 
won’t establish a Bench’. There they 
took it up in the Kerala State, but

I, 1881 (SAKA) Jteorfwnlsatim 4942;
(Amendment)
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here they won't reply This is the 
attitude.

So, whether it is a permanent Bench 
or whether it is a Circuit Bench a*- 
a seat of the High Court declared at 
Trivandrum, we want that High Court 
to have filing jurisdiction or institu-
tion power as a regular High Court. 
The proper and most constitutional* 
course to be adopted is to put in an 
amendment to section 51 to clarify 
the position. The Nagpur High Courts 
which is a Bench of the new Bombay 
High Court, receives all papers. The* 
Circuit Court here in Delhi receives 
all papers. In Jaipur also, it was till 
recently receiving all papers. What 
happened in Jaipur? In spite of the 
protest that ha* been made against 
abolition, it has been abolished.

I would respectfully submit to this 
House that where popular will has- 
expressed itself and when the State* 
Reorganisation (section SI) has con-
templated the establishment of Circuit 

( Benches, there is no justification for 
the abolition of such Circuit Benches 
Rightly in Kerala, it was not abolish-
ed The Government took it up then 
because there was a unanimous Reso-
lution passed by the legislature

So, the amendment proposed by me 
■’ays m Explanation:

“Notwithstanding anything con-
tained in this section or any other 
law for the time being in force 
or any notification, rules or orders 
issued by the Chief Justice of any 
of the High Courts in any Static,. 
Judges and Division Courts of the" 
High Court for a State sitting at 
places other than the principal 
seat of the High Court whether 
under sub-section (2) or sub-
section (3) shall have power and 
mnsdiction to receive appeals,, 
original petitions and other pro-
ceedings presented or filed at the 
place of their sitting under sub-
section (2) or sub-section (3).”

This will cure the defect, if any, to 
the satisfaction of the Judges of the 
Kerala High Court who, with great 
inspect to them, have not correctly
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understood the principle behind sec-
tion 51 ol the S. B. Act It is the 
moral duty of the party in power to 
accept this Bill. At least, political 
morality demands it They have been 
consistently supporting this position 
in the Kerala legislature, saying tint 
such an amendment may be passed to 
enable the establishment of a Circuit 
Bench with full powers there And, it 
they oppose us, people will rcact That 
is all I have to submit

Mr. Chairman. Motion moved

“That the Bill turtJb&r ta amend, 
the States Reorganisation Act. 1956 
be taken into <onsideratibn '

Shri D. C. Sharma (Gurdaspui) 
Mr Chairman I whole-heartedly 
support the Bill brought forward by 
my hon. friend Shri Easwara Iyer. I 
agree with him that the Explanation 
which he wants to add to section 51 
of the States Reorganisation Act i<> 
not an addition It is not something 
which is a plus, it is not something 
which is going to add to what already 
exists, it is something which is clan- 
flcatory, something which is explana-
tory And, I believe, that section 51 
of the States Reorganisation Act, after 
this ExpUma turn, will become more 
clear and more explicit than it is now 
Of course, I say this in all humility 
because, after all, the States Reorga-
nisation Act has been drafted with 
great care But things which human 
beings do are not always perfect 
Therefore, this Explanation or this 
amendment will be very helpful in 
making the meaning of this section 
as clear as crystal.

I am not a lawyer But I have gone 
.ftrough section 51 of the Act e num-
ber of times. I have tried to undei- 
stand its meaning I am a humble 
student of English and 1 understand 
English slightly So, I have asked 
myself, what does section 51 naans? 
’What do clauses (1), (2) and (3) of 
section 91 mean’  Clause (1) says-

28, 1889 Jteoryairisatfon 4944 
(Amendment)

Bin

The principal seat of the High 
Court for a new State shall be at 
such place as the President may, 
by notified order, appoint”

This refers to the principal seat of 
the High Court And than, clause (X) 
cif this section says:

"The President may, after con-
sultation with the Governor of a 
new State and the Chief Justice at 
the High Court for that State, by 
notified order, provide for the 
establishment of a permanent 
bench or benches of that High 
Court at one or more places within 
*ha- 'acd a- T)hrei ‘ brati 'ton: 
seat of the High Court and lor any 
matters connected therewith"

I think this sub-section adds to 
vvhat has been said Then sub-sec- 
jion (3) reads

• “Notwithstanding anything con* 
tamed in sub-section (1) of sub-
section (2), the judges end division 
courts of the High Court for a new 
State may also sit at such other 
place or places in that State as the 
Ch tf Just ce may, with the appro-
val of the Governor, appoint ”

Therefore. it is clour It says that 
tht' judges of the High Court can sit 

more than one place, that there1 
,an be more than one seat of the 
jJigh Court

Somehow theie has been some kind 
at—what word shall I use, I do not 
^ant to use a harsh word—there has 
peen some kind of misinterpretation 
0t this sub-section Why? I find 
^erc has been no uniformity of prac-
tice If the Explanation sought to be 
^eluded by Shn Easwara Iyer is 
ydded, I think, all this ambiguity wfll 
ye resolved. When that ambiguity 
^oes away there will be uniformity 
at practice I think what is good for 
tpe Punjab is good for Rajasthan; and 
r̂hat is good for Rajasthan should be 

^ood for Bihar, end what is good for
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.Bihar should be good for Bengal. 
There ahould be a uniform practiec. 
What la good far Bombay should be 
good tor Kerala. I think, In a waiter 
of Oil kind there should be no dis-
crimination between one State and 
-«n other.

When we give the peopl. the high-
est kind of justice through these High 
Courts we should see that w e prac-
tise no kind of discrimination so fat 
as the seats of the High Courts are 
•concerned Common sense demands 
that there should bo uniformity of 
practice As the hon Mover of the 
Bill has said there arc some S ta tis  
which have alread> followed thi-> 
practice Therefore, I do not see am  
reason why this practice should not 
fee Hollowed in the interests of uni-
formity

At the same time this pract'O ’ 
should be followed also in the inter-
ests of what I may call meeting the 
wishes of the public The High Court 
is meant for the public The High 
Court is an expression of the judicial 
conscience of the public The High 
Court is a symbol of the authority of 
law for the public I would say that 
so far as these things are concerned 
we should try to avoid agitations in 
our country

In some States there has been agi-
tation because the seat of the High 
Court was removed from one place to 
another I know there has been a 
long drawn-out agitation in some 
States—I do not want to mention the 
names of those States I do not see 
any reason why, m the first place, 
there should be an agitation when the 
High Cburt is taken from pne place 
-to another And if the public which 
is going to indulge in litigation is in-
sistent, I do not see any reason why 
the Central Government or the State 
Government or the Governor should 
•stand in the way of the public and 
not concede this demand

Shri Narayanankntty Menon (Mu- 
kandapuram): Only the Central Gov-
ernment ia standing Ja the way.

I9i  L.S.D— 7.

Shri D. C Sharma: 1 do not under, 
stand it. I think, in these matters, 
we should try to meet Die popular 
will Again, I would say that for the 
last 12 years or so we have been hear-
ing that justice should be made cheep 
and speedy Of course this cry was 
also there when we were not tree 
But, since Independence this cry has 
gained in volume and in intensity and 
also in what I may call insistence. 
This cry is heard everywhere from 
the lowest court to the highest court 
The expenses of the public which In-
dulges m litigation go up in propor-
tion to the importance of the court. 
You may be spending a small amount 
when you are fighting your case in a 
district court You may have to 
spend more money when you are 
fighting your case in a Sessions court. 
And, when you go to the High Coifrt 
vou will have to spend far more 
money than in the district court Of 
couise when you go to the Supreme 
Court you will have to spend much 
more than that too Therefore, the 
expenses of litigation go on increas-
ing a& you go up, from the lowest 
rung of the judicial ladder to the 
highest rung

India ia a country where the per 
capita income is not very high. India 
is also a country where we want peo-
ple to have justice as quickly as pos-
sible and justice as cheaply as pos-
sible We are talking in terms of free 
legal aid We want all these things 
because we want to be free from 
worry One of the ways of lessening 
the worries of the public which has 
to go to the law ctourts is this, that 
the High Court should have more 
benches than one I know that it 
will be said that the High Court has 
a sanctity Of course, it has the high-
est kind of sanctity But to asso-
ciate that sanctity with a particular 
place or city or locale is somethu 3
that I do not understand Hie Higi
Court is a temple of justice, there ib 
no doubt about it but we think oi a 
High Court more in terms of a reli-
gious sanctity than in terms of judi-
cial sanctity. The majesty of the 
High Court will not suffer if this kind
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of concession la given. I believe that 
ths High OtMirt'a sanctity doc* not 
depend apon the p lm ; it & ccntin- 
g*nt upon its personnel, the Sigh 
Court Judges, and the function that 
it discharges. It does not matter 
where a High Court sits Then la a 
Persian proverb which says that that 
place la the atst of the chair where 
the sits. Wherever you
have Judges, that place will be the 
High Court; it 1a not that the High 
Court ahould be restricted to a parti-
cular place.

Take Chandigarh which is the seat 
of the Punjab High Court and there 
is aomethmg also at Delhi Previous-
ly f it used to be at Simla. 1 know 
what a burden it used to be
upon those persons who had to go to 
jhmh They had to go to Simla In 
all kinds of weather, summer tor 
winter It was a big hardship upon 

persons Now, we have the 
High Court at Chandigarh The High 
Court should be within the easy reach 
of «ie public If this thing is taken 
Into account, 1 believe the geogra-
phical limitations which a particular 
pi«K» places upon the High Court will 
^...ppx»r I would therefore very 
respectfully submit, that in view ctf 
what is happening in this country 
and also in other countries, this thing 
Should be accepted by the Home 
Minister

I am very sorry that my hon 
fnend Shn Iyer based all his argu-
ments upon his own State I do not 
have anything against that State I 
merely say that all his arguments 
were based upon Kerala and Kerala 
only

Shri Easwara Iyer: I came to Jai 
pur also

Bluri D C. Sharma. I have nothing 
against Kerala I like Kerala and I 
love Kerala (Interruptiont )  But 1
was awry that an M P of his dis-
tinction and a lawyer of his kind did 
not widen the acope of this discus-
sion. I am sorry to aay that he nar- 
rowed the scope of the discussion

Whatever he did, I believe that thla 
thing will have greater usefulness 
than the usefofaaaa to whieh my hen. 
friend referred. If Ala la done, fee 

> public and the lawyers all over Our 
country will fed happy and they wHl 
feel happy not only with my two. 
friend Shri Iyer who haa piloted the 
Bill but more happy with the hon. 
Home Minister who ia going to sup-
port and accept this Bill.

Shri KjttUwal (Kotah): Mr Chair, 
man, Sir, I believe that it is a very 
amiable circumstance that a discus-
sion of such a matter which haa 
•risen over the BUI brought toward 
by my hon fnend Shri Iyer, should 
have come, so soon after the discus-
sion over tiie report of the Law Cwn- 
mission which we discussed yester-
day We also discussed the question 
of High Court Benches there It is a 
fortunate circumstance for the hard- 
hit litigants of those big States where 
they have to go to a forum for filing 
wnts br for vindicating their Fun* 
damental Rights that this discussion 
should have come up today so soon 
after the discussion of the report of 
the Law Commission I have risen 
to support the amendment put for-
ward by Shn Iyer When the States 
Reorganisation Bill was under dis-
cussion in this House, I hope you 
would also recall, it was never 
thought that under section 51 of the 
Act—which was clause 53 then— 
under section 51 (111) of the Act, the 
powers of the Governor to appoint a 
bench would be restricted to the ex-
tent that the High Court bench 
which was appointed under that sec-
tion wtould have no powers of insti-
tution It is possible that the Gov-
ernor has appointed the bench for a 
specified period I will go further 
and say that if the President has ap-
pointed a bench for a specific purpose 
or for a specific period, you can aay 
that that particular bench haa no 
powers Of institution But if a 
bench has been appointed with the 
consent of the Chief Justice by the 
Governor, how can you say—unless 
it is for a specific period—that f t i i



bench has no powers of institution? 
With *11 respect to the learned Judges 
at&erala, 1 do not know how they 
have interpreted section tl(itt). I 
had been from Emakulam to Trivan-
drum; it is almost 190 miles and it 
takes one whole day in a bus. There 
is not even a rail connection.

Shri Easwara Iyer: Now, there is a 
rail connection.

Aa Hen. Member: It takes more 
time now.

Shri KasUwai: What is the good 
and how can a person go to vindicate 
his Fundamental Rights if he is not 
provided with the forum? I say this; 
I said it yesterday also my State is a 
State which is sprawling almost all 
over the western India. How can a 
person go to vindicate his right 400 
er 900 miles if the bench in Jaipur 
had been abolished? If the Jaipur 
bench is restored and if this particu-
lar matter comes up, then they will 
say: although we have restored the 
bench in Jaipur, because of the deci-
sion of the Kerala High Court, the 
Jaipur bench has no power of institu-
tion. Then the whole purpose of 
setting up or restoring the bench is 
lost. What is the good if it becomes 
a functus officio? That is what has 
happened in the case of Kerala.
1C hn.

I strongly support the amendment. 
In the words of my hon. friend Shri 
D. C. Sharma, if there was an ambi-
guity in Sl(iii), it should be cleared 
up. I believe that by this explanation, 
ambiguity will be cleared and I see 
no reason why the Home Minister 
should not accept this. After all, 
what wai the purpose of section 51 
which dealt with the question of the 
High Courts and also permanent 
benches? Section 51 (i) says that the 
seat of the High Court will be such 
and such. Section 51 (ii) says 
that permanent benches may
be appointed in consultation with
certain persons by the Pre-
sident It means that the President 
who has the power to appoint Benches 
laa also tte power to dispense with 
the Benches and nobody else can do
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it  Then sub-section (iii) also conies 
in. My hon. friend, Shri Easwara 
Iyer, has given the instances of Nagpur 
and some other places where these 
Benches have been appointed by the 
Governor in consultation with the 
Chief Justice. Therefwe, there is no 
reason why such Benches should not 
have the power of receiving applica-
tions, of receiving suits and of insti-
tution of other cases.

With these remarks, Sir, 1 support 
the motion moved by Shri Easwara 
Iyer.

Shri Achar (Mangalore): Mr. Chair-
man, Sir, I am also very glad to 
support this Bill, which my hen. 
friend, Shri Easwara Iyer, has moved. 
Though not for the weighty reasons 
given by my hon. friend, I would be 
supporting it simply from the point of 
view of the clients. We have to con-
sider the interest of the litigant 
public more than anything else. I am 
afraid, Sir, the discussion has gone 
wide away from the point really in. 
volved in this small Bill, which at* 
tempts only a change of procedure. 
There is no substantial right at all 
involved in this matter. I was wen* 
dering why my hon. friend, Shri Eas-
wara Iyer, was travelling from China 
to Peru and introducing all aorta of 
political considerations, satyagraha 
and everything in a small Bill like 
this which involves only a small 
matter of procedure.

What is the simple point involved 
in this Bill? I am afraid my hon. 
friends who spoke before me went 
wide sway from the punt involved. 
What is the Bill? The Bill only says 
this much—and it does not apply only 
to Kerala but it will apply to all 
over India—that if there is a Division 
Bench of the High Court sittiag in a 
particular place that Bench should be 
allowed not only to bear appeals but 
also to receive those appeals, receive 
applications or any other proceedings 
which the High Court is entitled to 
receive. This is all the point Whe-
ther it be in Kerala State; Rajasthan, 
Bombay or wherever It be, all that
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ttils amendment provides for is, 
wherever there are these Benches of 
High Courts sitting those Benches 
must be allowed also to receive 
appeals, receive proceedings or peti-
tions.

1 would submit, from the point of 
view of clients this is a very necessary 
convenience. Those of you who have 
some experience of practice know 
that if a client wants to file an appeal 
he has to engage a lawyer both for 
filing the appeal and then for argu-
ing it Now, as it is. what will hap-
pen is this Take the case of Kerala 
If a client wants to file an appeal, 
he has to go to Emakulam, engage a 
lawyer, pay him the fees and then 
get the appeal filed When it comes 
up tor hearing, it will go to Trivand-
rum. If the case is within that juris-
diction naturally it will be transferred 
to Trivandrum I hope that is the 
practice. Then what will happen is, 
either the client must get the lawyer 
from Smakulam to Trivandrum or 
engage a new lawyer at Trivandrum. 
Whichever be the case, it will be a 
costly affair. Therefore, this is the 
one convenience more than anything 
else that we have to consider.

There is no other substantial law 
or anything provided for m this. I 
do not know why Shn Kasliwal or 
Shri Shanna or, in fact, the Mover 
himself introduced all sorts of other 
political considerations into this Bill 
I support this Bill simply on the 
ground that it is a mere procedural 
matter. It is a convenience for the 
lawyers also. If one lawyer has 
studied a case once it need not be 
studied by someone else. I would 
submit that we need not go into the 
question as to whether the interpreta-
tion at the Kerala High Court is right 
or wrong It may be right or wrong 
As lawyers and also as ordinary peo-
ple, we must accept the interpretation 
of the Chief Justice of the high court 
Let us accept that interpretation.

There is this small detect or tftt- 
culty, namely, that nobody can ille 
those appeals before the High Court 
This is made dear by this amend-
ment Thereafter, this advantage 
through this amendment will accrue. 
So, I would submit that there is no 
substantial right here. It is a con-
venience for the public, for the clien-
tele and for the lawyers as well. Worn 
these points of view, I would request 
the Home Minister to consider this 
aspect of the question and accept the 
amendment.

Probably, the objection is raised on 
the grounds of administrative con-
venience. So far as these benches 
an* concerned, whenever they go and 
sit in other places, as circuit benches, 
they have no permanent staff or 
establishment in those places where 
they can sit a.id hear the appeal 
That is a difficulty. But even there, 
it is not a Teal difficulty. After all, 
there would be a permanent district 
court there The district courts may 
be authorised to receive those appeals

Another question may arise. Sup-
posing an appeal is filed. The ques-
tion of interim orders comes up. As 
soon as an appeal is filed, often it 
happens that a client wants stay 
orders. That difficulty may be there. 
It is Tather inconvenient, no doubt, 
but then, unless it is an urgent 
matter, it need not be taken up 
immediately. If any urgent matters 
come up, probably, rules may be 
framed so that they may be taken 
up and moved in the high court 
Otherwise, they can also be kept 
pending till such time when the bench 
comes and sits there. There seems 
to be no inconvenience whatsoever 
when we look at the question from 
any point of view -

Let us not bring % political consi-
derations This is a convenience 
which is required by the clients, by 
the lawyers and by the public. I 
gladly support this Bill. I have rare 
occasions when I could agree with
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Shri Easwara Iyer and other friends 
from Kerala. But at least on this 
occasion, I am glad that I had this 
opportunity to agree with them. I 
request the Home Minister to consider 
this aspect of the question and, if 
possible, accept the amendment

Shri Narayanankutty Menon: Mr.
Chairman, Shn Achar inter alia raised 
a very pertinent point. He wanted to 
know why Shn Easwara Iyer was
speaking about politics when the
matter was a very simple one, and 
could be disposed of within a minute 
or two. I would like to state and
tell Shn Achar that the matter is
not such a simple one If he looks 
into the protected course the very 
samp matter has travelled ever since 
the States Reorganisation Act came 
into being and much earlier before 
the integration of the States of Tra- 
vanrorc and Cochin was brought 
about, he v/ill realise the difficulty

IT
Shn Achar referred to the difficul-

ties of lawyers who are practising at 
the permanent seat of the high court 
If this is tht consideration 1 should 
be the first man to oppose the Bill, 
because I am a person who practises 
at thr* headquarters of the high court 
and getting some cases from Trivand-
rum. It will be against my own 
personal interest if a bench or other 
convenience is given at Trivandrum 
But the whole question from the 
very beginning has been that the high 
court was at Trivandrum and when 
the high court was shifted to Emaku-
lam after the integration, certain 
vague promises were given by the 
then ruling party and the Govern-
ment that at least a convenience would 
be extended for those litigants in the 
Trivandrum district and also the 
adjoining districts so that a bench 
would be retamed at Trivandrum 
They waited till the States Reorgani-
sation Act came into being When 
that Act came into being, it was said 
that section S1(S) was wide enough 
and that the Chief Justice could very 
well order, by making administrative 
orders, the filing of cases and getting 
than heard by the circuit bench

which was going to Trivandrum at 
that time. That was to be done as a 
matter of convenience for the litigants 
at Trivandrum. But unfortunately, 
the matter had to be taken in a writ 
petition before the High Court and it 
is quite ununderstandable why the 
High Court took a different view. 
But we were not surprised by the 
view taken, because aa you will very 
well understand, a very anomalous 
position arises when the adminis-
trative orders passed by a High 
Court are auestioned before the 
same High Court There 1s very real 
difficulty when the Chief Justice 
exercising his administrative jurisdic-
tion passes an order and that order 
is questioned before the same court. 
Thi junior judges sit in judgment 
o\er that order and it will be very 
embarrassing for them to consider an 
order passed by the Chief Justice, 
whether technically it is an adminis-
trative or judicial order.

I’nfoi lunatHy, the two junior 
judge-., who heard this, petition okayed 
O h Chief Justice’s order As pointed 
out by Shn Easwara Iyer, while 
addressing the Bar Association in 
Trivandrum, the Law Minister almost 
expressed the opinion that with all 
respect to the High Court, he could 
not agree with the judgment given 
about the interpretation of section 
51(3) Many eminent lawyers both 
in the State and elsewhere expressed 
their opinion that the High Court 
had gone a bit wrong in giving its 
interpretation of section 51(3).

Twice or thrice this matter was 
raised before this House in the form 
of questions and last time the Home 
Minister answered that the matter 
was being taken to the Supreme 
Court. It is a wrong answer, because 
nobody took the matter to the 
Supreme Court at all Nobody desired 
to take it, because, as my hen. 
friend Sin Easwara Iyer pointed out, 
there was one case in the Trivandrum 
bench; the High Court passed this 
order and by the time a copy was 
applied for, the ease was compromised 
tv  the client, because the was
interested in h is  Rs. 100 or l)a. ISO.
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He was well satisfied by his laborious 
litigation before the Krnakulam bench 
and he was least interested in getting 
the matter settled by spending
Rs. 3,000 He ran away from the 
advocate, because he was afraid that 
tthe matter settled by spending
of public interest to the Supreme
Court and there was a compromise 

Now a very peculiar position has 
come. Even though by the Governor's 
Proclamation, a division bench is to go 
to Trivandrum, by the administrative 
action of the Chief Justice, the entire 
notification has become nugatory, be-
cause a few months back, when the 
last ease was being heard, the Chief 
Justice refused to transfer any case 
So, that notification has become
nugatory Under those circumstances, 
I request the hon. Home Minister to 
tell this House, quite honestly, with-
out any political prejudice, what is 
the course of action left When the 
interpretation of a particular section 
of a statute is quite contrary to the 
intention of this Parliament, what is 
the remedy left9 Is it open to the 
Home Minister to tell the Public to 
take the matter to the Supreme Court 
and incur heavy costs or is it left to 
Government itself to come with a 
clariflcatory amendment, just as they 
have done in many other matters by 
passing ordinances’  If the Home 
Minister is going to say that this mat-
ter should be clarified by the Supreme 
Court, it is impossible, because there 
is no case left to be heard by the 
Trivandrum bench; there is nobody 
left in Trivandrum and the division 
bench is not going there That ic an 
impossible proposition he is going to 
put before the House 

On a matter of principle also, he 
cannot say that, because let him 
declare what was the intention of 
this House when it enacted fhis 
statute Was it the intention that the 
Chief Justice of a particular High 
Court should have jurisdiction to pass 
an order like this when power is given 
to the Governor to notify that • divi-
sion bench ean be set up? While the 
Governor of the Ctate la satfefied or

a division bench being set up and tike 
Governor has notified it, how ean the 
Chief Justice come and stand in the 
way’  Let the Home Minister say 
whether it is not against the intention 
of this House. If he can agree that 
this was not the intention of the Gov* 
emment and of this House, while 
enacting section 51(3), what is the 
difficulty for him to accept this 
amendment? If he is going to stand 
on either prejudices or prestige, we 
are prepared to withdraw this BiU 
let him bring a similar Bill and got 
it passed. 'That also could be done 
Therefore, an answer is called for, so 
far as that particular matter also is 
concerned 

I will finish by just pointing out 
to my hon friend, Shn Achar, who 
said that politics is imported into 
this matter, that this has been the 
subject matter of intensive .political 
agitation in the State of Kerala for 
the last three yean 

Shri Achar: That may be so, but 
Shri Narayanankutty Menon: And 

deliberate attempts have been made 
by many political parties to make 
political capital out of this, by divid-
ing the people of Kerala into Travan- 
core people, Cochin people and Mala-
bar people And it is only when the 
new Assembly came into being that 
the Government brought a resolution 
and tested the bona fides of each 
political party, and every political 
party supported the resolution and 
the resolution was passed—the ex- 
Congress Chief Minister, Shri T K 
Narayana Pillai was the supreme 
commander of the agitation— in order 
to get a division bench at Trivand-
rum, and the agitation was withdrawn 
only the assurance given at that 
time that immediately the new legis-
lature comes into being something 
would be done in the matter. X re-
member, I saw the discussion in this 
House the apathy of the Central Gov-
ernment for the tact one and a half 
veers and the utter silence of the 
Congressman of the Sate of K a fh  
over this utter silenoe of the Central 
oerenunent
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I tin reminded of the remark mad* 
1if the VieeJtaaaldeni in Calcutta 
that u»e maw difficulty in India td3ay 
It not poli leal difference*, but it la 
almaJt a crisis in the character of 
individual* and political partie*. Re* 
garding this particular question I 
would go a step beyond and say that 
this j* not a question of crisis of 
character but this is a question of 
collapse of character, because the 
Congress party in the Kerala State, 
in the Trivandrum district, who were 
in the forefront of the agitation just
a year before........

Shri V. Eacharan: Only the Ti ivand- 
rum district people.

Shri Narayanankutty Menoa: I
tlid not know that the Kerala Congress 
was divided by a partition deed into 
Travancore Congress, Cochin Congress 
and Malabar Congress. I thought 
the Trivandrum District Committee of 
the Congress Committee and the
Kerala Provincial Congress Committee 
were of the same view and I thought 
that Shri Parur T K. Narayana Pillai 
is still a Congressman. The Distr.ct 
Congress Committee of Trivandrum 
has passed a resolution, and the
Leader of the Opposition in the
Kerala Assembly belonging to the
Congress party extended his whole* 
hearted support to the resolution. He 
even criticised the resolution on the 
ground that the resolution drafted by 
the Chief Minister was not strong 
enough to condemn the attitude taken 
by the authorities concerned. I 
thought Shri Chacko was representing 
the Congress and I did not think that 
Shri Chacko was representing a few 
members of the Trivandrum district 
at that time

Now an accusation was brought 
against the Communist Government 
of Kerala, immediately the resolution 
was passed—I say, within 15 days of 
the passing of the resolution—by the 
Congress saying that this particular 
Communist Ministry is hand in glove 
with the Central Oowammant, they 
are not doing anytmng, that the Chief 
Minister goes to Delhi only to have 
a talk v ia  fee Home Minister then, 
ftn one Hne, they a*e net doing any-

BiU
thing, that accusation was brought 
against the Kerala Government

Sir, 1 am completely dissatisfied 
with it and I am sorrowful today, 
because I And that not even half a 
dozen members from Kerala, who 
have supported the agitation, are not 
present here when this most impor-
tant topic is being discussed. Shri 
Pattom Thanu Pillai, the undisputed 
leader of the Praja Socialist Party, 
went to jail for this agitation, and 
that Praja Socialist Party has also 
withdrawn from this. I am pointing 
out this today because I am reminded 
of the say that what is prevalent 
today is the collapse of the character.

I request the hon Members who 
are coming from Kerala whether they 
belong to this party or that parry— 
unfortunately, Dr K B. Menon, the 
only Praja Socialist member from 
Kerala, is absent today—to support 
this Bill; not only to support the Bill, 
but if they have got any conscience 
left, if they have got any bona fida 
in them and if they want to serve 
the people of Kerala, let them stand 
by their demand for a bench at Tri-
vandrum Let them defy the party 
whip of the party also, because they 
have come here I know what is 
standing between the Home Minister 
and Shri Easwara Iyer today in the 
matter of support for the resolution 
is the party whip of the Congress 
party, because undisputably every 
Congressman has given his support to 
this resolution If they have goI 
any bona fides, if they want to further 
the promise they have given to the 
people of Kerala that they will da 
their best to get a bench at Trivand-
rum, let them vote for this, because 
wc are pressing for a division on this; 
let them not go away without voting. 
I also want to tell the Home Minister 
that this is only a clarificatory 
amendment There is no difficulty 
in that, not even an administrative 
difficulty, as envisaged by my hon. 
friend, Shri A char, because when (he 
Chief Justice decided not to send a 
division bench there, and not (• 
transfer the eases there, there waa a
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[Shri Narayanankutty Men on]
Deputy Registrar and staff sitting at 
Trivandrum. Only when the Chief 
Justice decided that hereafter no case 
should be sent to the Division Bench 
and the Division Bench should not 
go to Trivandrum, the entire staf? 
was withdrawn. So, I am telling that 
the old arrangement of a Deputy 
Registrar and only one clerk be res-
tored at Trivandrum. The building is 
already there, lying vacant. The 
library is there. Everything is there.
I cannot envisage, nor can any hen. 
Member in this hon. House envisage, 
any difficulty as far as the establish-
ment of the bench is concerned. If 
at all there is any bona fide in the
stand of the Congress Party, let the 
hon. Home Minister accept this 
amendment and let the difficulties that 
are suffered by the people o f Tri-
vandrum be removed.

16.21 hrs.

[M r . D e p u t y -S p e a k e r  in the ChairJ

The only interested party in the 
Kerala State, which I could know 
from  the public utterances, was a 
section of the lawyers o f Ernakulam. 
Of course, I fu lly understand the 
grievances of some of the lawyers of 
Ernakulam. Their grievance is that 
if the Division Bench is given at 
Trivandrum, some of the cases will 
be lost. It might be that a few  law -
yers may lose a few  cases. But what 
about the interests of the people of 
the entire district? Now, justice is 
being completely denied to them 
practically.

Shri Jinachandran (T ellichery): 
What about the benches in the 
northern parts of Kerala?

Shri Narayanankutty Menon: I
could not hear him.

Mr. Deputy-Speaker: Then it is not
intended for him.

Shri Jinachandran; What about the
benches in the northern parts of 
Kerala?

Shri Narayanankutty Menon: He did
not stand in the way of a bench at 
Calicut. If they want it they dare not

ask because of polit'cal reasons. 
Therefore what I am pointing out is 
that a small number o f lawyers is 
there who seriously oppose it. They 
may be very big lawyers but their 
position is based on their own consi-
derations.

Mr. Deputy-Speaker; They are 
troublesome everywhere.

Shri Narayanankutty Menon: I am
submitting that feeble objections have 
been raised by a few  lawyers which 
have been completely ignored. The 
resolution has been unanimously pas-
sed by the Assembly. This demand 
supported by the entire section of the 
population not only of the Trivandrum 
District but of the Quilon District also 
be accepted in the absence of any 
reasonable objection on the part of 
the hon. Home Minister to accept this 
clarificatory amendment. I w ill be 
glad that the hon. Home Minister, at 
least at this very late stage, will be 
fulfilling a promise and an undertak-
ing given by the Congress Party in 
the State long before, thrown over-
board by his own brethren in the 
State because of some other reasons 
now.

Pandit M. B. Bhargava (A jm er):
Sir, I congratulate the hon. Mover of 
this Bill for affording me an opportu-
nity to give expression to my views on 
a very Important question. The Bill 
raises the fundamental question of the 
power and jurisdiction of the benches 
of the High Courts. On a plain read-
ing of section 51, clau^s 1, 2 and 3, 
one fails to understand'^as to why the 
Kerala High Court should have come 
to the decision to which it has come. 
So far as the setting up of a bench 
of a permanent character, as envisaged 
by section 51(2') is concerned or so 
far as setting up of a bench of a tem-
porary character as contemplated by 
section 51(3) is concerned, that deals 
only with the question of the tempo-
rary or the permanent character of the 
benches. But so far as the jurisdic-
tion question is concerned, the bench, 
whether it be permanent or tempo-
rary, must have the same jurisdiction
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as the main High Court itself. It is 
un-understandable that on the langu-
age of the section, with due deference 
to the views of the Travancore High 
Court, how it could come to the con-
clusion that the jurisdiction of a bench 
temporarily formed under section 51 
(3), which is to be set up by the 
Chief Justice in consultation with the 
Governor, is restricted. That does not 
deal with any restriction upon the 
jurisdiction of such a bench.

If the matter is considered further 
and if that interpretation is to prevail 
that interpretation must only govern 
the temporary benches set up under 
section 51(3). But that can equally 
apply to the permanent benches to be 
set up under section 51(2). That 
means that the institution of appeals 
and other proceedings can take place 
only at the main seat of the High 
Court and the permanent or the tem-
porary benches will deal with only 
such cases which are transferred by 
the seat of the High Court. If this is 
the interpretation the very utility of 
this provision will go. I respectfully 
submit that the question that is raised 
by this Bill is of a fundamental and 
substantial character. If we go into 
the genesis of the view that has been 
expressed by the Travancore High 
Court, it appears that the confusion 
has been created by the Law Com-
mission’s report that came up for dis-
cussion before the House yesterday. 
The Law Commission has, in its 
interim report submitted on the 26th 
of August, come to the conclusion, to 
a very firm and unanimous conclusFon 
that there should be in every State' a
unified seat of the High Court.__U
expressed unequivocally and in unam-
biguous language against the estab-
lishment of or continuance of Benches 
in any State. This is a question of 
fundamental character.

So far as the Government of India 
is concerned, so far as the responsi-
bility of the President under section 
51 is concerned, the Government of 
India has chosen to take a lukewarm 
attitude. It has not so far expressed 
llself whether it is going to accept

that recommendation or it is going to 
reject It. It is on account of this 
wavering and vacillating policy that 
this confusion has arisen. The inter-
pretation that has been given by the 
Travancore High Court restricting the 
jurisdiction of a temporary Bench 
under section 51(3), is, I respectfully 
submit, a result of the vacillating 
policy of the Government of India. 
This matter should not be allowed to 
go on in this manner. It has already 
affected the State of Rajasthan inas-
much as the Rao Committee report 
made this recommendation of the Law 
Commission as an excuse for its strong 
recommendation in abolishing the 
Bench from Jaipur. The question has 
to be considered. Why is the Govern-
ment, which stands for equal treat-
ment for all, which is guaranteed to Us 
by the fundamental rights enshrined 
in Part III of the Constitution, follow-
ing /this discriminating policy from 
State to State? If the policy of 
Benches is to be accepted, all the 
States must have the same facility.

So far as public opinion is concern-
ed, it has asserted itself and it hes 
been, wherever expressed, expressed 
in favour of Benches. The reason is 
quite clear. It is an accepted policy 
or rather, it is primary duty of every 
civilised State to make dispensation of 
justice as cheap and as expeditious as 
possible. The policy of having diffe-
rent Benches with jurisdiction over 
different regions of the same State is 
but a necessary result of this policy 
of cheap dispensation of justice. I 
would pray to the hon. Home Minis-
ter that, in view of the fact that this 
vacillating policy has been responsi-
ble for creating injustice to the 
people of Rajasthan, it will now come 
to a firm conclusion and announce 
whether it accepts the recommendation 
of the Law Commission for a unified 
seat. If that is to be done, it must 
have the courage and determination 
to implement that recommendation in 
respect of all the States and not victi-
mise Rajasthan alone.

Again, if a unified seat of High 
Court is to be located, it must be
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located at the central place: in Rajas* 
than in a place like Ajmer or tome 
xjentral place, not in a nook or cor-
ner where people will have to travel 
300 or 400 miles for institution and 
for hearing It is a well known fact 
that litigants usually like their cases 
to be conducted in the appellate court 
by the lawyers whom they had engag-
ed m the lower court, and that means 
a great expenditure to the litigants

I respectfully submit that if Gov-
ernment accept the p o l ic y  of unified 
seat of a High Court, then in my 
State, the High Court must be shifted 
and brought to a central place, if 
they do not, then the injustice done to 
my State of Rajasthan should be un-
done by re-establishing a Bench at a 
central place or at Jaipur or at anv 
other place

With these words, I wholeheartedly 
support the Bill

Shri Jinachandran: I oppose the
Bill brought forward by Shn Easwara 
Iyer

When the Travancore and Cochin 
States were integrated, the Centre was 
in agreement with the proposal that 
the headquarters of the State would 
be at Tnvandrum, while the High 
Court would be established at Ema- 
fculam That was how actually the 
High Court was established at Etna* 
feulam.

Now, according to Shn Easwara 
Iyer, a Bench must be established at 
Trivandrum I f  that is the case, then,
I think,

Shri Narayanankutty Menon: No-
body asked for a Bench here

Shri Unaehaadran: every dis-
trict will be demanding a Bench at 
every district headquarters That 
mens that the sanctity of the High 
Court would be l « t  And tomorrow, 
other States may also demand that 
ihe Supreme Court should also be 
transferred to the different States in

Bill

order that the expenses would he re-
duced very much. In my humble 
opinion, this should not be allowed, 
and this is not called for Therefore, 
I oppose the Bill

Shri V. Eacbaran (Palghat) I had 
no intention u  take part in the dis-
cussion But Shn Narayanankutty 
Menon took this opportunity to accuse 
the political parties, especially the 
Congress The agitation for a High 
Court Bench at Trivandrum, I may 
Point out, was not a political issue 
It was only conftned to the district of 
Trivandrum They were simply 
drawing the other parties into the 
politics I may point out that all the 
Bar Associations of Kerala, except 
that of Trivandrum, have condemned 
this move, and they have also passed 
resolutions saying that this should 
not be allowed and condemning the 
way the agitation was being earned 
on

As my hon friend Shn Jinachandran 
has pointed out, when the Travancore 
and Cochin States were integrated, a 
convention was arrived at that the 
High Court would be at Ernakulam 
while the headquarters of the secre-
tariat would be at Trivandrum At 
the time of the establishment of a 
Bench at Trivandrum, the Kanya- 
kuman district was m the Kerala 
State, and the people of the Kanya- 
kuman district and other people who 
were at distant places had to face a 
lot of difficulties m going and filing 
their cases and applications at 
Ernakulam, that was why the Bench 
at Trivandrum was allowed

Shri Vamdevan Nair: Is the hon. 
Member aware that the Executive of 
the Kerala Congress passed a resolu-
tion supporting tills’

Shri V. Eachana: That was the posi-
tion at that time

Shri Nanyaaaakatty M i n i  Is
the hon Member aware of that tactar?
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V. lu h tr u ; The bon. Member 
has had hi* chance already; now, let 
me have my say.

Now, the Kanyakumari district has 
transferred to the Madras State. Now, 
the Kerala State is small, and it con-
sists of only nine districts. The dis-
tance is not also very great, and the 
High Court at Ernakulam is centrally 
situated from Trivandrum on one side 
and Kasargod and Cannanore on the 
other. It is also a very convenient 
place.

I would submit once again that it 
was not a political issue The political 
parties were not interested in taking 
part in this movement It is only 
the Bar Association and the advocates 
who were interested in the establish-
ment of a Bench who supported this 
movement The others who could 
realise the difficulties and who were 
aware of the expenses involved m 
going to a High Court and filing cases 
have passed a resolution opposing the 
move and condemning it like any-
thing. Shn Easwara Iyer had stated 
that all the parts of Kerala had sup-
ported this move But I would like 
to point out, that all the parts of 
Kerala except Tnvandrum, have 
condemned this agitation like any-
thing; it may be that all the political 
parties .of that district might have 
joined, because that is a local demand 
and nobody could bp left out That 
was the position at that time This 
was not a political movement there

We have no objection to allowing 
any number of High Court Benches 
in a State. At the same time, it must 
be remembered that Kerala is a small 
State. When this sort of movement 
was there, the people in other places 
such as Cannanore, Kozhikode and 
Falghat etc were also demanding 
similar Benches; this is not a desir-
able thing. Of course, we have no 
objection to have easy, cheap and 
quick dispensation of justice; in the 
same way, supposing the people of 
Kerala or any other State demand a 
Supreme Court Bandt at Madras or
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Mysore or in Kerala, what would be 
the reaction. But accusing the politi-
cal parties with a certain motive is a 
painful thing. It was a very painful 
thing for me to find that Shri Easwara 
Iyer and Shn Narayanankutty Menon 
have taken this opportunity to accuse 
the political parties.

I have no objection to it if the 
Government accept this Bill, but I 
object to any Member taking this 
opportunity to accuse others Tliis is 
all I want to say.

Shrimati Parvathi Krishnan (Coim-
batore) So he has supported it

An Hoa. Member: Yes

The Minister of State in the Ministry 
of Home Affairs (Shri Datar): I heard 
with great interest the passionate and 
eloquent appeal of the hon sponsor 
of this Bill as also of a number of 
other hon Members. May I point 
out at the outset that there are cer-
tain difficulties in accepting this 
Bill because its scope has wider signi-
ficance than what the hon Member 
has in view?

We had the Report of the Law 
Commission They gave first an 
Interim Report and thereafter their 
Final Report, on this question and 
also on other questions That is 
already before the House. Only 
vesterdav we had a debate on the 
Law Commission’s Report regarding 
the administration of justice There 
were also suggestions for amendment 
pointing out the need for having more 
Benches That debate has been post-
poned; it is not yet completed There-
fore, I would not like to say anything 
so far as that discussion is concerned. 
But there are certain circumstances 
which we should take into account. 
The first that I would point out in this 
connection is that we must under-
stand that the States Reorganisation 
Act which was passed by Parliament 
has made a blear <H*tinction between 
a permanent Bench and a temporary



4967 States AUGUST 28, 1959 Reorganisation
(Amendment)

Bill

4968

[Shri D atar]
Bench. Now, two aspects of this 
question have been ignored by hon. 
Members who have supported this 
Bill. One is that we have to consider 
and implement, to the extent possible, 
the recommendations of the Law 
Commission, one of which is to the 
effect that there should be only one 
seat of a High Court w ithout either 
a perm anent Bench or even a tempo-
rary  Bench. It is not possible to set 
aside or ignore the views of the Law 
Commission.

Shri Easw ara Iyer: The Law Com-
mission in their present Report have 
not dealt ■with the seat of a High 
Court. They have referred  to it in 
their Interim  Ileport which was placed 
on the Table of the House prior to 
the passing of tiie States Reorganisa-
tion Bill. So it m ust be deemed to 
have been rejented by this House.

ijhri D atar; I am not going to accept 
that position at all. So fa r as the 
views of the  Law Commission are 
concerned, they had stated them  at 
r.n earlier stage in their Interim
Report. May I add tha t they have
confirmed the same in their Final
Report? W hat they say has to be
duly taken into account. The Law
Commission have definitely set their
face against having any Benches at
all.

Shri Easwara Iyer: Still we passed 
the Bill.

Shri D atar: That view has to  be 
considered. Though, as a m atter of 
fact, there are certain Benches, I shall 
try  to say vary briefly today exhaus-
tively when the debate on the Law 
Commission’s debate is resumed, that 
w herever there are such Benches, 
they are as a m atter of historical 
importance, and the sooner those 
Benches are abolished the better. That 
is the opinion of the Law Commission, 
a body of legal experts consisting of 
High Court Judges and others who 
have had a very long experience in 
this respect. They have considered

the whole m atter. Unfortunately, this 
aspect of the question has escaped 
the attention of hon. Members who 
have supported this Bill. W hat is 
essential is tha t the High C ourt has 
always to m aintain its highest place 
and the standard should not be low er-
ed a t any stage. This is w hat they  
have said.

“The efficiency of the adm inis-
tration of justice should, in our 
view, be the param ount considera-
tion governing this m atter. The 
structure and constitution of the 
courts should not be perm itted to 
be influenced by political consi-
derations. That this has happened 
in the past in certain cases can 
be no valid ground for the ex ten-
sion of that policy. The Commis-
sion is of the view that we should 
firmly set our face against steps 
which would lead to the im pair-
m ent of the High Court w ith the 
inevitable consequence of the 
lowering of the standards of ad-
m inistration of justice.”
Therefore, we have the experts ' 

view tha t the High Court should be 
only at its perm anent seat and should 
have no Benches at all. This is a 
point which has to be fully  considered 
and accepted, in my opinion, to the 
fullest extent because this is a very 
im portant m atter.

Shri N aray.inankutty Menon: The
Law M inister speaking on the Law 
Commission report said tha t some of 
the recommendations made by the 
Law Commission are not acceptable 
to the Government. So, w here is the 
sanctity of the Report? You a re  
accepting w hatever is convenient to 
you.

Shri D atar: No question of con-
venience or anything. Let us not 
bring in convenience or political 
considerations. We do not deal w ith 
this m atter in this way. So fa r as 
this question is concerned, le t us 
consider it solely on merits.

Now, we have before us the autho-
ritative opinion of the Law Commis-
sion. That is a m atter which has to
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be fully appreciated by the bon. 
House. They desire that there should 
be only one seat, the principal seat 
of the High Court; otherwise, the 
standards are likely to be lowered 
That is their view.

As you are aware we had integra-
tions. First we had the integration of 
the former Indian States Then wc 
bad the integration under the Union 
Therefore, as a matter of historic 
record, there were High Courts m 
some States and these High Courts 
did continue for some time

Take the case of the formtr Cochin 
State and the former Travancore 
State There also we had separate* 
High Courts for each of those States 
When the question of tho integration 
of thoe two important Southern 
States arose, then the parties agreed 
There was an agreement It was .» 
term of the agreement of integration 
that at Trivandrum there should be 
the seat of the executive go\eminent 
and also the Legislature

Shri Narayanankutty Menon; Who 
agreed to this*

Shri Datar: When the integration 
took place I am quoting from the 
agreement It was a term of the 
agreement 

Shri Narayanankutty Menon: You
mean the covenant 

Shri Datar: Yes: it was a term of 
the agreement If the hon Member 
wants, I shall read it

“Before the integration of the 
States of Travancore and Cochin 
there were two separate High 
Courts for the two States The 
scat of the High Court of 
Travancore was at Trivandrum 
and that of the High Court of 
Cochm at Ernakulam The 
Travancore and Cochin Integra-
tion Committee which was 
appointed to go into the problems 
of integration of the two States, 
recommended that in order to 
satisfy the sentiments and 
wishes of the people of Cochin, 
■who were losing both the seat of
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their executive Government and 
of the Legislature the seat of the 
High Court for the new State 
might be located at Ernakulam”
TTie executive Government as also 

the Legislative machinery were kept 
at Trivandrum This is a point which 
has to be understood very clearly 
That was agreed to between the two 
parties when the integration took 
place

Then, naturally, when this integra-
tion took place, we got the Travan- 
cort-Cochin High Court established 
at Ernakulam That continued for 
some time Then, thpre was a desire 
th a t  u tomporarv bench should be 
established at Trivandrum The 
matter came up before Parliament 
a n d  Paihament passed an Act known 
as an Act further to amend the 
Travancore-Cochin High Court Act, 
Act No 38 of 1953 Therein it has 
been stated that such Judges of the 
High Court not exceeding three in 
number as may from time to time be 
nominated by the Chief Justice shall 
bit at Trivandrum It is a great 
coincidence that the same expression 
occurs also in the States Reorganisa-
tion Act

Then, we come to the States Reor-
ganisation Act Therein, they have 
made a clear distinction between a 
permanent bench and a temporary one 
Permanent benches had been pro* 
vided for under section 51(2) It is 
for the President to establish a 
permanent bench It reads-

"The President may, after
eonsultat'on with the Governor 
of a new State and the Chief 
Justice of the High Court for that 
State by notified order, provide 
for the establishment of a perma-
nent bench or benches of that 
High Court at one or more places 
within the State other than the 
principal seat of the High Court 
and for any matters connected 
therewith ”

Thus, it is not merely a wrong inter* 
pretahon of the order, as my hon.
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friend put it  It i« deliberately put 
m here In this case we have been 
told what a permanent bench would 
be and how it is to be established 
Now, kindly mark the distinction 
between sub-section (2) and sub-
section (9) at section 51 Sub-section 
<*> says

“Notwithstanding anything 
contained in subjection ( 1) or 
sub-section (2), the judges and 
division courts of the High Court 
for a new State may also sit at 
such other place or places in that 
State as the Chief Justice may, 
with the approval of the 
Governor, appoint ”

The States Reorganisation Act was 
passed After the passing of that 
Act, the TravanconsCochin High 
Court came to an end. It was auto-
matically abolished and in terms of 
this Act, tike Kerala High Court was 
established at Imakulam That was 
under section SI (1), the seat also 
was fixed

Then the question arose as to 
whether there should be a perma-
nent bench at all at Trivandrum or 
whether a temporary bench should 
be established. There was some 
agitation to which the hon Mem-
ber referred I would not enter 
into the political or agitational aspect 
of that matter at all In 1957, if I 
mistake not, under section 51(3) of 
the Act, there was a temporary bench 
with the approval of the Governor 
and it is now sitting at Trivandrum 
That is the position which we have to 
understand

Unfortunately, there is a difference 
of judicial opinion between the 
Kerala High Court on the one hand 
and some of the other High Courts on 
the other

Shri Easwara Iyer: All the other 
S fh  Courts

B in
Shri Datar: it cannot be said that 

all the other High Courts had dis-
agreed

Shri Naoayanaakatty Meaoa: Can
you point out a single instance where 
another High Court has concurred 
with the ruling of the Kerala High 
Court’

Shri Datar: You will, therefore, Sir, 
find a very delicate situation in this 
ease The Bombay High Court and 
the Madhya Pradesh High Court came 
to the conclusion that it would be 
open even to a temporary bench 
under section 91(3) to receive appli-
cations, appeals, etc In other words, 
they have institutional powers as we 
may put it roughly But here, in this 
case, as it was the subject-matter 
of a judicial interpretation, the 
matter went up to the Kerala High, 
Court The Chief Justice of the 
Kerala High Court came to the con-
clusion that section 51(3) did not allow 
him to give the institutional powers 
to the temporary bench at 
Trivandrum and therefore, he did not 
accept such of these cases that were 
purported to have been filed at the 
Trivandrum bench.

Hien, as my hon friend has pointed 
out, the matter went up before a 
Bench of the Kerala High Court Ttoe 
Kerala High Court came to the con-
clusion that Section 51(3) did not 
allow the powers of receipt and 
powers of institutions so far as the 
temporary Bench at Trivandrum was 
concerned Therefore, here we have 
a judicial decision which should be 
taken into account Though it is true 
that in the case of ôme other High 
Courts

Shri Easwara Iyer All other High 
Courts

Shri Datar* I do not accept the 
expression “All”

Shri Easwara Iyer: Can the hoa
Minister point out one instance’

Shri Datar: There are Benches only 
ia some States In Bombay and
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Madhya Pradesh they took the view 
Hut such powers could be exercised 
by the Benches also. That was a view 
taken by some Judges, and therefore 
the receiving powers are there. But 
so far as the Kerala High Court is 
concerned they took a view that the 
Bench could have no powers. When 
there was such a difference of opinion, 
naturally the Government of India had 
to take a view which was naturally 
in consonance with, so far as Kerala 
is concerned, the Chief Justice's view 
which we accepted for the time being. 
Thereafter we consulted the highest 
Judicial authority that we have under 
the Government of India, the
Attorney-General, and he gave the
opinion Out, with due deference to the 
views taken by the Bombay and
Madhya Pradesh High Courts, the
view taken by the High Court of 
Kerala was quite correct so far as the 
interpretation of section 51(3) was 
concerned.

Under these circumstances, we were 
at this position that it was open to the 
party to seek a Judicial interpretation 
from the highest court, namely the 
Supreme Court of India

Now, my hon. friend with vehemence 
stated that a particular man did not 
go to the Supreme Court because he 
had no means or his particular require-
ments were satisfied. So far as that 
question is concerned, it is certainly 
open to any citizen of Kerala or any 
other litigant to approach the Kerala 
High Court in the first instance and 
then take the matter to the Supreme 
Court

Shri Narayanankutty Menon: Free 
of cost?

Shri Datar: Therefore, when the
matter was Judicially interpreted by 
the Kerala High Court, naturally it is 
open to any hon. Member or any 
citizen of India affected by this decision 
to take the matter at any time to the 
Supreme Court There is no question 
of this right being barred to all the

citizens of India only because in one 
case a particular order has been 
passed. Therefore, I do not under-
stand why my hon friend, Shri Menon, 
said that we are not going to the 
Supreme Court at all.

Shri Narayanankntty Menon: It i*
a very unfortunate understanding of 
the law. Nobody can go to the 
Supreme Court of his own accord.

Shri Datar: I have explained the 
position and I do not wish to explain 
it further. Even now what will happen 
is this. The Kerala High Court will 
confirm the decision and against the 
confirmation of the decision it would 
be open to the aggrieved party to 
approach the Supreme Court That 
nght cannot at all be denied. There-
fore, this >s a matter eminently fit for 
being taken to the Supreme Court and 
this was the answer that the Home 
Minister gave when a particular ques-
tion on this matter was asked.

Therefore, Sir, we have got these 
two matters before us. One is that 
the Kerala High Court has taken a 
view and it has judically interpreted 
section 51(3), which view finds 
confirmation from the highest legal 
adviser to the Government of India. 
Secondly, we have got the larger 
question as to whether Benches should 
be allowed as a matter of course. So- 
far as the Kerala Bench is concerned, 
that Bench is there. I would like to 
go into the merits and the advisability 
or otherwise of having a permanent 
Bench at Trivandrum. That question 
was raised m Parliament and I have 
already explained the pros and cons 
of it Trivandrum happens to be at 
a place which is very near the 
southern border of Kerala, within a 
few miles from the sea,—I am speak-
ing subject to correction Under these 
circumstances -t would be open to the 
Kerala Government to consider the 
question as to whether there is a need 
for the establishment of a permanent 
bench at Trivandrum. If for instance, 
any proposal is received from the 
Chief Justice of the Kerala High 
Court or from the Kerala State Gov-
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emment, then that question will 
surely be considered on merits with 
such sympathy as it deserves.

If, as my hon. friend desires, we 
should accept this Bill, the effect or 
the implication may kindly be under-
stood. He is virtually removing or 
wiping out all the differences between 
a permanent bench and a temporary 
bench. So, this aspect of the matter 
has to be understood. Let us not 
look at it from the point of view of 
either Trivandrum or Jaipur or, as 
one of my friends suggested, Ajmer 
also. It is a question which has to be 
considered by Parliament, and Parlia-
ment has to consider the Law Com-
mission’s report with the respect it 
deserves. The Law Commission has 
stated that so far as the high courts 
are concerned, apart from the 
Supreme Court, the high courts are 
the highest seats of justice and the 
highest seats of justice ought always 
to be maintained without the lower-
ing of standards. They are of the 
view that there ought to be no bench 
at all. That naturally implies that 
wherever there are benches those 
benches should disappear as early as 
possible and as conveniently as possi-
ble.

My friend needlessly accused the 
Government of India of discrimi-
nation. There is no question of any 
discrimination against any particular 
place.

Shri Narayanankutty Menon: How
many times have you issued ordi-
nances in direct contravention of the 
rulings given by the Supreme Court 
to get over their judgments?

Shri Datar: This is a question which
affects the prestige of the Supreme 
Court.

Shri Braj Raj Singh (Firozabad):
How is prestige affected by this?

Shri Datar: The authoritative opi-
nion of the Law Commission is a 
thing which cannot be brushed aside 
very lightly. Therefore, I would re-
quest the hon. Member to understand

the implications. I can sympathise 
with my hon. friend or with those 
who want a temporary bench at Tri- 
vaiidrum to have more powers, but 
that question has to be considered in 
the context of the larger implications 
of having all other benches, perman-
ent or temporary. A  final decision 
has to be made in this respect, and I 
am confident that we shall have a 
fruitful discussion on this question.

I would not like to reply to the 
Jaipur case because I have got some 
grounds which I need not mention at 
this time. We have got a report of 
the special committee, the Rao Com-
mittee, which was appointed for this 
purpose. The Rao Committee defi-
nitely stated that there should be no 
bench at Jaipur at all. It is only 
under these circumstances that the 
Jaipur bench came to be abolished. 
When these two questions are pro-
perly settled, namely, whether the 
Law Commission’s report should be 
fully accepted and whether we should 
or should not maintain a distinction 
between a temporary bench and a 
permanent bench, then only will this 
question receive due consideration.
17 hrs.

There is particularly nothing so far 
as the case for Travancore is con-
cerned, but whatever claim it has 
either for a permanent bench or a 
temporary bench will have always to 
be considered with such sympathy as 
it deserves. Therefore, I would re-
quest my hon. friend not to press this 
particular matter. We shall consider 
all the matters and we shall try to 
follow the best course that is possible 
after taking both the sides into con-
sideration.

I once again request my hon. friend 
not to press this amendment.

Shri Easwara Iyer; One small point
in reply. My friend the Minister 
stated that the Law Commission has 
given a strong recommendation re-
garding the highest standards of jus-
tice. But I believe as a lawyer that
the highest standards of justice can-
not be attained by a high court judge 
just because he sits in one place, in a
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very palatial building. It depends
upon his legal erudition. It depends
upon 'his capacity. Just because he
sits in a division bench in Triva n-
drum, the standards are not going to
be affected. Then, the question of
abolition of benches was not within
the terms of reference of the Law
Commission. The Law Commission
came in August, 1955 with an interim
report voluntarily and gratuitously.
This House desired the establishment
of a Constitutional Bench under the
StatesRe-organisation Act, ignoring
the voluntary and gratuitous report.
The Law Commission may be big,
but we need not accept it as final.
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Shri D. C. Sharma: Let him give
the reply next time.

1\Ir. Deputy-Speaker: What about
the appeal of the hon. Minister?

Shri Easwara Iy.er: I am pressing
the Bill.

~r. Deputy-Speaker: Then will
put it to the House.

Shri Raghunath Singh: I may be
allowed to 1110V(' my Bill in th(, end.

Shri Datar: The other Bill is .iot
finished yet.

17.03 Ius.

[MR. SPLIKEH in the Chairi

Mr. Speaker: The question is:

"That the Bill further to amend
the States Reorganisation Act,
1956, be taken into consideration."

The Lok Sabha divided": Ayo., 10;
Noes 94.

Th(, m()/ ion was ney(!(iued.

17,05 Jus.

MJRZAPUR STONE MAHAL
. (AMENDMENT) BILL

(Amendment of Secti.on 3)

Shri Raghunath Singh t Varauasi ) :
I beg to move that the Bill further to
amend 11w Mirz a pur Stone Maha l
Art. Iggf' \). t"I.: .." into consideration.

Mr. Speaker: The hon.
may «ont inur- his speech
time.

Member
the next

BUSiNESS ADVISORY COMMITTEE

FORTY-SECOND REPon1'

Shri Rane (Bu ldana ) : I beg to pre-
'cnl the Fo rtv -xecond Report of the
Business Advisory Committee.

1;.07 hrs.

Tile Lok Sa/Jlw then (lc/jollrned tilt
f:lcVCll oJ the Clock 011 Angust 2~,
j959/BlI!/(lra 7. 1381 ISlIka).

"Names of members who recorded votes have not been included under the direction
of the.Speaker as the photo copy of Division result did not clearly show the names of all
members.
192 LSD..c.,..3.
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ORAL ANSWERS T O  
QUESTION S

Co l u mn s  

4753— 4*0

Wo.
Subject

866. Newsprint factory.
Nisamabnd 4753— 56

W 7 . Barahoti plateau 4-56— 60
868. Loans fur lane! de-

velopment 4760— 61
869 Takistanis in Jammu

and Kashmir 47 ' * — 64
870. Heavy Engine ring

Corporation 4704— 66
*72 . Industrial survc-v of

Delhi 4766-67
Krarioinim Sector* Sit
U.P. 4767— ?J

874. Manufacture of paper 4773-74
876. Export of tea 4774— 76
877 . Rehabilitation M ins-

ters’ Conference 4776— 79
878. Nangal l*ertilizcrs

and Clicmicals 1 til. 4779-KO

880. Hunger strike b> 
displaced persons in
TDandakaranya 4780-Si

882. Naomundi mines 4781— 84
883. Reducuin ir. the price

of streptomycin 47«4
886. Indo-Pakistan trade

talks 47*4— 86
887 . Radio ci<mmentary on

Cricket matchn 47*7
888. Liquid rubber 47*7 -8 8
889. Sale «>f scooters 4788— 91
8 9 ’ . Small inventions de-

velopment hard 4 T9 I
89a. Onentaum course in

Rural Housing 479*

SJf.Q.
Me.

Occupation of 
terftory by 
Forces

l.adakhi
Chinese

Chinese
•boat
Sikkim
M u m

propaganda 
Bhutan aid

Minister
Goiakhpur
Ozgttisatioa

President's 
with Prime

Labour

4-93-^4800

4800— 04

48OS— 09

W RITTEN  ANSWERS T O  
QUBSTONS .

S.Q Subject
So.

4»09~S0

871 Import of cycle com-
4 * »ponents

875. Government contrac-
tors 4809-10

«79 Conference of Re-
habilitation Secretaries
at Srinagar 48to

8X1. Hospital for nr ica mines
at Kalichedu 4810-11

884. Export of meat and meat
products 48 tr

R85. Code of discipline in
industry 4 8 t t - t a

890. Manufacture of news-
print 4811-13

893 Automatic looms 4813

»94 Looting <>f trucks bv
4814Nagas

«95- Raw tilm quota f.ir
children’s films 4*14-15

896. Hilaris officers in coal
mines 481 s

S9 "> Manufacture of paper
and pulp machinery 481$ -16

898 Central Committee
on Employment 4^16-17

899. Documentary him on
Tagore 4818

900. Kashmir 4X18-19
901 Foreign markets for

Indian Films 4S19
902 Export of m*ng*ne«e

ore to U.S A 4820

903 World festival ol Youth
at Vienna 4810

904 Trained Teaiher Ad-
ministrators 4811

905 Tract on 48H -12
906 Workers’ I'.ducati.m

Scheme 4812

90*» Setting up of Alu-
minium Plant in
Salon CMadras) 4»*J

908 Industries (develop-
ment and Regulation)

48*1Act, 1951
909. Kashmir 48*4
910 India’s membership 

to U. N. Trusteeship
Council 4*»4

911. Export of mica 10
U .S.SH . . 4814-* 5
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mUTTIN AN8WS8S TO 
QUESTIONS—cmX&

Subject Commks
No.

<)I2. National Productivity 
Council

Indian Trade Union 
(Amendment1) Act. 1947

VS.Q
No

4**5

4825-26

WRITTEN ANSWERS TO 
QUESTIONS—contd

USQ
/To

1695

169A

1697
169K

1672 National Industrial 1«99
Development Corpo-

4826-27rate* 1700
1671 Labour Co-operative

4827Societies in Punjab

l «74 Films and food pro-
4827-28

I7 0 t
duction

167; Film on silk industry 4828 |-»3216-tf Progress in Henning
4828Schemes

i ’ 03
i<Si- Slum Clearance in

1 utnbay Stale 4828-29
1^04T<57? Displaced persons in

48291 npur*
1 frg Power generation 4 **> 170 s
iftHo Indian Textile Ex-

48 JO ITC*perts in 1 M
1681 Central Assisianic t<> 170-Andhr* Pradesh 4 «Jt
16*2 Rural ] lousing in I70SOrissa 4831
16M Sciennfn apparatus 481* 3» |-»09
1M4 Middle Income Vm»up

Housing Scheme 4*?2-1 3 17<3
1685 Sieel quota for Pun-

jab 4*33 I’ l l
i W (io\ernment built quar-

ters in Compensation
Pkx»l 4*31  34 P i *

i<SS- Stud> of >.ali industry I’ Min I ranee 4* 14-35
i68« Siate Trading Cor-

poration of India L i-
1714

mned 4*35 f l S
1689 Hoarding House in

1716Delhi 4836
1690 Bonus t<> colliery

workers 4836 I7»7
1691 Economies m building 

costs 48 j $ -3 7
I7 t 8

1693 Market for Indian 
(we* 4*3 7

17*9

»«». Trade Development
P u d 4 8 *7- 3* I7»
Investment m Private

Industry by Punjab 
Government 4 >3S

IT**-

! Subject C O U M W

Housing oukxues for 
weavers in Bombay 4 *3*~39
Import of Tanganyika 

cotton 4* 3*
Cruel sports 4 *39-40
Raising of additional 
resources 4840
Consumption of copper 

in Kerala State 4840-41
Purchase of iron ore 
by State Trading 
Corporation 4841
National Advisory 

Committee on Public 
Co-operation 4841-4*
Encounter with Pa-
kistanis in Jammu 4842
Nankana Sahib Pil-

grimage 4*4 * “43
Exhibition of Indian 
Handicrafts in Foreign 
Countries 4*43
hxport of tobacco 4 *4 3 -4 4
(Cycles production m 
Punjab 4*44
tnlian Arts and Crafts 

Lxhibuicms Abroad 4&«4 - 4S
Wood pulp industry 

in Himachal Pradesh 4*45
Indians employed in 
U N O  Secretanar 4845-46
Small Scale InJustries 

in Faridabad 4*46
factories at Farida-

bad 4 *4 /
Training of weavers 

abroad 4*47
Rxport of Barytes 4*4 *
Factory for photo-

graphic matenals 4 *4 *
Development o f back-
ward areas 4*49
Export o f Kuth Oil from 
Kashmir 4*49
Cellulose pulp . 4*4*-50
Employees of the 
C  P .w .D 4*JO-5 t
C H S  Scheme for 
workcharged staff of 
C.P.W  D 4*51
Amount allocated to 
Punjab 4*J i-J*
Handloom Industry in 

Punjab 485»— 5 4
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V.S.Q. Subject 
Ho

1722. Disputes in Calcutta 
Twmwaysand Calcutta 
Docks

1723- Labour Appellate Tr - 
bunal

1734. Population uM-a-t>u 
National Income

I7 2S- Small Scale and Cottage 
Industries in Madhya 
Pradesh

1726 Centres of handicrafts 
in Assam

1727 Part time jobs in Delhi
173ft Nagas
1729 Bicycle units in Mac!- 

tto State
1730 Small Scale Industries 

fn Rampur District 
( U P )

1731 U.P.I.newsagencs
>732. Export of tea to l T K
1733 Manipur State Hand- 

loom Weavers’ Co-
operative Society

49*i [Dttut DaMty

-MOTIONS FOR AD- 
JOURNMfJNT 

T h e  Speaker w ithheld  hi«con- 
scnt to the tm>\ in g o( the 
fo llow ing five adjournm ent 
m itio n ' gisen notice 01 bs 
the m em bers show n against 
them :
( 0  Reported 

entry of 
Ch 111 ise 
troops m 
to Indian 
territory 
and excha-
nge of fire 
between 
C h in  ese 
forces and 
Indian bo-
rder pic-
kets in 
H  E.F.A

(ti) Alleged Notice by 
probing by Shn B. C.

Notices by Sar- 
vashri Hem 
Barua.Nara- 
van (janesh 
Gora>, Braj 
Rai Singh, 
H a r 1 s h 
C h a 11 d r 1 
Sharm 1 and 
\tal Bihan 
Vaj payer.

C h i n e  se 
forces of 
India's de-
fences and 
die anirude 
of Govern- 
iprm in re- 

oard there-

Kamble

C o l u m n s

4*54 

4*54

4*55

48}5

4*55
4856
4*5&

4»5<>-57

4*57
4*57— 59

4*59

4*59  *0 

4*6o — 73

l a i d  o k  t h eTAo|̂ E

(1) A  copy of each of the fol- 
lowing papers :

(1) Annual Report of the 
Ashoka Hotels limited for 
the year ended 30th Sep-
tember 1958 along with 
the Audited Accounts 
under sub-section (t) of 
Section 639 of the Com-
panies Act, 1956

*.»i) Reviow h\ tiosernnum 
on (1k  above Report

(a) A  cupv ot cach of the fol-
livwing papers

(i) A'inual Report of the 
Hcavj Elect ricals Private 
Limited for the year 195’’ - 
58 along with the Audited 
Accounts and’ comment<i 
of the Comptroller and 
Auditor General thereon, 
under subjection ' l l  of 
Section 639 of thi Com-
panies Act, 19S6.

in) Review h\ (lovermem  
on the ahovi report

M LSSA G l. hROM RAJYA 
S\RHA

.Sotri. jr\ reported 4 nussagr 
from  Rajs a Sabha that 
Rajya Sabha had no re-
commendations to make to 
I. >k Sabha in regard to lh<. 
International Monetary 
l’ unvt and Hanks t Amend- 
men 1) Bill. 19^9 p»s<eJ bv 
J ok Sabha on the 22nd 
August 19S9

C A L I IN ti A ITfcN  riO N  
TO  M A T  IER OF UR- 
G KN T PL’ HLIC IMPOR-
TANCE

4 0 $

CdumMc

4*73-H

S h n S .M  Bancrjce called the 
attention o f the Minister ot 
Ftnamx- to the reported re-
commendation of the Pay 
Commission and the delay ap-
prehended in Government's 
decision thereon.

The Minister of Finance (Shn 
Morar)i Desai) wtadr a state-
ment in regud thereto.

4 <7 4 -7 5

4 *75— 7 7
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M O T IO N  REc PO L IC Y  O F  
G O VER N M EN T IN  RE-
G A R D  T O  PU B LIC  
BORROW ING

Shri A. C . Guha moved for the 
consideration o f the Report 
o f a moion m : Policy of 
Government In regard to 
Public borrowing. The 
discussion wasoot concluded.

REPORT O F C O M M IT T E E  
O N  PR IVA TE M EM -
BERS’ B IL L S  A N D  RE-
S O L U T IO N S  A D O PTED

C o l u m n s

4877~4909

C o l u m n s

Report was

4909-10

49iO-n

Forty-eighth 
adopted.

PRIVATE M EM BERS’ 
B ILLS IN T R O D U C E D  .

CO The Transport Co-ordi-
nation Bill* 1959 by Shri 
Jhulan Sinha.

(2) The Industrial Disputes 
(Amendment) Rill, 1959 
{Amendment of section 
3) by Shri Ram Krishan 
Gupta

(3) T he Co-operative So- 
cities (for Union Ter-
ritories) Bill, 1959 by 
Shri Ariun Singh Bha- 
dauria.

PR IVATE MEMBERS*
B IL LS N E G A T IV E D  4911— 78

(1) Further discussion on the 
motion to consider the 
Code o f Criminal Pro-
cedure (Amendment) Bill,
1957 (Omission o f  seciiotis 
107, 109 and 110 and 
amtndmtnt of section 16:) 
by Shri Jagdish Awasthi 
concluded.

The motion was negatived.

PR IVATE MEMBERS* 
B IL LS N E G A TIV ED — tra d .

(a) Shri Easwara Iyer moved 
that the States Reorgani-
sation (Amendment) BUI,
19 J8 (Amendment o f 
section 51) be taken into 
consideration. On die 
motion for consideration, 
Lok Sabha divided. 
Ayes : 10 ;N o c s : 94.

The motion was accordingly 
negatived

PRIVATE M EM BERS' 
B IL L  UNDER C O N S I-
D E R A T IO N  .
Shri Raghunath Singh moved 

that the M inapur Stone 
Mahal Bill, 1958 {Amend
ment of section 3) be 
taken into consideration. 
The discussion was not 
concluded.

REPORT O F BUSINESS 
A D VISO R Y CO M M IT- 
TEK PRESENTED

Forty-second
presented.

Report was

AGEN D A FOR SATU R-
D A Y , A U G U ST  29, I9 S9 ' 
BHADRA 7, 1881 (SAKA)

Further discussion on the 
Di*nmdsfor Supplemen-
tary Grants in respect of 
Kerala State for 1959-60, 
further discussion on 
the motion re: Policy o f 
Government in regard to 
Public borrowing and dis-
cussion on the motion re: 
Report of National Small 
Industries Corporation.

4978

4978
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